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LOK SABHA

Pridagf, November 27, 1859/Agraha-
yana 6, 1881 (Saka)

The Lok Sabhe met at Eleven of the
Clock,

[Mr. Sezaxzr in the Chair)

ORAL ANSWERS TO QUESTIONS

Technical Committee for Production
of Fertilizers

[ Shri Ram Krishan Gupta:
Shri Basumatari:
8hri Sarju Pandey:

| Shri T. B. Vittal Rso:

*353. | Shri Tangamani:

7 Shri Damani:

| Shri M. R. Krishna:

| Bhri Madhusudan Rao:

[ Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
1017 on the 1st September, 1859 and
state the progress made so far by the
Technical Committee for the produc-
tion of fertilizers?

The Deputy Minister of Commerce
amg Industry (Shri Batish Chandra):
Apart from its report on Andhra, the
Committee has submitted its report on
Assam. It has visited Rajasthan and
the report is exepected shortly. The
Committee has yet to study and report
on the other sites in the country.

Shri Ram Krishan Gupta: May I
%&now the names of the places which
have been submitted for setting up
this plant in Rajasthan?

Shri Satish Chandra: Bikaner,
Hanumangarh and Suratgarh have
been examined by the technical com-
mittee. One of the places will be
recommended by them.

372 (A1) LSD—L

2082

Shrl Ram Krishan Guplas: In reply
to a previous question he stated that
the report about Andhra had been re-
ceived. What step:s have been taken
so far to set up the plant in Andhra
State?

Shri Satish Chandra: All necessary
steps are being taken, The way for
setting up a nitrogenous fertiliser
tactory in Andhra has been cleared
by the Government and also by the
Planning Commission. The State Gov-
ernment will set up this factory and
it will raise its own resources. It will
have not less than 51 per cenf. of the
share capital and the rest will be
contributed by the people of Andhra.

Shri Basumatari: May I know the
party to which a licence has been
giver to open a fertiliser factory in
Asgsam?

Shri Satish Chandra: There is a
proposal to set up a fertiliser factory
near Naharkotiya oil flelds but the
agency has not yet been finally decid-
ed. The factory will be in the public
sector and not in the private sector.
No private party has approached for
a licence,

Shri Damani: By what time a final
decision will be taken about the fac-
tory in Rajasthan? The hon. Minister
mentioned three places.

Shri Satish Chandra: The report on
Rajasthan is expected to be received
in two or three week's time. It has
not yet been received. Only then we
will know the site recommended.

Shri P. C. Borooah: What is the
species and guantity of fertiliser that
the Committee has recommended
should be produced in Assam plant?

Shri Satish Chandra: It would be
about 50,000 tons of ammonium sul-
phate and 50,000 tons of urea.
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Shri Kasliwal: From the hon. Minis-
ter's answer it is cleger that the techni-
cal committee have already suggest-
ed three names: Bikener, Suratgarh
and Hanumangarh. May 1 know whe-
ther the Government is applying its
mind as to which place it is going to
select? So far as the technical com-
mittee i3 concerned it has already
given these three names.

Shri Satish Chandra: The Govern-
ment will apply its mind when the
report of the Committee is received.
1 have said that the Committee has
investigated these sites and the report
is expected.

Villiers Colliery, Talcher

*355. Shri Panigrahi: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether the Villiers Colliery in
Talcher in Orissa has been given on
lease to a private party;

(b) whether the Colliery has start-
ed working by now; and

(c) whether any amount has been
paid to the workers towards their ar-
rears since the closurc of the Col-
liery?

The Deputy Minister of
(Shri Abid Ali): (a) Yes.

Labour

{b) Yes.

(c) As stated in reply to Starred
Question No. 733 on 24-8-59, about
Rs. 73,200 has been paid to the work-
ers as a result of the persuasive
efforts of the Officers of the Industrial
Relations Machinery. The proceeds
from the sale of the assetz and the
rent realised from the lessee will be
utilised towards payment of outstand-
ing dues.

Shri Panigrahi: The dues of the
workers amount to about Rs. 7 lakhs
and this was gue for a long period.
What payment has been made to the
workers after the mine was taken

NOVEMBER 27, 19%8
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over by the Government of Orissa and
after the Government of Orissa hand-
ed it over again to a private party?

Shri Abid All; The amount due was
abou! Rs. 5 lakhs on various accounts.
[ have said that about Rs. 73,000 have
been paid to them due to the efforts
of the Industrial Relations Machinery.
This amount is due from the former
employer—not from the Orissa Gov-
ernment or from the new employer.
Efforts are being made but it appears
that the former employer has no as-
sets. Whatever assets are available in-
side the mines have been freezed and
whenever any amount is realised it
will be paid to the workers first.

Shri Panigrahi: According to the
agreement with new lessces it has
been decided that whatever pro-
perties are there will be rented out
to the new owners and that the rent
should be adjusted towards the pay-
ment of the arrears of the workers.
What rent has the new owner paid
for the use of these properties and
what payment has been made to the
workers?

Shri Abid Ali: It is true that ac-
cording to the arrangement whatever
amount is realised by way of rent or
by way of sale proceeds should go to
the workers first. The mine was taken
over by the new lessees only on the
2¢5th of October and so the guestion
as to what amount has been paid does
not arise.

Shri Sureadranath Dwivedy: The
hon Deputy Minister says that the
materials left by the old employer
wete freezed. May I know whether
any valuation has been made of them
and what is the amount which could
be paig towards the arrears of the
workers?

Shri Abid All: About payments, 1
have already given the informatien.
The assets which are within the ppe-
mises of these mines have heen attach-
ed and the proceeds will go to the
workers first.
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gurl Paaigrahi: The -hon. Minister
bas ssid that the rents will be realis-
ed from the new lessee and will be
paid towards the arrears of the work-
ers. But the owner says that there is
no such condition in the agreement
and therefore he is not bound to pay
#my rent nor is he bound to employ
all the old workers who were dis-
placed.

Shri Abid All: The information
which I have supplied is on the basis
of details sent by the State Govern-
ernment. 1 will communicate this
information to the State Government
@8 to what the owner says.

Shri Surendranath Dwivedy: May 1
know whether there is any obligation
an the part of the new employer to

y any part of the arrears to the
workers and also to employ all the
workers who were working there?
How many of them have been re-em-
pleyed?

Shri Abid All: Yes, Sir. It is ne-
jcessary for him to give employment
to the former workers first. With re-
gard to the payment. he is not bound
0 pay on account of the arrears duc
from the previous owner.

Development of Industrial Co-opera-
tive Societies

$56. Shri Subodh Hamada:
Shri R. C. Majhi:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a programme has been
formulated by Government to deve-
iop selected Industrial Co-operative
Societies; and

(b) if so, how many Industria} Co-
operatives have taken the beneflt of
fhis programme?

The Migister of Industry (Shri
Mangbhal Shak): (a) and (b). A
pregramme has been drawn up for the

Oral Answers 2086

development of selected industrial co-
operatives. 97 Industrial Co-operative
Societies from States and Centrally
administrated areas have been select-
ed for the scheme. All the selected
industrdial co-operative have received
the benefit of technical advice. ‘

Shri Subodh Hansda: Which are the
States which have taken the mdxi-
mum benefii of these facilities?

Shri Manubhai Shah: More or less
all the States have agreed to have 8ix
societies per State, except the Madhya
Pradesh State which has agreed to
have ten societies.

Shri Damani: May I know whether
the committee appointed to enquire
about the development of industrial
co-operatives had submitted its report
and if s0, to what extent those re-
commedations have been accepted?

Shri Manubhai Shah: I laid on the
Table of the House, as the hon. Mem-
bers wil] recall, the report of the
working group and the Government
decisions thereon, only last week.

Shri Subbiah Ambalam: May I
know the names of industries that
have been selected for the formation
of industrial co-operatives in the
Madras State?

Shri Manubhai Shah: There are
societies for cycle parts, sewing
machines, blacksmithy, builders’ hard-
wara, general engineering, mathema-
tica' instruments and various other
things

Shri Subodh Hansda: May I know
whether any facilities other than tech-
nical assistance have been given?

Shri Manubhai Shah: Yes Sir. We
give financial, technical, personnel
and managerial help and also some
marketing facilities. As a matter eof
fact, this report, if I may say so, -is
a landmark in the development ot in-
dustrial co-operatives.
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The hon, Member will have atcess
to it, and I may inform him that there
are very far-reaching decisions and
the decisions of the Government
thereon will also give a great fillip to
the development of industrial co-
operatives in the country.

Subsidised Industria] Housing Scheme

{ Shri -ls-ubodh Hansda:
359 J 8hrl 8. C. Samanta:
* Y Shri R. C. Majhi:
Shri Tangamani:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the response from em-
ployers to the Subsidised Industrial
Housing Scheme has improved after
the meeting of the Indian Labour
Conference at Nainital in May 1958;

(b) whether the recommendations
made at that Conference have been
fully accepted by Government; and

(c) the total number of houses
built up till now since the acceptance
of the recommendations by Govern-
ment?

The Minister of Works, Honsing and
Supply (Shri K. C. Reddy): (a) and
(b). The recommendations made by
the Conference relating to an increase
in the quantum of loan assistance
and allotment of land to employers
on a no-profit-no-loss basis were ac-
cepted by Government on 3rd Sep-
tember, 1858, and the recommenda-
tion relating to the liberalisation of
allotment rules was accepted on 16th
May, 1959. The fourth recommenda-
tion about relief in income-tax to em-
ployers who build houses for their
workers is still under consideration.
It would seem that it is somewhst
premature to assess the exact impact
of these decisions in the matter of
the construction of houses by the em-
ployers. The Housing Ministers’ Con-
ference which reviewed this question
in Hyderabad from the B5th to %th

NOVEMBER 27, 1956
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November, 1839, falt however +thst
there hag not been an appreciable im-
provement.

(¢) Information from all the States
hai not yet been received.

Shri Subodh Hamsda: What wes
the total amount of loan advanced
by the Government since the accept-
ance of the first part of the recom-
mendation?

Shri K. C. Reddy: 1 am sorry, 1
have not got that information just now
with me.

Shri P. C. Borooah: Is it a fact
that not a single case of industrial
housing scheme in Assam in the pri-
vate sector has so far materialised

and, if so, what are the reasons there- .

for?

Shri K. C. Reddy: The expectation
has not been very satisfactory. Seve-
ral steps have been taken to liberalise
the scheme. At the recent Housing
Ministers' Conference held at Hyder-
abaa the whole matter was reviewed.
So far as the question of building
houses by the employers is concern-
ed, it was also pointed out that a mea.
sure of compulsion may have to be

introduced and this matter will also -

be considered. This matter is under
examination by Government, in con-
sultation with the Planning Commis-
sion, and certain other Ministries also
are concerned in this matter, such as

the Ministry of Labour, the Ministry

of Commerce and Industry, the Min?
istry of Finance, etc. So, the whole
matter is being reviewed again to see
it better results can be achieved.

Shri Nanjappa: May I know whe-
ther the Indian Labour Conference
has recommended or made any obser-
vation regarding the use of compul-

sion in this scheme of industrial
housing?
Shri K. C. Reddy: The La

Officers’ Conference have pointed oui
that the guestion of introducing soeme
compulsion also will have to be
seriously considered by the Governs



2089 Orval Awswers AGRAHAYANA 0, 1881 (SAKA) Oral Answers 2090 -

the loans will on a no-profit-no-
basis? Does it mean that on these
Yosns no interest will be charged?

41

Bhri K. C. Reddy: No, Sir. The
State Governments have been em-
powered to acquire and develop land
for building purposes, and that has
been made applicable now to the

-wubsidised industrial housing scheme
also. By ‘no-profit-no-loss’ is meant
that the land could be made available
and sold to the employers on the
Dasis of the actual cost of land, the
cost of acquisition and the cost of
development. In several cases I ex-
pect that the cost would be must less
than what they would have to pay in
the open market.

Shrimati Parvathi Krishnan: In
view of the fact that the employers
are showing such reluctance in im-
plementing the scheme, what steps
are the Government taking to en-
courage and help the co-operatives
that are being formed by the workers
themselves?

Shri K. C. Reddy: The hon. Mem-
ber may be aware that the scheme is
applicable to the co-operatives of
workers as well, and in fact, in res-
pect of this category, the terms are
much more liberal It is 65 per cent
loan and 25 per cent subsidy. The
financial assistance is up to the tune
of 90 per cent, whereas in the case
of employers it is now only up to 78
per cent. It is for the co-operative
wosisties of industrial workers to or-
ganise good co-operatives and avail
themselves of this scheme.

Shri B. K. Gatkwad: May I know
the specification of the houses which
have to be constructed and the cost
of the houses?

Bhri K. C. Reddy: All these details
are given in the scheme copies of
which are placed in the Library.
There are one-room tenements and
two room tenements. The gpecifica-
tions and the cost are all indicated
in the scheme.

Sino-Indian Border Disputes

+
Bhri Ram Krishan Gupta:
Shri Harish

Mathuar:

*$58. { Shri Ajit Singh Sarhadl:
Shri Bibhuti Mishra:
Shri Shree Narayan Das:
Shri Narasimhan:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India have exchanged any notes with
the Government of the USSR. re-
garding Sino-Indian border dispute;
and

(b) if so, the nature of these notes
and what interest and action, if any,
has been taken by the U.S.SR. in the
matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). No
notes have been exchanged but our
Ambassador in Moscow has apprised
the Soviet Prime Minister of the de-
velopments in India-China relations.
Attention is invited to the Tass state
ment of September, 8, 1959 and to
Soviet Prime Minister’s speech in the
USSR. Supreme Soviet on October
31, 1858.

Shri Ram Krishan Gupta: May 1
know whether any concrete suggestion
has been made so far by the US.SR.
to séttle thin disnute?

Shri Sadath All Khan: No, Sir.

Shri Narasimhan: Are Government
aware of ahy move by friendly coun-
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{ries or other sources to have the
China-India ~ problem - brought. up
pefore the summit conference?

_-Shri Sadath Ali Khan: No, Sir.

““Shri Nath Pai: Is it true that the
U.S.SR. Government have offered to
act as a mediator in solving the dis-
pﬁte and, if so, what has been the
response of the Government of India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): There has been no such
offer I believe the hon. Member is
perhaps thinking of some vague refer-
ence in the course of a speech. That
was more of a speech of goodwill
than an offer.

Shri Braj Raj Singh: May I know
whether the Government’s attention
has been drawn to a sort of amend-
ment or motion moved by members of
Parliament in Indonesia to the effect
that to improve the relations between
India and China the Indonesian Gov-
ernment should give help, in order to
have better relations between India
and China? ;

Shri Jawaharlal Nehru: The hon.
Member is referring to something
that has happened in Indonesia. How
does that come in here and what has
this House got to do with that?

=it Faf Faey - ol axmam et g
f$gqﬁmr§a-#ag'rmﬁaarf‘am%
fie qqr ofdfesfy & T SRR TF
aqrea & fear &1 7 gare of S €
v Frw F W E0ET & | H SAAAT T
7 f 7% a1 1 F0 A HET T
ey e & for g T AT & AR R
Y wfFT Faw IBrEA qiiw AT H
zrre Trae s ?

oft sangeens AgE o S Wl W
fopen &Y ity A1 WY 7L & 1 e SAE
sfaen 3 o & f Fr AR €

" Shri D. C. Sharma: Is it a fact -t-;hat
the Labour Party in the United
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Kingdom is going to study the ques=
tion of Chinese expansionism with
special reference to the Sino-Indian,
dispute and also with special refer-
ence to the other part played by
China so far as expansionism is
concerned?

Mr. Speaker: What is the othér
part I would advise hon. Members
not to ask any question as to whether
there has been any correspondence
between the U.S.S.R. and our Govern-
ment, etc. All the world may be
watching the situation and they may
be passing resolutions. But is thid
Government to be asked in this
House about such things and are we
to spend time on that? ’

Shri Jawaharlal Nehru: The hon.
Member was referring to some parties,
and not Government.

Mr. Speaker: Yes; some section of
the Labour Party wants to study
about the expansionism of China:
But how is this Government responsi-
ble?

Shri P. C. Borooah: May I know
whether the Government of China
has warned and the Government of
the U.S.S.R. not to mention this India-
China relation in the Summit confer-
ence and if so, whether the Govern-
ment of India have taken wup the
matter with the U.S.S.R.?

Mr. Speaker: Hon. Members must
ask questions for which this Govern-
ment is responsible.

Shri Surendranath Dwivedy: We
are only asking whether they  are
aware.

Mr. Speaker: What does it matter?
faeslt & svmrEraTEY @ sfeR fow

+ -~
s WEq T3
3L ) S A THIET:
sft fto Ho AT :

FT GEATHIT AW A ¢ ¢ T,
9848 ¥ Frvifee wIw @eqr 33 F
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gET F HFEAT H qg qT A0 FHT
w3 {5 {geedy T mrgrararofy &7 ife-
Ziforg awta & TET & YEET § 39
v ar st g€ & 7

AT HIT FATW T F wr-afad
(= mo o wElt) : Hew ufsw
FFd Teqrdges grar f\a';fia' ;ﬁi{r qAZYTT
fowa s w2 § | Tv T F AT AT 0
g frafor & o= v fear s |

it WA T AT AZ FAATT FI

g1 F1 sty fo mifee 3o mifsaifay
FT T FT TEC 3T 4T &7 § 9 F
g YT a8 T3 FA 4gS AR T

Mr. Speaker: What is the need for
an auditorium when some others are
available? '

"The Minister of Information and
Broadcasting (Dr. Keskar): There is
need for an auditorium because the
AIR hold a large number of concerts
and its own functions. It is extremely
difficult to get a suitable hall in Delhi
for that purpose. There are only one
or two such halls, and they are book-
ed. We cannot get them at the pro-
per time. The number of such halls
available in New Delhi is too inade-
quate for the engagements that are
always taking place in the city. This
has already been accepted. The
delay has occurred mainly due to the
fact that location has to be decided
according to the Master Plan that is
being prepared for Delhi. One or two
sites were selected and later on they
had to be slightly changed. Other-
wise, the work would have been taken
up already.

oft TES T T AT qa
St AAAR BT FA T, 6T OF w
g e o & i wree e a8 §
AT 37 F § foeft F1 forg o 57 foaar
wa & 5 sgi ax ag snfedrfam aavm
AE, AT AR WX 7

Oral Answers 2C04

Tro wawT : S0 &, A TS0 GqAE
oTe3aer ¥FGY FT AT g0 % T/ A
¥ gpfeer fozay ot woaig g1 E |
Shri D. C. Sharma: Is there any

proposal to build such auditoriums in’

other big cities in India also by  the
AIR?

Dr. Keskar: No. A plan has been
accepted in the Five Year Plan to
have auditoriums in Bombay, Madras’
and Calcutta also. )

Shri Nagi Reddy: May I know the
estimated expenditure for this audi-.
torium?

Dr. Keskar: In the Five Year Plan
the proposed expenditure is up to
Rs. 15 lakhs. The present sanctioned:
expenditure is Rs. 14 odd lakhs.

Sy Waq T A0 F S0H GHAT

g fo adwe qaifai N @ g 99 &

YT & THFT (HATT & g AT

FF GH FHIT 7

To HEWL : 94l § 7 Fg T
wd ¥ Wy faaw fayra gar a8 &awd
Ty fad o fre @rg o= 4T 98 mr
TS AT | (a=1T & W 97 | 7T 98
frim &Y w1 & HT A g famany @
for o faera w81 M7 0

Displaced Persons at Sealdah Station

+
f Shri S. M. Banerjee:
¥360.9 Shri Panigrahi: o

Will the Minister of Rehabilitation
and Minority Affairs be pleased to re-
fer to the reply given to Starred
Question No. 316 on the 11th August,
1959 and state:

(a) whether displaced persons are
still living in Sealdah Station at Cal-
cutta; and

(b) if so, the number of such hm-_’
ilies?

2
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The Deputy Minister of Rebabilita-
tion (Bhri P. 8, Naskar): (a) Yes.

(b) 479.

Shri 8. M. Banerjoe: In reply to a
previous question the hon. Minister
gave a statement in which certain
things were stated. One of the sug-
gestions wag that the displaced agri-
sulturist families should be taken
back from the rehabilitation, centres
and rehabilitated in vacant land. Is
it a fact that they were rehabilitated
in uncultivable land and, if so, whe-
ther they are going to be rehabilitated
again? Has any action been taken on
this matter?

The Minister of Rehabilitgtion and
Minority Affairs (8hri Mehr Chand
Khanna): This matter was very
recently discussed with the 8tate
Government. It is for the State Gov-
ernment to formulate proposals
regarding rehabilitation. As far as
we are concerned, we are looking into
the questions, and as and when propo-
salg are received, they will certainly
be sanctioned.

Shri 8. M. Banerjee: There was a
conference between the representa-
tives of the State Government and
the Central Government and their
Ministers and they have taken a deci-
sion. May I know whether the State
Government have demanded any help
from the Central Government, or they
are doing it of their own accord?

Shrl Mehr Chand Khanna: These
decisions are of a unanimous nature.

Shri Bimal Ghose: Do I understand
that there is no agreement as yet
between the West Bengal Government
and the Central Government regard-
ing the scheme for the rehabilitation
of these displaced persons and clear-
ing the gstations?

8hri Mehr Chand Khanna: You
have to look at it from a wide pers-
pective. 1 have to deal with camps;
I have to dea! with vagrant homes; 1
bave to deal with the Sealdah
station. Until abeut two years ago
more than three lakh persons were on
my hands. Now the number has been
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reduced by more than 50 per cenmt.
We are gradually removing them and
rehabilitating them. There is oo
question of my giving one priority
to A and another priority to B. We are
dealing with it as one problem, More
than 50 per cent of the people who
were in camps and vagrant homes
and at the Sealdah station have beem
rehabilitated, and the number may be
1-50 lakhs or 160 lakhs. We are
ramoving and rehabilitating them for
the last two years.

oft frqgfir fey : g1 grafe W
wAeS § @Y & feary wy e &
w3 § | Tyer 9w 57 foegfodt ¥y
Y grore ¢ IR WA F W Wl wy
Ae oreet § 1 5 AT wrgan § fw wrfare
I¥ FY WA ¥ 94 o (w0 qow
HAAT ORI W ) -

ot Aeww womn ;T Buw 6T
ura = foew & miwel & 0w a7
& Y sreardT 7Y &, o ag & S areoreedt
¥ W g § o & fad dw §, ARy
w@ wondt § O =@ eE2ws 6T
Yo ¥o, fo Fo, oo JT %o To KT

KR

Shri 8. M. Banerjee: No, that is not
$0,

Shri Mehr Chand Khanna: No, you
need not object.

Shri 8. M. Banerjee:
disputing........

Mr. Speaker: The hon. Member has
no right to object.

Shei S. M. Banerjee: They come
from very good families, 8ir.

Mr. Speaker: 1 cannot allow thh
kind of interruption. The hon. Minis-
ter ig entitled to tell this House what
exactly, according to him, the posi-
tion is. He says that all of them were
not Sharanarthis, some of them miy
be, and some people are making &
lot of money by begging, and the
railway station is the nearest and
proper place.” These are things thet
are happening. We know that every-
where these things

1 was only
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Shrimati Rewa Chakravartty: No,
8ir, the hon. Minister was saying....

Mr. Speaker: Why should hon.
Members be so touchy? When they
put a question, the hon. Minister
gives his reply. He is in charge of
the subject and he knows the position.

Shrimati Renu Chakravartty: May
I submit. .....

Mr. Speaker: Order, order. When
I am on my legs, hon. Members ought
not to stand. The hon. Minister is
entitled to give his reply. He is
bound to look into the matter. And
he is placing before the House what
he has found. What is this kind of
interruption? Are hon. Members here
trying to drown the voice of the hon.
Minister so that he may not make or
give his explanation to the world at
large? I cannot accept this.

Shrimati Renu Chakravartty: This
ig an insinuation. Nobody objected to
his replying to questions.

Mr. Speaker: Order, order. This
kxind of interruption leads me to the
conclusion that hon. Members on this
side of the House would not allow
the Minister to explain the position to
the world at large. After all, they are
responsible Members.

Shri Nagi Reddy: A charge was
levelled against us......

Mr. Speaker: Order, order. There
is no insinuation. 1 am entitled to
come to that conclusion from the
repeated questions and interruptions.
Am I not entitled to come to a con-
clusion? ! will not allow this kind
of interruption.

Shrimati Renu Chakravartty: You
are making a sweeping charge.

Mr. Speaker: Order, order. It is
improper. 1 would say that it is im-
proper, The hon. Lady Member again
snd again goes on making this kind
of insinuations.

Shri Nagi Reddy: People outside
will get the impression......

Mr. SBpeaker: Order, order. I anr
entitled to maintain order in this
House. I would not allow Ministers
to be interrupted like this. They are
bound and expected to explain the
position to the rest of the worid. They
are here by majority vote. There-
fore, they are in charge of the ad-
ministration.

Shri Nagi Reddy: If we are to take
into account the number of votes.

Mr. Speaker: Order, order. I would
not allow a small minority group to
interrupt the proceedings of this House
and make it impossible for the Gov-
ernment to carry on. 1 have been
noticing this from time to time. I
would not allow this. Now the hon.
Minister.

Shrimati Renu Chakravarity: On =
point of order.

Mr. Speaker: There is no point of
order. There is only a point of dis-
order.

Shrimati Renu Chakravartiy: I have
raised a point of order.

Mr. Speaker: Order, order. Let the
hon. Minister finish. Then I will allow
the point of order.

Shri Mehr Chand Khanna: My state-
ment, giving the number of families
staying at the Sealdah station and
making an earning of Rs. 50 to Rs. 200
a month, was made on the basis of
the information given to me in writ-
ing by the Government of West Bengal.
They say that each and every family
has been cleared from Sealdah station.

Mr. Speaker: Now what is the point
of order?

Shrimati Renua Chakravartty: My
point of order is this. If you look
through the proceedings of today's
Question Hour you will find that two
questions were put and both were
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answered evasively; we did not say
anything. When the third question
was put, he answered, giving the facts,
without saying exactly from where
he got them. If it is the West Bengal
Government that supplied it, surely
this House is entitled to have the
actual data, and know whether a
survey was rnade, what is the effect
of the survey and so on. Surely, this
is a thing which we expect him to
elucidate. But, then, Sir, you made
so many obiter dicta. I did not know
what to say.

Mr. Speaker: Order, order. What-
ever information the hon.  Minister
has got in his possession, he places
before the House. He need not go on
repeating the sources from which he
got the information. The Minister is
entitled to gather information from
ull the sources available with a view
to enable this hon. House to know
what exactly the position is. If any
hon. Member wants to know further,
or dispute that, it is open to him, or
her, to put further questions. We are
informed otherwise as to whether he
has reliable information or data. One
or two such questions I wijll allow
instead of having rambling questions
and cross-examination of the hon. Min-

ister. 1 never disallowed any such
questions. Hon. Members must wait
in patience. 1f they have any doubt

regarding the scurce of information,
they can ask a question. I never dis-
allowed that. But while he is speak-
ing, interrupting him and all that [
object to. When an hon. Minister or
any other hon. Member is speaking, I
would request all other hon. Members
to keep patience and not interrupt.
‘They should wait till he finishes, note
down any points on which they wasnt
to elicit information and aek a Question
after he finighes.

Sh#i Mehr Chand Khanna: I can
even volunteer a little more informat.
.  Accerding 10 the recent survey
undertaken by the State Government,
over 40 per cent. of these families, ae
por their own statement, are earning
about Re. 80 per month and neezly

NOVEMBER 37, 1809
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40 families were reported to have a
monthly income of pver Rs. 100 per
month. Many of these families do
not react favourably to any proposal
for their dispersal and in many caies
they are resisting to disperse. I am
making that statement on the strength
of the survey of West Bengal Gov-
ernment.

Shri 8. M. Banerjee: What Shri
Bibhuti Mishra said was that the con-
dition of those displaced persons in
Sealdah station excites horror than
pity.

Mr, Speaker: That is not the ques-
tion here.

Shri 8. M. Banerjee: What positive
steps have been taken to Clear out
those squatters and give them sotne
rehabilitation, may be On compassion-
ate grounds?

Mr. Speaker: [ thought ‘he had ans-
wered that.

Shri Mehr Chand Khanna: May 1
tell the hon. Member that I have as
much sympathy, if not greater, for
those unfortunate people who  are
squatting at the Sealdah station.....
(Interruption). Three years ago there
were 11,000 of them. We dispersed
them. Then came about 7,000 of them
and we dispersed them. Now there
remain about 500 or 400 families, who
come to my share, and 1 am trying to
move them away and rehabilitate
them. But, as I sald just now, we
have rehabilitated about 150000 or
1,860,000 persons within the last two
years, who are in camps, vagrant
homes and at Sealdah station.

Jute Milis

Shri Bhelanath Biswas
sun P G Seit:

Will the Minister of Cemmerce and
daitry e pieanE to M.

(a) whether seme jute miiis have
remsined olosed Mam
period;

{MMM
*341.

'
>
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{p) whether these mills have sold
their working hours to other mills;
and

{c) the steps being taken to restore
the working of these mills?

The Minister of Commeree (Shri
Kanungo): (a) Yes, Sir.

(b) Yes, Sir. In one case the looms
have been sold to another mill.

(¢) No particular steps have been
taken by Government in view of ans-
wer t{o part (b). Two of the closed
mifls are expected to resume working
shortly.

Bhri Rameshwar Tantia: During
thé last session in answer to a ques-
tion the hon. Minister had said that
he would enquire in the matter as to
whether mill looms were being sold
and purchesed. I want to know whe-
twr he has enquired in the matter as
more than one mill have sold their
working looms. Is it a fact that a
500-loom mill can sell its working
hours at Rs. 1 lakh per month? It
it is so. what action is the Govern-
ment taking to abolish this new type
of zamindari?

Shri Kanango: Apart from infer-
eénces, the fact is that there is an
agreement amongst members of the
IJMA for transfer of looms. Gov-
ernment have taken particular care
to see that the employment potential
is not affected at all and that produc-
tion is kept up and not decreased.

8hri Rameshwar Tantia: A mill in
Bihar is closed for the last two years.
I want to know as to how the labour
there is not affected. They have eold
thefr working looms to the Calcntta
milt and this mill is closed for the last
96 yeurs.

Shri Kanunge: The Katibar Mill is
i negotiation with the Rihar Gov-
They are likely 0 open in
weeks.

)
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Shri Bimal Ghose: Although the
hon. Minister has stated that there is
an understanding that labour should
not be curtailed even though looms
are sold to some other mill, is he
aware that these things are actually
happening? If these things happen,
to whom should the labour go—to
the Central Government or to the
State Government? Workers are
being unemployed by such transfer of
looms and the agreement is not beltig
adhered to that there should bBe o
reduction in the employment puten:
tial.

Shri Kanango: We make our own
enquiries. The State Governments
also make enquiries. We are satisfied
Yhat fheTe s no unemphoymeny un thad
account.

Dr- Meclkote: The hon. Minister
said that employment pbdtential is net
affected. May I know whether dur-
ing the period that the mill is not
working, the workers get the same
wages as before?

Shri Kanungo: Workers are employ-
ed ip the particular trades in which
they had been employed, in the mew
miils where the working hours are
worked now.

Pandit D. N. Tiwari: In regard to
answer given to part (a) of the ques-
tion, may 1 know the number of
mills that are not working and whith
are likely to work during the next
few months?

The Minister of Industry (Shei
Manubhal Shah): I« I may amplify
the statement of my hon. collesgue
in answer to the hon. Members' qaee-
tions, this is a working time agre®-
ment. The Industry Committee on
Jute met last year under the presideft-
ship of the hon. Labour Minister
the Centre. We examined the matter
gnd found that the  working t;ﬂ\e
agreement does not gerierally rende
any anemipicyneent. The msm who
work® i one fachory, wiam that
tactory’s working heuss ave S8 .
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snother factory, gets transferreg in
the same job in other mills. I can as-
mure the House that that working time
agreement as well as the Industry
Committee of Labour are carefully
watching the progress and that moder-
nipgtion is gendrally taking place
without any retrenchment.

Pamdit D. N. Tiwari: An answer to
my question has not been given. 1
wanted to know the number of mills
that have actually been closed down
and out of them how meny are likely
to work agsain.

Shri Manubha! Shahk: That has al-
zeady been answered. Two are like-
1y to reopen and one is closed at the
moment.

sft fieqfy form : ST SuTy AT
WM dS go ¥ ) fagre ¥ P w9z T
¥ 1 whegre w1 3z faw § Igd afen
qrIv G g iAo e
g F g IR A § Iy faw §
s wosT g7 AW 2 4, wa fewEi
t}ﬂwg}ma.iw*q'rm
g fr goere 3 srew ¥ sgm 8T
@ e?

ot e - et 7 e, wfege
fawt fami < madde § gamg wafaa w3
REAR A o & fagre § AN
T G A ¥ IwwT syraree frEar
woFaT ¥ faaar &, wfegre & w80

it ferspfer e - g 9, fagre &
1% T A F faper § A7 R R
I FE W ) §E HTS B4E ¥ ag7 rar @
W 3 wi ovar @ ST A A A=
fasar @ smwr qu feaAl Y qamw
fasr amm & 1 <EX SHeY srar W
L i
‘Mr. Speaker: The hon. Member ia
giving information.

“8hri Burendranath Dwivedy: Am I
to understand from the reply of the
fon. Minister that the workers un.:
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employed at a Bihar mill are taken
to Calcutta for working there?

Shri Manubhal Shah: No, Sir. There
is a slight lacuna there in that that
the working time agreement will now_
apply only to Calcutta and those mills
which are in the ocuter region will be
re-started, as we are doing in the
case of cotton textileg and engineer-
ing industries. But no working time
agreement will apply to mills outside
Calcutta.

Shrimati Renu Chakravartty: May
we know the distance bhetween the
mills that have sold their working
hours and the mill to which they have
been transferred and whether any
survey has been made as to the exact
number of workers who used to work
before and who are now being trans-
ferred to the other mills?

Shri Kanungo: Enquiries have been
made by the 8tate Government aad
by our own agency also. We have
found that when the working hours
are transferred the labour is also
transferred.

Shri Nagi Reddy: What is the
answer? (Interruption).

Mr. Speaker: The hon. Member
wants to know as to how far away
they are transferred, what is the
length of distance that has to be
passed by them, to elicit if there is
any gpecial convenience for them to
attend.

Shri Kanungo: Jute mills in the
Calcutta region are just adjacent te
each other. If the hon. Member
wants to know abaut any particular
pair of mills or about any particular
mill, I am prepared to wmake an
enquiry and give her the information.

Shri P. C. Borooah: May I know.
whether there is a system of granting
license of working hours to mills and
whether that is made mmfmbla
among the mills?

Shri Kanungo: There is an agree-
ment between the members of thi¢
Jute Millx' Associdtion and Gm
ment ig informed mbout it ' .
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Shri Damant: May 1 know whether
Government is considering to restart
the closed millg in consultation with
State Governments as they have done
in the case of textile industry?

Shri Eanungo: As I have said, we
are making efforts to start two mills
which are likely to be started very
soon, We are making efforts for
starting the other mills also.

Shri Rameshwar Tantia: I do not
know what is the reply to my ques-
tion. The hon. Minister said that
workers are adjusted in other mills.
1 want to know as to how the workers
of the Katthar mill were adjusted in
the Calcuttg, mill who have purchased
their working hours,

Shri Manubhai Shah: In the case
of Katihar mills we are not transfer-
ring. What the hon. Member says is
quite right. How can Bihar labour
be transferred to Calcutta? There-
fore we are trying to re-start the
Katihar mill there itself by investi-
gating the affairs of the company and,
if possible, by taking action under
section 18A of the Industries Act.

Shri Bimal Ghose: The Govern-
ment has set up a committee to en-
quire into the conditions of jute mills
including this problem as to whether
there was unemployment as a resull
of this selling off of working hours
Do I understand that the committee
has reported and has said that there
is no unemployment as a result of
such transfer?

Shri Manubhai Shah: We went into
this carefully und also with the
labour representatives. By and large,
there has becen no unemployment
caused due to working time agree-
ment which 1s in operation in Cal-
cutta for the last 60 to 65 vears.

Shri Aurobindo Ghosal: May 1
know whether the workers of the
two closed mills, the Lawrence Jute
mills and Fort Gloster Jute Mills
(Old) have not been transferred lo
any mill and may I know the con-
ditions of their service?

Shri Kanungo: My information 13
that all the looms have been trans-
ferred. About particular mills and
the particular information which the
hon. Member wants, if he gives oe-
parate notice, I will make enguiries.

Automobile Industry Reviewing
Committes

£
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J Shri Anirudh Sinha:

| Shri Hem Barua:

© Shri Narayanankutty

|  Menon:

{ Shri Punnoose:

Shri Parulekar:

Shri A. K, Gopalan:

Shri Vasudevan Nair:

Shri Bibhuti Mishra:

Shri Khimji:

Shri Subbiah Ambalam:

Shrli Venkateshwar Rao:

Sardar Iqbal Singh:

Shri Ramakrishna Reddy:

Shrimati Tla Palchoundhuri:

Shrimati Renu Chakra-
vartty:

Shri K. S. Ramaswamy:

Shri V. P. Nayar:

Shri Achar:

Shri Goray:

*362.

————
——
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Shri Kunhan:

Shri Aurebindo Ghosal:
Skhri Wodeyar:

Shri Vidya Charan

Shukia:

Shri Rameshwar Tantia:
Shri Harish Chandra
[ Mathur:

Will the Minister of Commerce ana
Indusiry be bleased .Jo refer to the
reply given to Unstarred - Question
No. 1928 on the 1lst September, 1959
and state:

(a) whether the Automoile Indus-
try Reviewing Committee has since
submitted its report;

(b) if so, the main recommendat-
ions thereof; and

(¢) the decisions taken thereon?

The Minister of Industry (Shri
Manabhai Shah): (a) to (c). The
Commitiee is expected to submit its
final report by the end of December,
1968,

My. Speaker: What more is to be
asked?

Some Hon. Members rose—

Mr. Speaker: 1 will call one after
another four or five Members.
st qaq Iw g {731 wEgEy u
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Shri Bimal Ghose: May 1 know
whether the hon. Minister will en-
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lighten us as to how many proposals
have been received and from which
parties that the committee are consi-
dering?

Shri Manubhai Shah: It may be
better to await the report which will
give all the details of the proposals
received and the comments of the
committee thereon. A large number
of proposals have been received.

Shri V. P. Nayar: May I know
whether the committee has been
asked to estimate the expenditure
which has become necessary on re-
tooling by the automobile manufac-
turers ijn view of the yearly changes
of patterns of cars?

Shri Manubhai Shah: %s far as the
inference in the latter part of the
question is concerned, it is not correct
that we allow model changes every
vear. As a matter of fact, mest of the
models have been frozen to 1958 or
1985, As far as the tirst part of the
question is concerned, the terms of
reference are so comprehensive that
what the hon. Member has in mind
will also be looked into by the com-
mittee.

Shri Kamalnayan Bajaj: There was
a report in the papers that an interim
report of the committee has been sub-
mitted to the Ministry. May I know
whether it is a fact and if it s a fact,
could we know the salient points of
it?

Shri Manubhai Shah: An nterim
report has been submitted. It only
deals with certain parts of the prob-
lem Therefore, it is felt that it is
better to wait till the whole report is
submitted. The Government will
consider the whole report and then
place it on the Table of the House.

Shri Kamalnayan Bajaj: What is
the idea of the interim report if it is
not placed before the House? If the
final report is coming, any reasons in
the interim report are lost.

Shri Manubhai Shah: That gives
time to the Government to conzider,
because there are distinct gquestions
before the committee under the térms
of reference. It only saves the tirmae
of the country and of the House,
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Shri V. P. Nayar: We found in the
press the photograph of a car, small
size low price car, the type of which
was given by Hindustan Aircraft.
May I know whether this committee
was asked to study the potential of
H.AL. to develop and make this car
in a big way?

Shri Manubhal Shah: All proposals
submitted to the committee or which
come to the notice of the committee
are going to be taken notice of by it.
We may await their recommendations
before we can say anything on the
matter.

Shrimati Renu Chakravartty: May
I know if it is a fact that models
which may compete with the existing
medium-sized models are completely
barred by the terms of reference of
this committee?

Shri Manubhai Shah: As far as
this particular aspect of the matter is
concerned, we share the feeling of the
country generally expressed and in
this House that there is perhaps need
for a light and sturdy car within the
price range of Rs. 5000 and Rs. 7000
which  would  suit the pockets
and economy of the middle class and
lower middie class Therefore, thiz
specific matter has been referred to
the committee. We do hope that as
soon as the report 15 received, some
decision on all the matters will be
taken.

Shri Morarka: May I know, Sir....

Mr. Speaker: No, no. 1 am not go-
ing to allow. Hon. Members will wai.
until the report is placed on the
Table of the House.

Shri Morarka: The point is this.
An interim report has been submitted
on this. The question is, what are
the main features of this internm re-
port and what is the necessily for
submitting the main report. That is
something. .. ...

Mr. Speaker: Hon. Member was
evidently not attentive. Shri Kamal-

nayan Baja] put the very same ques-
tion and answer has been given al-
ready. Next question.
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Sardar Igbal Singh: May I know
whether the Government has consider-
ed some permanent solution for these
persons whose land has gone under
river bed or to the other side of Pak-
istan, and they cannot cultivate,
Every time they are going on petition-
ing to the Government. May I know
whether the Government proposes any
permanent solution for these things?

Shri Sadath Al Khan: The Govern-
ment of Punjab have been rendering
assistance to these families who had
lost their lands as a result of river

action in the form of taccavi loans,
free, rations, {free clothes and
medicines. A total of over Rs. 2

lakhs has been spent in 1957 on this
matter.

Shri Tyagi: May I know whether
in the demarcation of the boundary
on the spot, is it midstream agreement
or there is geographical specification
of the boundary?

Shri Jawaharlal Nehru: Sometimes
the river is considered the boundary.
The river changes. Then all kinds of
legal and other interpretations come
in. Sometimes there is a definite
boundary whether the river changes
or not. It depends on the circums-
tances.

Shri Tyagi: What 1 am anxious
to know ig whether as regards the
boundary in this river Ravi, is it
the agreement with  Pakistan that
'midstream will be the boundary, and
if it is so, it all depends on nature.

Shri Jawaharial Nehru: As a matter
of fact, as the hon. Member knows,
there are a number of issues between
India and Pakistan about these matters,
whether it is midstream, ete. In
some cases there is some land on the
other side of the river which apper-
tains to India or on this side of the
river which appertains to Pakistan,
because the boundary commission that
dealt with it dealt in terms of districts
or Tehsils, regardless of anything else,
that this Tehsil should go to India,
etc. That has produced complications.
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All these matters, I hope, will be gone
into at the conference which is likely
to be held next month.

Shri Tyagi: On a point of clarifi-
cation, Sir, recently some survey team
was appointed by both the Govern-
ments to demarcate the boundary on
the western side. May I know how
for that team has reached, and how
much work they have finished?

Shri Jawaharial Nehru: That I
have answered several times. I have
not got the facts before me, if the hon.
Member likes. But, those teams were
marking the boundaries more or less
leaving controversial issues. Now the
controversial issues are going to be
dealt with by the conference next
month.

Sardar Iqgbal Singh: May 1 know
whether these persons gan be given
any aid under the Rehabilitation Act

and as mostly these families were
agricultural tamilies, whether the
Government has considered a pro-
posal to give some land to  these
families whose land has gone to
Pakistan?

Shri Sadath AN Khan: I am not

aware of any proposal to give land
to these families.

Land Reforms

+
( Shri D. C. Sharma:
Shri Surendranath

Dwivedy:

Shri Basumatari:
Shri S. M. Banerjec:
*364. { Shri Harish Chandra

Mathur:

Shri N. R. Muniswamy:
Dr. Ram Subhag Singh:
_ Shri Kalika Singh:

Will the Minister of Planning be
pleased to refer to the reply given to
Starred Question No. 787 on the 24th
August, 1959 and state the latest posi-
tion with regard to implementation of
the land reforms policy in the various
States?

The Parlinmeatary Secretary to the
Minister of Labour and Employment
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and Planning (Shri L. N. Mishra): A
statement is placed on the Table of
the Lok Sabha, [See Appendix II,
annexure No. 1].

8hri D. C. Sharma: May 1 know
if the Planning-Commission has given
any direction so far as distribution of
the surplus land is concerned?

Shri L. N. Mishra: The question of
distribution could be taken up only
after the surplus land is available as
a result of the imposing of ceiling on
existing holdings.

Shri D. C. Sharma: May 1 know
if the Planning Commission has given
any direction so far as the abolition
of intermediaries is concerned and in
what way?

Shri L. N. Misra: A long time ago,
legislation for the abolition of inter-
mediarics has been enacted in all the
States and implemented also in most
of them.
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Shri Basumatari: May 1 know if
1here is any uniform policy for fixing
=eiling on holdings in the different
States?

272 (Al) LSD--2.
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The Depuly Minister of Planning
(Shrt 8. N. Mishra): As the hon.
Member would understand, there can
be no uniformity about these legisla-
tions as the conditions do not seem to
be uniform in all the States.

Shri Snrendranath Dwivedy: In the
stalement there is no muntion of some
other States like Madras, Orissa etc.
Am I to understand that in all States
so far there has been no legislation
for ceiling, and if ceiling Bills are
introduced, may I know whether they
are fully in accord with the Planning
Cormrmission’s recommendations?

Shri L. N. Mishra: In almost all the
States legislation for ceiling has either
been enacted or is in the process  of
enactment.

Shri Surendranath Dwivedy: 1 ask-
cd specifically about  Madras, It is
not mentioned here.

Shri L. N. Mishra: The names of
some of the States are not in the
statement, but 1 may state that legis-
lation has becn alriady enacted in
most of the States or is in the process
of enactment. So far as Madras is
concerned, steps are being taken for
enactiment of the legislation for im-
posing ceiling.

Shri Surendranath Dwivedy: The
other part of the question has not been
answered, whether the Bills introduced
are fully in accord with the recom-
mendations of the Planning Commis~
sion. They have discussed it with the
Planning Commission’s representa-
tives, "We want to know  whether
they are foliowing the recommenda-
tions of the Planning Commission.

Shri S§. N. Mishra: Thcy are based
on the general recommendations in
the Plan, but it would be “appreciated
that there is bound to be difference
in details. Generally speaking, they
are based on the recommendations.

Mr. Speaker: | would suggest to the
non. Minister to get some capies of
all the pieces of legislation that have
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been enacted and place them in the
Library, so that i, may be looked into
whether they are in accordance with
the recommendations of the Planping
Commission, and specific questions
may be put. This refers to all the
States and all the legislations that
have already been passed and that are
on the anvil, and if we want to go
into the details, not one hour but
many more hours will be necessary.
Hon. Members who are interested will
leok into that, and after that I will
allow any number of questions.

Shri Surendranath Dwivedy: Re-
cently there was a meeting between
the Planning Commission and the
Chief Minister of Orissa regarding the
Orissa ceiling Bill. May I know
whether the Pilanning Commission has
been satisfied that the proposed Bill
is in accordance with its recommendea-
tions?

8hri S. N. Mishra: The quesuon of
satisfaction implies some opinion. In
our meetings with the State represen-
tatives, there is a mutual exchange of
views, and these views are treated as
confidential.

Shri Panigrahi: There was a discus-
sion between the Planning Commis-
sion and the Chief Minister of Orissa.
It has been published in the press in
Orissa, and he does not want to give
us the information.

Shri Surendranath Dwivedy: Gov-
ernment ought to know whether the
Planning Commission is satisfied. He
says it is confidential.

Mr. Speaker: Has the Minister made
a statement?

Shri Saremdranath Dwivedy: The
Chief Minister of Orissa has made a
statement. He has said that he has
been able to convince the Planning
Commussion that the Orissa Bill is all
right. I want to0 know whether the
Planning Commission is in agreement
with that view.
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Shri 8. N. Mishra: What can we say
about the opinion of the Chiet Minis-
ter of Orissa? But, s0 far as we are
concerned, we want to keep to the
rule that these discussions are to be
treated as confidential.

Mr. Speaker: 1 do not know how
this got in here. On second thought
1 would have allowed it only as an
Unstarred Question. There  are
various guestions involved: whether
legislation has been passed in the
various States, what are the pieces of
legislation, how far they are consist-
ent with the recommendations made
etc. It is too big a question to be
answered here.

Shri Surendranath Dwivedy: I sub-
mit there were specific questions. All
our names have been gclubbed to-
gether, but there were specific ques-
tions on this peint.

Mr. Speaker: Very welll 1 will
allow specific questions to be put
later on when hon. Members go into
all these pieces of legisiation. Before
the end of the month let us have all
these papers, and I will allow them
an opportunity.

Shrimati Renu Chakravartty: There
were certain speciflc recommendations
made by the Planning Commission re-
garding the guarantee against eject-
ment of the peasantry. May I know
whether any survey has becen made
of the land reforms Bills thst have
been already passed, to see how these
clauses have worked?

Shri S, N. Mishra: Again, it is =
matter of opinion, and we may not
be in a position to say about the
detailed conditions of implementation.
But to a certain extent it is a fact
that these measures have not plugged
the holes so far as evictions are con-
cerned, and in every such case the
Planning Commission has taken the
opportunity of pointing out the neces-
sity of plugging these holes.
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Applications for Claims,
Compensation and Grants

+
%85 #hri Ajit Singh Sarhadi:
"7\ Shri Ram Krishan Gupta:

Will the Minister of Rehabilitatioy.
and Minority Affairs be pleased to
state:

(8) the total number of the follow-
ing categories of applications which
have been rejected so far on the
grounds of limitation:

(i) applications for verification of
claims;

(ii) applications for grant of
compensation;

(iii) applications for grant of re-
habilitation grants;

(b) whether any relief 1s being
given to such applicants who for one
reasons or the other have failed to
file any of the abovementioned appli-
cations so far; and

(¢) if not, what steps are proposed
to be taken in such cases before the
Ministry is actually wound up?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) The in-
formation 1s not readily available and
will have to be collected. The labour
and expense involved in collecting
this information will not be commen-
surate with the result likely to be
achieved thereby.

(b) and Xe¢). Displaced persons
who have failed to file their applica-
tions in respect of items mentioned
above by the due dates are not entitl-
ed to any relief under the Displaced
Persons (Compensation and Rehabili-
tation) Act, 1954 and the Rules made
thereunder. Applications for con-
donation of delay are considered on
merits and delay is condoned if the
reasons for the same are considered to
be sufficient.
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Shri Ajit Singh Sarhadi: May 1
know if the Minisry of Rehabilita-
tion has used its discretion under sec-
tion 33 of the Displaced Persons
(Compensation and Rehabilitation)
Act for excusing the delay in cases
where the applications were not given
in time?

Mr. Speaker: That is what he said.
In proper cases the delay is condoned.

Shri P. §. Naskar: If there is suffi-
cient reason.

Shri Ajit Singh Sarhad): May 1
kmow if it is the Ministry of Rehabili-
tation that has done it, or the Settle-
ment Commissioner.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): The applications, 1 believe.
go right up to the Chief Settlement
Commissioner.

Shri Ajit Singh Sarhadi: Is it not a
fact that in no case the Chief Settle-
ment Commissioner has exempted the
period of limitation, nor is he autho-
rised under the Act?

Shri Mehr Chand Khanna: This is
condoning delay.

Shri Ram Krishna Gupta: May I
know whether there is any limitation
in the originai Act itself regarding
the receipt of applications?

Shri Mehr Changd Khanna: Yes, Sir,
there was, and that expired a long
time ago in spite of repeated exten-
sions.

Training Facilities to Foreigners in
the Atomic Energy

*366. Shri Pangarkar: Will the
Prime Minister be pleased to state:

{a) whether it is a fact that some
of the Middle East Countries have
requested the Government of India
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for providing training facilities to
thelr candidates in the Atomic Energy
Establishment at Trombay; and

(b) it so, whether training facilities
have been provided to any of the
Middle East countries?

The Parliamentary Secretary to the
Prime Minister (Shri Sadath Ali
Khan): (a) and (b). In 1957 and
1838, requests for providing training
facilities were received from the then
Government of Egypt and from the
Government of Iraq and Afghanistan.
Facilities were offered to all these
Governments, but only the former
two utilised them. There has been no
recent request from any Middle East
country for providing training facili-
ties for their candidates in the Atomic
Energy Establishment at Trombay.

Shri Pangarkar: May 1 know the
number of foreign candidates who
were provided training facilities at
the Atomic Energy Establishment at
Trombay, and the countries thev rep-
resent?

Shri Sadath Ali Khan: In Novem-
ber, 1955 the then Egyptian Atomic
Energy Commission conveved a pro-
posal that a team of five Egyptian
scientists should visit  the Atomic
Energy Establishment at Trombay for
a few months, and one person came
from Irag—altogether six.

Sea-food Industry

'367.fShri odiyan: )
3 Shri 8. A. Mehdi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have any
proposal under consideration to set
up an Export Promotion Council for

" the sea-food industiry in the country:
and

(b) if 8o, when it is likely to be set
up?
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The Deputy Minister of Comunercs
and Industry (Shrl Satish Chundra):
(a) No, Sir.

(b) Does not arise.

Shri Kodiyan: May 1 know whether
steps are being taken by the Gov-
ernment to standardise the sea-food
products?

Shri Satish Chandra: An associa-
tion of the exporters is being formed
at the instance of the Government in
order to take appropriate steps to
standardise the products so that what-
ever 13 exported conforms to certain
quality,

Shri V. P. Nayar: May 1 know
whether Government are aware that
the exports of sea food have a very
good potential, and may 1 also know
whether in view 'of the possible
potential, why Government have not
found it convenient to appoint an ex-
port promotion council?

Shr} Satish Chandra: The matter
was discussed with  the  exporters
themselves only in the month of Sep-
tember. and they thought that it
would be better if they had an ex-
porters' association in  which they
could discuss their common problems.
Of course, Government will give such
assistance as is possible.

Shri V. P. Nayar: Has il been
brought to the notice of Government
that owing to the supply of sub-
stendard goods, large consignments
have been returned especially by the
United States buyers?

Shri Satish Chaadra: 1 am not
aware of the particular incident but
the arrangements for pre-shipment
inspection will be made gradually by
this exporters’ Association.

Shri Kodiyan: May I know the tota}
quantity of sea-food products now
being exported fram this country
annuglly and also the value thereof?
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Shri Satish Chandra: About 40,000
tons of fish in various forms and
about 6,000 to 7,000 tons of prawns
and Crustacea and other thing< worth
ahout Rs. 5.80 crores.

Shri Kodiyan: May 1 know whe-
ther any target has been fixed for the
remaining period of the Second Five
Year Plan for export?

Shri Satish Chandra: The produc-
tion in 1955-56 was about 1.1 million
tons, and it was thought that 33 per
cent. increase should take place in
the Second Five Year Plan period.
Probably, some information can be
given by the Ministry of Food and
Agriculture on this subject.

WRITTEN ANSWERS TO
QUESTIONS

Indo-Tibetan Trade

*354. Shri Sbree Narayan Das: Wil)
the Prime Minister be pleased to
state:

{a) whether it is a fact that Indo-
Tibetan trade on the Xalimpong-
Gangtok-Nathula Pass-Yantung cara-
van route has dwindled very much in
recent months; and

{b) if so, the latest position In this
regard?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Badath Ali Khan): (a) Yes, Sir,

(b) A statement showing compara-
tive statistics for 1958 and 1959 is
laid on the Table of the House [See
Appendix II, annexure No. 2}. The
fact is that nothing definite can be
said at this stage. The prospects of
trade in future will depend more on
the attitude of the Chinese Govern-
ment in resolving the difficulties
which are faced by our traders. The
Government of India have already
represented to them about these diffi-
culties and will continue to press for

solution to the problem.

Survey of Indian Ocean

*368. Shri N. R. Muniswamy: Will
the Prime Minister be pleased to state:

{a) whether it is a fact that several
countries will co-operate in an inter-
national project to survey the Indian
Ocean;

(b) in what way India will parti-
cipate in the survey; and

(c) what are the special features of
Indian Ocean in which the said survey
is to be conducted?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) The Soviet
Academy of Sciences has organised an
exp dition to survey the Indian Ocean,
and requested some of the countries of
South East Asia to send scientists to
participate in this expedition. The
survey will be undertaken by a Soviet
ship, the “Vitiaz".

(by Government of India propose
to send three Indian Scientists to
participate in this cxpedition.

(c) The following problems will be
studied:

1. Structure, character, origin and
gyration of water mass;

2. Chemical and  biological  effi-
ciency of ocean water;

3. Colicction of meteorological and
aerological information;

4. Relief and geological structure
of ocean ground;

5. Deposit and water suspension.

Newsprint Factory, Nizamabad

Shrimati FParvathi
Krishnan:
Shri Warior:
Shri Nagi Reddy:
Shri Ram Krishan Gupta:
“369. Shri D. C. Sharma:
Shri T. B, Vittal Rao:
Shrl Tangamani:
| Shri N. M. Deb:
{_ S8hri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Starred Question No.
866 on the 28th August, 1959 and
state:

(a) whether the German expert has
since submitted any report on the
economic feasibility of the new pro-

cess for the manufacture of newsprint_

from bagasse; R .

(b) if so, the salient features of the
report;

(¢) whether negotiations with the
West German firm for the setting up
of the newsprint factory at Nizam-
abad in Andhra Pradesh have since
been finalised; and

(d) it so, the resull thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). Not, yet.
But it is expected very soon.

Pharmaceutical Plant

Shri Nagi Reddy:

370 Shrimatl Parvathi
. Krishnan:
{_Shri ‘Warlior:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
523 on the 11th August, 1959 and
state:

(a) the terms of collaboration
accepted by Government for the set-
ting up of a pharmaceutical plant in
India by Mi|s. Bengers:

(b) thr types of pharmaceutlcal pro-
ducts to be produced; and

(c) the percentage of Indian and
foreign capital in the investment?

The Minister of Industry (8hri
Manubhai Bhah): (a) to (c). A state-
ment is given below:

STATEMENT

(a) The terms of collaboration have
not yet been finally approved.

¢b) Dextran and Iron-Dextran.
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(c) Subject to the termg of colla-
boration being settled, Government
have agreed to 70 per cent. participa-
tion by the foreign firm in the Indian
company and 30 per cent. Indian
participation.

Hospital at Madras under Employoes®
State Insurance Cosrporation

*371. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employmeat
be pleased to state:

(a) whether the construction of a
100 bed Hospital at Madras by the
Employees’ State Insurance Corpora-
tion has commenced;

(b) what is the estimated cost of
the building:

(¢c) when it is likely 40 be com-
pleted; and

(d) whether equipment for the
hospital has been ordered?

The Deputy Minister of Laboar
(Shri Abig Ali): (a) No.

tb) Rs. 27 lakhs.
(c) By the end of January, 1981,
(d) Not vet.

Export of Shoes

. f Shrimati Mafida Ahmed:
372. {_Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
215 on the 13th February, 1858 and
state the result of the efforts made by
the National Small Industries Cor-
poration and the State Trading Cor-
poration to sell the surplus shoes”

The Minister of Commerce (8hri
Kanungo): Efforts were again made to
persuade the Russians to accept these
surplus shoes; but these have been
unsuccessful. The National Small
Industries Corporation are continuing
their efforts to find out other Buyers.



212§ Written Answers AGRAHAYANA 6,1881 (SAKA) Written Answers 2126

Tl & srwre fene

*30%. ot Aoy TR : W7 g
oY st WY 3y A A wr w3

(%) war sz ww gfe anpfne
fowrs @1 @ewe smAEd aew
& & WAk g faAni & o
£ T@-m FF aqr fowrdt Y sl
TUT AATH & I gATA W TR &
T framit aqr vy faqrit & v o)
afes w3 T & fag qw afafy
Frawr #t §;

(&) afx zi, a1 o afafa & et
& am = §; &7

(7) %A afafs F audl amw &
A g am s fa Y g ?

gen ot swwmweor @AY (w10
sawt) : (%) W (@) ¥ an-
aTfae famrr sl qan et & wwrg ¥
TSl & seE FE R Y AT
fariY HYX T g § I w1 §7
werge &< & fog oF afafy fgw
¥ 7§ ofy | g7 afsfy g TR et
¥ gt wm ) quga vF w1 At
—= aff a1 1 €® wfafr & @

7 &= ufewml 4 —

(2) Y Qo wo amrE, frdws,
7 g4 (Wer e dY),
AT AGT FATCA AT
(R) v wnfaz ga=, srfo Qo Qo
go-Afwa, arfas ferm
a9T AEER HATEY
(2) ot Fo Ko wTH, WAT i,
AAT AWT T HARG
(m) ww afafa 7w SfRe
(Fev) ¥ famr & 1 wfufa € fowrfont
¢ T wowrd, ey shvera, T
fawre Far FEwR AAwE W IR
wawy & g frepy v & fawrc fr
LURL U

Price of Cement

*374. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is a proposal to
increase the price of cement in view of
the enhanced cost of production; and

(b) if so, the nature thereof?

The Minister of Industry (8Shri
Manubhai Shah): (a) and (b), Some
of the cement producers have recently
represented for increase in the ex-
works prices of cement on the ground
that the cost of production of cement
has gone up on account of various
factors, since the existing prices were
fixed by the Government in July,
1958 on the recommendations of the
Tariff Cormmission. These are under
consideration of the Government.
However there is no proposal to
increase the selling price of cement.

Labour Appeliste Tribunal

*375. Shri Oza: Will the Minister of
Labour and Employment be pleased
to state whether it is a fact that
Labour Appellate Tribunal is to be
rexived?

The Deputy Minister of Labowr
(Shri Abid Al): Tne Matter is being
examined in the light of the recom-
mendations of the 17th session of the
Indian Labour Conference, which met
at Madras in July, 19858.

Report of Tea Board

vaqg [ Shri Khimgi:
““'{sm—n Hem Raj:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Tea Board is
required to submit a Report to the
Government of India every year:
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{b) the latest year for which the
Report of the Tea Board is available;

(¢) whether there is undue delay
in the publication of the annual report;
and

(d) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) While there is no
Statutory responsibility on the Tea
Board to submit its Annual Adminis-~
tration Reports to Government, in
practice, the Board has been sending
them to Government.

(b) to (d). The latest year for
which thce report of the Board is
available is for 1957-58. The Adminis-
tration Report of the Board for 1958-59
is understood to be under compilation
and will be printed by the Board in
the current year.
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AIR. Song and Drama Division
performances at Chandigarh

*378 Shri A. K. Gopalan:
‘Y Shri Vasudevan Nalr:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether a group of the Song
and Drama Division of AIR. visited
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Chandigarh in the last week of
September, 1959;

(b) whether this group gave any
performances in Chandigarh inside
the A.I.C.C. Pandal;

(c) if so, who organised this pro-
grammec; and

(d) whether tickets were sold for
this show?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) Yes,
Sir.

{(b) and «(c). The departmental
drama troupe of the Song and Drama
Division of the Ministry had staged
a few approved plays on Plan Publi-
city, at Chandigarh, on the 26th
S.ptember, 1859. This programme
was arranged by the Plan Publicity
section at the request of and in colla-~
boration with the Information and
Publicity Department of the Punjab
Government. It is understood that the
Punjab Information Department had
borrowed the pandal of the A1C.C.
for the purpose.

(d) No; the performance was given
frec as is gencrally the case with the
Plan Publicity performances arranged
by or on behalf of the Ministry. The
admission for the occasion was open to
all.

Communi'y Development Experts f(or
Iran and Afghanistan

*379. Shri Amjad All: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that Gov-
ernments of Iran and Afghanistan
have requested for services of some
Community Devclopment experts from
India; and

(b) if so, the action taken in the
mattier?

The Parlinmentary Secretary to the
Minister of RExternal Affairs (Bhri
Sadath Ali Khan): (a) VYes.
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{b) In 1985, an officer of the Com-
munity Projects Administration visit-
ed Iran at the invitation of the Pahlevi
Estates Department. Recently the
Government of Iran have requested
for the services of another officer to
agsist them in arranging a Community
Development Seminar of Asian Coun-
tries.

The Governmeni of Afghanistan had
in 1958 requested for the visit of the
Adviser Hcalth in the Ministry of
Community Development and Co-
operation. Subsequently however
they asked for the visit to be post-
poned.

Two Indians are working as experts
on Community Deveclopmint with the
Government of Afghanistan under the
auspjces of United Nations.

Methanel Plant, Sindri

*380. Shri Aurobindo Ghosal: Will
the Minister of Commerce and Indus-
try be pleased to refer to the r.ply
given to Starred Question No. 177 on
the 6th August, 1859 and state:

(a) whether any cenquiry was made
into the causes of fire in the Mcthanol
Plant at Sindri; and

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). An cnquiry was made to
determine the cause of the fire. It
was discovered that there had been
another fire earlier on the same day
in an adjoining area which was dealt
with promptly by the Fire Service
people who thought that they had
completely extinguished it. Some
sparks it i5 presumed remained and
fanned by the breeze, might have
caused the fire to the Methanol Plant.

2132

Indian Representatives on UN.
Commitiees

Shrl Mohammed Imam:
381 Shrimati I1a Palchoudburi:
‘) Shri Vajpayee:
Shri U. L, Patil:

Will the Prime Minister be plcased
to state:

(a) whether India has recently lost

some scats in the Committees of
U.N.O.; and

(b) if so, the reasons therefor?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
ta) Our nomince failed to get re-
elected to the Advisory Committee on
Admunistrative and Budgetary Ques-
tions. For another seat, on the Eco-
nomic and Social Council, we withdrew
our candidature in favour of Japan,
after six inconclusive ballots. Elec~
tions have not yet been held for
vacancies in the Trusteeship Council,
to which we are seeking re-elcction.

(b) Such seats in the General
Assembly are filled by secret ballot.
1t is, therefore, inadvisable to assign

reasons for success or failure in these
clections.

Sium Clearance

*382. Shrimatt Ila Palchondhari:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that some
State Governments have made repre-
sentations against the Union Govern-
ment's recent decision to limit its
assistance for slum clearance work to

only six cities—Delhi, Calcutta,
Bombay, Madras, Kanpur and
Ahmedabad;

(D) if so, the names of these States;
and

(c) the action taken by the Gov-
ernment of India thereon?
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The Minister of Works, Housing
and Supply (Shri K, C. Reddy): (a)
and (b). Central assistance for slum
<learance, according to a decision
taken in December, 1858, is to be con-
fined mainly to the six cities. Com-
mitments already entered into in
respect of cities other than the six,
will, however, be honoured and,
where there is special justification,
certain additional schemes c¢an be
sanctioned.

The Governments of Andhra Pra-
desh, Assam, Bombay, Mysore, Punjab
and Uttar Pradesh have made forma!
representations against this decision.

(¢c) The Fourth Housing Ministers’
Conference, held from 5th to Tth
November, 1959, has recommended
that the Slum Clearance/Improvement
Scheme and the enhanced subsidv bhe
extended to cover any town or oy
at the discretion of the State Govern-
ments. These recommendations of the
Conference are under the considera-
tion of the Union Government.

Manganese Industry

+383. Shri Vidya Charan Shukla:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government's atten-
tion has been drawn to the fact that
as a result of the crisis facing the
manganese industry, some 22 big
mine-owners in Madhya Pradesh and
Bombay States have decided to revoke
with effect from the 30th November,
1959, their agreement relating to pay-
ment of wages, bonus and other bene-
fits to their employees, reached in
November, 1957;

(b) if so, whether Government have
gone into the circumstances leading to
such decisions on the part of the mine
owners: and

(c) if so, with what results?

The Deputy Minister of Labour
{Shri Abid Ali): (a) and (b). Yes.
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(c) Efforts are being made through
Industrial Relations Machinery to
bring about an amicable settlemesnt
of the points in dispute.

Land Acquisition and Developmeat
Scheme

»384 Shri Halder:
* | Shri Rameshwar Tantia:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment have announced a new Land
Acquisition and Development Scheme
to tackle the Housing problem; and

(b} if so, whether any amendments
to the existing legislation relating to
acquisition of land will be necessary?

The Minister of Works, Housing
and Supply (Shrt K. C. Reddy): (a)
Yes; copies of the Scheme are avail-
able in the Parliament Library.

(b) The Scheme is to be imple-
mented by the State Governments in
accordance with the Law in force from
time to time in regard to the acquisi-
tion of land.

Work Study of Indian High
Commission, UK.

385 Shri Ram Krishan Gupta:
"\ Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 273 on the 6th
August, 1959 and state:

(8) whether the report of the “Work
Study” of the entire office of the Indian
High Commissioner in the UK, with
a view to eflecting economy and
efficiency, has been received from the
High Commission after final verifica-
tion; and

(b) if so, whether n copy of the
same will be laid on the Table?
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The Parltamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) Yes.

(b) As the report is a somewhat
bulky document, a copy has been
placed in the library of the House. A
summary of the recommendations as
well as the effective implementation
up-to-date is, however, placed on the
Table of the House for the informa-
tion of the Honourable Members.
{See Appendix 11, annexure No. 3.}

Export of Engineering Goods to
Burma

{ Shri Subodh Hansda:
“886.( Shri 8. C. Samanta:
 Shri R. C. Mashi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it 1s a fact that there
was a steep decline in the export of
engineering goods to Burma during
the year 1958-59:

(b) if so, the reasons for the same;

(c) whether it has shown any pros-
pect of increase at present; and

(d) the steps taken by Government
to improve the situation?

The Deputy Minister of Commerce
and Indastry (Shri Satish Chandra):
(a) Yes, Sir.

{b) The reasons are, apparently,
Burma’s foreign exchange difficulties,
her barter agreements with certain
countries and her Reparation Agree-
ment with Japan under which she is
importing engineering goods.

(c) and (d). A statement showing
the corrective measures taken is
given below. As a result the situa-
tion is expected to improve.

STATEMENT

The {following specific steps have
bee:} taken to promote exports of
engineering goods {o Burma.

2134

(a) The Engineering Export Pro-
motion Council have set up an Office
at Rangoon which keeps contacts with
Burmese importers and Chambers of
Commerce etc. and is also maintain-
ing a show room to display engineer-
ing goods.

{(b) A protocol to the 1956 Trade
Agreement between India and Burmsa
was concluded on the 25th September,
1958 to promote trade between the
two countries and to effect a better
balance in the trade. Some of the
engineering goods mentioned in the
Protocol are sewing machines and
parts, electric goods, bicycles and
parts, hardware, telephone and tele-
graph equipment, railway wagons,
motor vehicles and agricultural machi-
nery and implements.

Small Scale Induastries

*387. Shri Harish Chandra Mathur:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total purchases made by
D.GS. & D. in the country during
each of the last three years and what
part of these have been purchased
from small scale industries;

(b) what is the advantage of price
preference actually given to the small
industries; and

(¢) the steps being taken to encoux-
age purchases from small scale
industries?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) to
(c). A statement is laid on the Table
of the Sabha, {See Appendix II, an-
nexure No. 4.)

Hindu and Stkh Shrines

Shri Ajit Singh Sarhadi:
*388. { Shri D. C. Sharma:
{ Shri Daljit Singh:

Wili the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 485 on the 14th August,
1859 and state the further progress
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made in calling the second meeting of
the Joint Committee to draw up a list
of Hindu and Sikh religious places and
to find out ways for the maintenance
of their sanctity and upkeep of their
properties?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
The question has been raised on
geveral occasions with the Pakistani
authorities but unfortunsately no pro-
gress has been made so far.

Hospital at Calcutta under Employees”
State Insurance Corporation

*389, Shri T. B. Vittal Rao: Will
the Minister of Labpur and Employ-
ment be pleased to state:

(a) whether land for the construc-
tion of a hospital at Calcutta by
Employees’ State Insurance Corpora-
tion has since been acquired;

(b) whether plan for the building
has been drawn up; and

(c) if so. when the construction of
the building will commence?

The Deputy Minister of Labour
(Shri Abid All: (3) Land in the pre-
mises of the Sagar Dutt Hospital (24-
Parganas) has been earmarked.

(b) 1t is under preparation.
(c) Date not yet fixed.
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Common Tea

*391. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state: N

(a) whether Government have
formulated any scheme to help the
exporters of common tea; und

(b) if so, the details thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(&) and (b). A statement is laid on
the Table of the House. [Sece Appen-
dix II, annexure No. §5.]

Export of Chrome and Kynite Ores
“392. Shrl Ozxa: Will the Minister
of Commerce and Industry be pleased
to state:
(a) whether it is a fact that exports
of Indian chrome ore and kynite are
falling;

(b) if so, the reasons thereaf, and

(c) what steps Government propose
to take to step up their exports?

The Deputy Minister of Commeorce
and Industry (8hri Satish Chandra):
(a) No, Sir.

{(b) and (c). Do not arise.
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Extradition Treaty between India
and Pakistan

*383. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to state:

(a) whether there is any proposal
to conclude any extradition treaty
between India and Pakistan: and

(b) if so, wheiz v any discussions
have been held beiween the repre-
sentatives of the two countries in the
matter?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath AH Khan): (a) Yes, Sir.

(b) No detailed discussions have
been held so far. Government of
India’s general views on the provi-
sions of such a Treaty are likely to
be communicated shortly to the Gov-
ernment of Pakistan.

Airflelds in N.EF.A.

*394, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 623 on the 20th August, 1959 and
state the progress made regarding the
construction of the remaining 6 air-
strips in the undeveloped area of the
North-East Frontier Agency?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
J. N. Bazarika): Construction in
regard to 3 airstrips will start after
the Air Siting Board have approved
the sites. In the remaining 3 cases,
work on one has already commenced
and on the other two it is likely to
be taken up shortly.

Independence Day Celebrations by
Indian Embassies

*395. Shri Aurobindo Ghosal: Will
the Prime Minister be pleased to state:

(a) whether any standing instruc-
tion has been given to the Indian
Embassies in foreign countries to cele-
brate the 15th August; and

(b) if so, whether all the Embas-
xies celebrate the Day?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b). No
particular instructions have been sent
to our embassies abroad for the cele-
bration of the 15th August. Every
country celebrates only one national
day and for us that is January 26th.

As for the cclebration of Independ-
ence Day 15th August, this is left to
the discretion of the Heads of Mission.
In some countries, a small ceremony
of flag hoisting takes place and local
Indian nationals are invited.

Shri Sardool Singh’s Case

4396. Shri Ram Krishan Gupta: Will
the Prime Minister be pleased to refer
to the reply given to Starred Ques-
tion No. 1176 on the 4th September,
1959 and state:

(a) whether Government have since
received from Pakistan a copy of the
judgement and full facts of the case
of Sbri Sardool Singh of Amritsar;
and

(b) if so, Geovernment’s reactions
thereto?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath All Khan): (a) and (b). A
copy of the judgement of the West
Pakistan High Court has been receiv-
ed. The death sentence of Shri
Sardool Singh has been reduced to
10 years® rigorous imprisonment.

Contract System in C.P.W.D.

( Shri Ajit Singh Sarhadi:
*397. { Shri S. M. Banerjee:
 Shri Panigrahi:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer
to the reply given to Starred Question
No. 483 on the 14th August, 1959 and
state:

(a) whether any dccision has since
been arrived at in the matter of elimi-
nating centract system in CP.W.D;
and
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(b) if so, the nature of the decision
taken?

The Minister of Works, Housing and
Supply (Shri K, C. Reddy): (a) There
is no proposal at present before the
Government to eliminate the contract
system in its entirety. There is, how-
ever, a proposal to establish a Build-
ing Construction Corporation in res-
pect of which no final decision has
yet been taken.

(b) Does not arise.

Export of Mica

*398. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the steps that are being taken
to increasc mica exports to the
European countries, the U.S.A. and the
Middle East countries;

(b) whether there has been any
improvement in the export perform-
ance of mica to these countries during
the last six months; and

(c) the difficulties that confront the
trade agencies and Government to step
up its exports?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) to (c). A statement is placed on
the Table of the House. {See Appen-
dix II, annexure No. 6.}

Youth Employment and Vocational
Guidance Section in Bombay

571. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state:

(2) whether the Youth Employment
and Vocational Guidance Sections
have been opened in any Employment
Exchange in Bombay State;

(b) If 8o, the number thereof;
(¢) their locations; and
(d) the results achieved so far?
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The Deputy Minister of Labour
(Shri Abld Ali): (a) Yes.

(b) Three.

(c) (i) Bombay city
(i) Nagpur, and
(iii) Rajkot

(d) (i) Number ot applicants guided
in groups 29,066

(ii) Number of applicants guided
individually 1,898

(iii) Number of guidance talks
held at Employment Ex-
changes and in schools 132.

Production of Khadi in Bihar

572. Shri Anirudh Sinha: Will the
Minister of Commerce and Indmstry
be pleased to state:

(a) the quantity of Khadi produced
in the State of Bihar in 1958 and how
does it compare with the production
of Khadi with the other States in the
country; and

(b) the number of spinners and
weavers of Khad:i in the State of
Bihar and the amount paid to them
separately during 1858?

The Minister of Industry (Shri
Manubha] Shah): (a) The production
of Khadi in Bihar during 1958-59 was
91-59 lakh sq. yds, and it compares
favourably with other States except
those of Andhra Pradesh, Punjab and
Uttar Pradech.

(b) The number of spinners and
weavers of Khadi registered with the
recognised institutions in Bihar and
the amounts estimated to have been
paid to them ag wages for the work
done for the institutions during 1958-
89 are as under:——

Wo. of spinners Wages paid
and weavers (in Rs.)
1,74,991 spinners 27,42,278

8,019 weavers 17,809,000
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Ciasg IV Quarters on Punchkuin Read

593 Shri Ramji Verma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to demolish class IV
employees’ quarters on Punchkuin
Road; and

(b) if so, whether Government have
been able to provide alternative ac-
commodation to the residents?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b). Yes. A phased programme of
demolition of the existing guarters
and construction of new ones in their
placg is being worked out. On its
finalisation, the residents wiil be pro-
vided with alternative accommodation
and required to vacate their present
quarters.
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Local Development Works

575. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to state:

(a) whether Local Development
Works Programme is being disconti-
nued from the year 1960-61 onwards;
and

(b) if so, the reasons, therefor?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) No.

(b) Does not arise.

Partition Committee

576. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 539 on the 11th August, 1959 and
state:

(a) whether any meetings of  the
Partition Committee of the Govern-
ments of West Pakistan and Punjab
have since held to discuss mmatters
regarding which agreement was not
reached earlier; and

(b) if so. the matters regarding
which decision has been reached?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): (a) No Sir.

(b) Does not arise.
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Civil Works in Punjab State The Minister of Industry (Shri

578, Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the total amount ganctioned by
the Central Government during 1958-
59 for the civil works in Punjab; and

(b) total amount to be spent during
1959-607

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): As far as
information is available, the figures
are:

{a) Rs. 43,30,637.
(b) Rs. 60,15,750.

Xhadi and Village Industries Boards
(Punjab)

579. 8hri D. C. Sharma: Will the
Minister of Commerce and Industry be
pleased to state the amount ailotted
during +1959-60 by the Xhadi and
Village Industrieg Commission to the
Khadi and Village Industries Board
of Punjab?

Manubhal Shah): The tentative allo-
cation made by the Khadi and Village
Industries Commission to Punjab State
Khadi and Villaged Industries Board
for the yecar 1859-60 is Rs. 16,92 lakhs
as grant and Rs. 913 lakhs as loan.

Import of Car Spare Parly

580. Shri D. C. Sharma: Wi}l the
Minister of Commerce and Industry
be pleased to state the value of the
import licences lssued to car manu-
facturing firms during 1858-60 so far

for the import of car spare parts,
firms-wise?
The Minister of Industry (Shri

Manubhai Shah): Import licences for
spare parts a8re not isued to car manu-
facturers separately for Cars and
Trucks, put in  bulk to cover the
requirements of bath types. The value
of the licences issued to the three firms
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April- ber, 1959 lcens-
fng period is as shown below. No
tor rpare parts have yet been
issued to them for the licensing
gtriod October, 1958 to March, 1960

Name of the irm Value in
lakhs of

rupees

1. Hindustan Motors Ltd.,
15°25 ¢

26-00*

Calcutts
2, Premier Automobiles Ltd.,

Bombay
3. Smndatd Motor Products of
Indialtd., Madras . . 600

sThese include spares for commercial
vehicles also, which these firms manufaciure,

Indian Children in South Africa

581. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 846 on the 14th August, 1959 and
state:

(a) whether any success has been
achieved in finding out the truth in
the newspaper reports regarding 1500
Indian children being kept by South
Africa as hostages;

(b) if so, the facts in this regard;
and

(c) the reaction of Government

thereto?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) No.

(b) and (c¢). Do not arise.

Refugee Markets in New Delhi

582 Shri Ram Krishan Gupta:
Shri Padam Dev:

Will the Minister of Rehabilitation
and Minority Affairg be pleased to
state the nature of steps taken or pro-
posed to be taken to improve sanita-
tion in the refugee markets in New
Delhi?

The Minister of Eehabilitation and

Aflatrs (Shri Metr Chand
: 2): The Ministry of Rehabili-
272(ai) L.S.D.—3.

tation have constructed six marke¢s
for displaced petioms in New Delhl
The responsibility for looking after
nmuummsmrkgtcisghn of the
New Delhi Municipal Committee, Im
the case of the sixth market repairs .
to latrines and baths have been sie-
tioned and on completion of the work.
the serviceg in this market also will
be transferred to the New Delhl
Municipal Committee.

Prototype Centre at Howrah

Shri Ram Krishan Gapta:
583 Shri Rameshwar Tantia:
Shri Aurebindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the scheme for setting
up the prototype centre at Howrah
with technical and financial assistance
from Japan has been finalised; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Not
vet. Our Indian team has gone to
Tokyo to finalise the discussions.
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Industrial Estate at Cuttack

585. Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to refer to the reply given to
Unstarred Question No. 3981 on the
5th May, 1959 and state:

(a) whether industries located in
the Industrial Estate at Cuttack have
started production by now;

(b) if so, the nature of goods pro-
duced by them gso far; and

(c¢) whether facilities for marketing
those products have been provided to
the manufacturing units?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢). A state-
ment ig given below.

NOVEMBER 27, 1959
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Statement

(a) Yes, Sir. Some units have start-

ed production.

(b) The goods produced by the
unit which have started production
are pharmaceuticals, storage battery,
Ambar Charkha and parts, phenyle
and ink, blocks for printing, fruit
products, collapsible iron gate grills
and garden chairs, bicycles, wooden
furniture and cabinets.

(c) The State Government have ad-
vised the different departments of
their Government to give preference
in purchase of their requirements
from the manufacturing units in the
Industrial Estate. Some of the indus-
tries are also registered with the
Director General, Supplies and Dis-~
posal under the stores purchase pro-
gramme.

Punjab Cloth Mill, Bhiwani

586. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
Punjab Cloth Mill, Bhiwani hag not
been working to its full capacity; and

(b) if so, the steps taken in the
matter?

The Minister of Commerce (Shri
Kanungo): (a) There were fluctua-
tions in the working capacity of the
Millg and even total closure for some-
time. However since Septemer, 195%
the mill is working to full capacity.
It may be stated in this connection
that all mills, in general, keep gside
a certain number of the spindles and
looms for preventive maintenanee,
repairs ete.

(b) Government are Kkeeping a
close watch over the working of the
mill and will not doubt take such
steps ag are considered necessary to
ensure the smooth working of the
mill.

Market at Janpath

587. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to refer to the
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peply given to Unstarred = Question
0. 2168 on the 4th September, 19359
wnd atate:

(a)’ whether the Scheme for thé
ognstruction of market at Janpath has
been finalised;

(b) if so, the details thereof; and

(c) the nature of progress made so
far in tis direction?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Not yet.

(b) Does not arise.

(¢) Preliminary plans of the pro-
posed market have been prepared.
The details are yet to be finalised,

Scheme of Compulsory Savings

588. Shrl Ram Krishan Gupta: Will
the Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 566 on the 11th August,
1959 and state:

(a) whether Government have
studied the issues relating to compul-
sory savings, and

(b) if so, the decisions arrived at?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). The
study is in progress and no decisions
have yet been reached.

Recovery of Rent on Evacuee Property

Shri Ram Krishan Gupta:
Shri D. C. Sharma:

WiH the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

589,

(a) whether it is a fact that huge
amourit of arrears of rent is due for
secovery from various categories of
occupants of evacuee properties (in-
cluding Government Departments and
Gavernment servants);

(b) it s0, details of the a.moum dui
(category-wise); Ce ey
{(c) the nature of stepe taken ot

proposed to be taken to recover th!l
amount; and

(d) the result thereof?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Yes.

(b) Total amount due is Rs. 584°28
lakhs approximately and its category-
wise deails are as under:—

Rs.
lakhs
(1) Government Departments 6-61
(#1) Government Servants . 11-96
(s17) Displaced Persons 297-82
(iv) Non-Displaced Persons 150-88
(v) Destitutesand Widows . 14°19
(ov) Persons whose  where-
abouts are notknown . 80-78

{vif) Uncategorised occupants 2201

ToTAL . 584-25

(¢) A statement is laid on the Table
of the Sabha. [See Appendix II an-
nexure No. 8.1

(d) As a result of the steps taken
the total amount recovered as rent so
far is Rs. 155431 lakhs approx.

New Industries in Punjab

590 Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any survey has been
made to assess the progress made for
the establishment and development of
new industries in the State of Punjab;
and

{b) if so, the result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). In
addition to some area surveys which
aim at evaluating the potential for
industrial development in the State,
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the National Council of Applied
Economic Research, New Delhi has
undertaken a Techno-Economic
Survey of the State at the instance
of the State Government. The
Council will in addition to making
a general survey ° indicating the
possibilities of setting up of new
industries based on available resourceg
also prepare specific project reports
for certain selected industries. The
findings of surveys already undertaken
have generally continued to make
available more detailed data about the
possibilities of new industries in the
State.

Assumption of Power for Management
of Industries

591. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 908 on
the 28th August, 1959 and state the
nature of decision reached on the
question of assuming more powers
under the Industries (Development
and Regulation) Act, 1951 4o take over
‘industries which close down or go
‘into liquidation on account of inter-
nal quarrel among the management?
-’ The Minister of Industry (Shri
‘Manubhai Shah): The matter is still
under consideration.

Board for Light Music Audition

592. Shri Ram Krishan Gupta: Will
the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Unstarred Question
No. 517 on the 11th August, 1959 and
state:

(a) whether the.details for setting
up a board for light misic audition
have since been worked out; and

(b) if so, the nature thereof?
The Minister of Information and

Broadcasting (Dr. Keskar): (a) and
(b). The Rules for-the setting up of

NOVEMBER 27, 1959
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Sangeet have been finalised.© These
rules provide for a Central Board with
four Regional Committees ~at Delhi,
Calcutta, Bombay and Madras who
will be responsible for finally asses-
sing and grading Sugam Sangeet
artists who are approved by the
Local Audition Committees after pre-
liminary screening. The Regional
Committees will consist of non-official
members who have a good knowledge
of music and of the local language.
The Sugam Sangeet Audition Board
will function on lines similar to those
of existing Music Audition Board.

Shahabad Pyrite Deposits

593 Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Starred Question No. 289
on the 11th August, 1959 and state:

(a) whether Government have since
received the report from the Norwe-
gian expert regarding the Shahabad
pyrite deposits; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Not
yet, Sir.

Indian Standards Institution

Shri R. C. Majhi:
594. {Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state whether
the Indian Standards Institution” has
received any complaints regarding the
quality bearing ILS.IL’s Certification
Mark?

The Minister of Commerce (Shri
Kanungo): Yes, Sir.  Six complaints—
four regarding the quality of plywood
tea-chest panels, one regarding the
quality of storage batteries for motor
vehicles (light duty) and one regard-
ing the quality of leclanche type dry
batteries for flash lights. All the
complaints were thoroughly investi-
gated and suitable action taken by the

a Central Audition Board for Sugam Institution. ‘
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Shifting of Offices to Chandigarh

Shri Hem Barua:
505 J Shrimati Parvathi Krishnan:
I Shri Nagi Reddy:
LShri Warior:

Will the Minister of Works Housing
and Supply be pleased to state:

(a) whether it is proposed to shift
gome of the Central Government
offices to Chandigarh;

(b) if so, the names of offices which
are to be shifted; and

(c) whether sufficient office and
residential accommodation is available
at Chandigarh for these offices and
their staff?

The Minister of Works, Housing and
‘Supply (Shri K. C. Reddy): (a) There
is no specific proposal under con-
sideration at present to shift any
Central Government Office to Chandi-

garh.
(b) and (c). Do not arise.
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Fakistanis in Jammu and Kashmir

598 Shri D. C. Sharma: Will the
Prime Minister be pleased:-to state:

(a) the number of Pakistani Na-
tlonals who crossed into Jammu and
Kashmir State since the 18th July,
1959 and were arrested; and

(b) how these figures compare with
the corresponding period of 19587

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Between July 16 and
October 31, 1959, 85 Pakistan nationals
and persons from Pakistan-occupied
Kashmir who infiltrated across the
cease-fire line and the Jammu-Sialkot
border have been apprehended.

(b) The figure for the correspond-
ing period of 1958 was °87.

Automatic Looms for Punjab

Shri Ajit Singh Sarhadi:
599 {sm—a D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of mills which have
applied for automatic jooms in Punjab
State and the number of automatic
looms applied for;

(b) how many applications have so
far been received from Punjab State
for installation of automatic looms for
export purposes only;

(¢) the number of automatic looms
which have been allotted to the mills
#0 far; and

(d) the further allotment contemp-
lated during the rest of the Second
Plan period?

The Minister of Commerce (Shri
Kanango): (a) to (c). A statement
glving the requisite information is
gven below. .
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{d) No further allotments aré com-
templated for the time being.

STATEMENT
Scheme Name ofthe Auto- No. of the
lpglicmx matic auto~
mills looms mathe
applied looms
ot allotted
1. Export Nil Nil Nil
Promotion
Scheme
of 195y
2. Replace-  Punjab Cloth 275
ment Mills,
Scheme Bhiwani
of 1959

Trade with West Asian Countries

Shri Ajit Singh Sarhadi:
600. Shri Ram Krishan Gupta:
Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been an over-
all increase in exports to West Asian
countries on account of the steps
taken to increase the export during
the tast two years; and

(h) if so, the nature of the increase?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Exports to West Asian
Countries during January-August
1959 were 2455 crores as compared
to Rs. 40:28 crores in 1958 and
Rs. 4271 crores in 1957.

Rise In the Price of Cotton

601. Shri Ajit Singh Sarhadl: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the reasons for the steep rise
in cotton price when there hasi beem
increase in the raw cotton produc-
tion in the country; and
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- £h) howuitxoinzto‘ﬂectme
export of textiles?

The Minister of Commerce (8hri
Kanungo): (a) With two successive
short crops of cotton during the last
and the current cotton seasons, the
prices of certain varieties have shown
an upward trend,

(b) Government are keeping a con-
.stant watch and suitable remedial
measures are being taken from time
to time to ensure that export of tex-
tiles do not sufer either from high
prices of cotton or difficulty of
supplies.
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Central Export Organisation for OR
Seeds, Vegetable QOils and Oil Cakes

604, Shri Damani: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the progress made with the
proposal for the formation of a Cen-
tral Organisation to handle India’s
export trade in oilseeds, vegetabls
oils and oilcakes; and

(b) the details of its constitution
and the extent to which the exporters
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whisld B Fopredentsd oh Oip Propos-
o8 organisation?

Xageungo): (a2) snd (b). The queés-
tion of forming a Central Organisa-
tion Yor the export of vegetable olls,
ofizeeds and oilcakes is stlll under
cordideration,

Liocensey for Small Paper Mills

685. Shri Subblah Ambalam: Will
the Minister of Commeree and Indus-
try be pleased to refer to the reply
given to Starred Question No. 728 on
the 24th August, 1958 and state:

(a) whether licences for 11 units of
small paper mills applied for have
since been granted;

(b) the locatlon of these units,
State-wise;

(c) the production capacity of each
of these units and the foreign ex-
change required for each;

(d) whether a consortium of paper
machinery manufacturers has been
formed; and

(e) if so, the details thereof?

The Minister of Industry (Shri
Manubhal Shab): (a) Yes, Sir.

(b) and (c¢). A statement is laid on
the Table of the House. [See Ap-
pendix II, annexure No. 8].

(d) No, Sir.

(e) Does not arise,

Smal!l Scale Industries in Orissa

6986. Shri Panigrahi: Will the Minis-
ter of Commerce and .Industry be
pleased to state:

(a) whether it is a fact that 23
small industries schemes are being
woarked out now in Orissa;

(b) if so, what are those schemes;

(¢) -the plests ‘where -Shhe R
industries have beé¢h ' x|

(8) the rumber of pebple Who Taye
found empicyment in Phese 98 WMl
induntries?

The Miniser of Thilistry (Sl
Manubhai Shah): (a) to (c). Yes,
Sir. 23 8Small Scale Industries
schemes are in operation in Orissa.
A list of the schemes showing their
location is laid on the Table. [See
Appendix I, annexure No. 10].

(d) Information is being coliected
and will be laid on the Table of the
House in duc course.

Manufacture of Cranes

807. Shri Khimji: Will the Minister
of Commerce and Industry be pleased
to state: .

(a) the number of units engaged in
the manufacture of cranes and their
total capacity and actual production
in 1658 and first halt of 1959; and

(b) whether there is further scope
for setting up additional units in this
line?

The Ministor of Industry (Shri
Manubhai Shah): (a) 5 units are en-
gaged in the regular manufacture ef
cranes, their total capacity being 1380
tons per annum. Their actus! pro-
duction during 1958 was 475 tons; and
the production during the first half of
1959 is estimated at 350 tons.

(b) Yes, Sir.

Plan Expenditare in Himachal Pradesh

608. Shri Hem Ra): Will the Minis-
ter of Planning be pleased to state:

(a) the amount allocated to
Himachal Pradesh during the Second
Five Year Plan and the amount ac-
tually spent during the first three
years of the Plan;

(b) the amount proposed to be
spent during the remaining two years;
and
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(c) the ¢auses of the shortfall, it
oy, in ixpenditure?

The Deputy Minigtor of Planning
(Shri 8. N. Mislira): (a) Against the

e-year outlay of Rs. 1473 crores,

. 7'60 crores were spent in the first -

three years of the Plan.

(b) Taking into account the antici-
pated actual expenditure in 1859-60
and approved outlay for 1960-61, this
comes o Rs, 7-8 crores.

(c) Does not srise.

Smail Scale Industries

Shri M. B, Thakore:
80%. ;. Bhri Oza:

Shri K. U. Parmar:

A

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there is any policy of
the Government for allocating raw
materials to Small Industries which
are newly started; and

(b) if so, what is it?

The Minister of Industry (Shri
Manubhat Shah): (a) and (b). Yes,
8ir. The policy is that on the basis
of recommendation of the Director of
Industries, small-scale industries whe-
ther carrying on their existing indus-
try or newly started industry, will be
given the facility of importing raw
material to reasonable extent as per
the Essentiality Certificates issued by
the State Directors of Industries.

Export Eamings of Mica

€10. Shri N. R, Muniswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what are the export earnings of
mica in the first half of 1959 as com-
pared to the corresponding period of
the last year;

(b) whether export of mica has
shown improvements this year; and

(c) if so, by how much as compared
to previous year?

The Deputy Minister of Commoros:
and Industry (Shri Satlish Chandra):
(a) the export earnings of mica in the
first half of 1858 and of 1959 were as.
follows:

January- January-
June June
1958 1959
Rs. Rs.
Unmanufactured
Mica - 4:29,41,979  5,01,74,338
Mica manufaciures  42,70,197  39,17,034

TOTAL . 4,72,12,176  5,40,01,372

(b) and (c). The quantity and value
of exports of mica during the first
eight months (January to August) of
1859, compared to the exports during
the corresponding period in 1958, im-~
proved by 12,866 Cwts. and Rs. 66,4,
690, respectively.

Iron Ore

611. Shri N. R. Muniswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the countries which imported
iron ore from India in 1958 and 1959;

(b) the value of iron ore exported
during the above period (country-
wise); and

(e) whether any country has reduc-
ed its import from India this year and
if so, the reasons therefor?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) and (b). A statement showing
countrywise exports of iron ore to-
gether with values thereof during 1858
and 1959 (January-—July) is laid on
the Table. [See Appendix I, annex-
ure No. 11]. Export statistics for the
subsequent months of 1958 are not
yet available.

(c) There has been no decline ia-
exports to our principal markets.
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Purchase of Evacuee Property

612, Bhri Chuni Lal; Will the Minis-
ter of Rehabilitation and Minority
Affalrs be pleased to state:

(a) whether it is the policy of the
-Government to charge interest on in-
.stalments where the transferee of an
acquired evacuee property pays the
initial deposit and enters into an
agreement to pay the balance of the
value of the property in three or more
annual instalments but in fact pays
the balance of the value within two
years; and

(b) if not, whether necessary ins-
tructions have been issued in this
respect?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No.

(b) Since this has already been
provided in the Displaced Persons
(Compensation and Rehabilitation)
Rules, 1955, the question of issuing
further instructions does not arise.

Bhoodan Movement

613. Shri Daljit Singh: Will the
‘Minister of Planning be pleased to
state:

(a) the total collection of land so
far through Bhoodan Movemént in
the couniry;

(b) the total acreage which has
been redistributed; and

(¢) the increase in total production
of foodgrains as a result of this
movement?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b).
According to the information furnish-
ed by the All India Sarva Seva Sangh
the area gifted under Bhoodan is
42,30,409 acres and the aerea distribut-
ed is 863,352 acres upto December,
1958,

(c) No assessment has been made
of the increase in production of food-
grains as a result of this movement,
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Production of Khadl in Punjab.

614, Shri Daljit Shagh:~ "Will . ilie
Minister of Commerce and Industry
be pleased to state:

(a) the quantity of Khadi produced
in Punjab during 1958-59; and

(b) whether any target has beem
fixed for the pFoduction of Khadi
during 1959-80?

The Minister of Industry (She
Manubhai Shah): (a) 12833 lakh »sq.
yards worth Rs. 2798 crores.

(b) Khadi worth Rs. 2:17 crores s
expected to be produced during 1958-
80,

Imported Non-ferrous Metals

615. Shrt Warjor:
Shri Kodiyan:

Will the Minister of Commerce and
Industry be pleased to lay a statement
on the Table showing the quantities
of each imported non-ferrous metal
given to (i) Devidayal and Co. and
associates (ii) Kamani Group of Com-
panies and Firms; (iii) Binani Metal
Works Ltd. and associdfe companies -
in Binani group for the years 1954-58
to 1958-59 as also the total turnover
of business of each group {for the
relevant years?

The Minister of Industry (Shri-
Manubhai Shah): In regard to import
licences issued, the information is
available in the weekly bulletin of
Import and Export Trade Control
issued under the authority of the
Chief Controller of Imports and Ex-
ports, In regard to turn-over of
business the figures are not available:

a statement showing production of
some of the units which are on the «
books of the Development Wing of the
Ministry of Commerce and Industry
is laid on the Table of the House
[See Appendix 1I, annexure No 13},



Written Answers AGRAHAYANA §.1881 (SAKA) Writton Anmoars 32166

Production of Non-forrous Motals

Shri Wartor:
818. Shri Kodiyan:
Shri V. P. Nayar;

Will the Minister of Commerce and
Indusiry be pleased to state:

. (a) the steps taken to increase the
production of raw materials (Ores)
and finished goods in non-ferrous
metals since the commencement of
the First Five Year Plan; and

{b) the results achieved so far?

The Minister of Industry (Shrt
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. {[See Appendix II, annexure
No. 13].

Cotton Textiles

Shri Karni Singhji:
617 Shri Bhanja Deo:
Qazi Matin:
Will the Minister of Commerce and
Industry be pleased to state:
(a) whether the production of
cotton textiles has declined in 1958;

(b) if so, the extent of the fall; and

{c) the steps that have been taken
to arrest the fall in production?

The Minister of Commerce (Shri
Eanungo): (a) and (b). Production
of cotton piecegoods in 1958 was
7,078 as against 7,288 million yards in
1957,

(c) The slight fall is due 1o the
shift in production from coarse to
medium varieties. As the production
of varjous varieties of cloth is now
more or less balanced, no special steps
are contemplated in this regard.

Hindustan Machine Tools Ltd,
Bangalore

618. Shri Rameshwar Tantia: Will
the Minister of Commeree and Indus-
try be pleased to state:

(a) whether it is a fact that
machinery beloaging to  Hindustan

Machine Tools Ltd., has been lying
uncared for in a pavilion of ‘India—
1958" Exhibition for about a year; and

(b) if so, what steps have been takea
to make the best use of the machines?

The Minister of Industry (8hri
Manubhai Shah): (a) No, Sir.

(b} Does not arise.

Purchase of Cement by State Trad-
ing Corporation

619. Shri Arjun Singh Bhadauris:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that State
Trading Corporation has been pur-
chasing cement at the site of Macherla
factorv at Rs. 48-00 per ton; and

(b) if so0, at what price the cement
was sold to the consumers?

The Minister of Industry (Shri
Manubhai Shah): (a) to (b). A state-
ment is laid on the Table of the
House. [See Appendix II, annexure
No. 14.]

Labour Relations

€20. Shri Arjun Singh Bhadauria:
Will the Minister of Labour and Em-

ployment be pleased to state:

(a) what is the position of the
labour relations in July. August,
September, October and November,
1959, industry-wise; and

(b) whether any man-days were
lost?

The Deputy Minister of Labour
(Shri Abid All): (a) and (b). The
information for July 1859 has been
published in the September, 1859
issue of the Indian Labour Gazette.
Details concerning the succeeding
months will be published in the aul
Gazette in due course. -
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481. el Arjun Singh Rbadanyie:
Will the Prime Minister be pleased
® state:

{a) what is the total number of re.
fugees in Mismaria Camp at present;
and

(b) what is the total amount spent
so far on its running?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): (a) 3,138 (as on 19th Novem-
ber, 1988).

(b) Rs. 14,73,56208 nP.

12 hrs.

MOTIONS FOR ADJOURNMENT
INDO-PAE BORDER DEMARCATION

Mr. Speaker: Regarding the adjourn-
ment motion relating to the five
villages, which was held over yester-
day, the hon. Prime Minister said that
he would make a statement about it
today. The hon. Prime Minister.

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): I enquired into this matter.
This area is near the Patharia forest.
It is 1'8 square miles, and not five
square miles as was suggested yester-
day.

This area, according to the Radcliffe
Award, falls deflnitely in Pakistan.
This is a fact admitted by both parties,
and no one has challenged that. It,
however, remained in Indian posses-
sion, because we said Pakistan was
holding on to other areas, which it
should not, and if other matters were
settled, and Pakistan gave them up,
then we shall do so. So, there was no
dispute about the maps or anything
about this area, clearly. When all
these other matters have been settled,
there was no point left for India
holding on to it. In fact, this point
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was wb far cloat that It wis ast even
discussed at the last confersmce. It
was an admitted fact.

Now, in accotdance with that, it is
proposed to demarcate this, and then
to hand it over. There has been no
demarcation yet. There is no ques-
tion of handing anything over today.
Our military people who are in charge
had a meeting, and it is proposed to
start demarcation on the 15th Decem-
ber. I do not know how long it will
take; whether it will be two weeks or
three weeks, I do not know, Till,
then, the territorial jurisdiction of
India will remain. All that has been
done in this area thug far is for the
removal of one check-post that we had
there. That has been withdrawn.

Even after demarcation, according
to the ground rules agreed upon at
the last conference, necessary time
should be allowed to farmers to
harvest their crops, before transfer of
territorial jurisdiction. Also, there
are clauses in those ground rules about
the special responsibility of the party
concerned for the pratection of per-
son and property of the pupulation, so
that their interests might not be pre-
judiced.

Now, if any kind of territory has
to be cxchanged and handed over as a
result of an award, decision or what-
ever it is, obviously, the people
living there are affected by it. Now,
three things happen. In this case,
you will be pleased to notice that in
effect, the decision was taken not
today but by Mr. Justice Radcliffe
many years ago, eight or nine years
ago; but because of wvarious com-
plications and conflicts, it was not
given effect to as in other cases. Now,
the people are affected. The people
can have a choice of three things.
One, of course, is that they choose to
become the nationals of the country
to which that little area goes. The
second is that they remain Indian
nationals but continue living there as
foreign nationals. The third is that
they change their huwbitant.
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These are the facts that I have been
Ohlotoom

(!’h‘mb‘d)
May I know whether the possession
¥ not being handed over today as &
.7

8Shri 8. M. Banerjee (XKanpur): Since
the hon. Prime Minister has clarified
the position, I would like to know
only one thing, namely whether it is
correct that there are 370 families in

this area. Secondly, if they  want
0 remain in India and have Indian
nationality, then they are actually

displaced persons, because they were
living in this area thinking that the
land belonged to India. May I know,
whether they will be given rehabili-
tation loan or they will be rehabilitat-
ed in other places? That is one
thing. Another thing that I would
like to know is for how long this will
be done.

Mr. Speaker: What the hon. Mem-
ber wan's to know is this. If there
are 370 families or families round-
about that number and if they want
to come back to India, would they be
rehabilitated here with particular
grants and so on?

Shri Jawaharlal Nehru: Til] the ex-
act demaraction is complete, we can-
not say how many villages or people
are involved. Normally, of course,
one does not cxpect large numbers of
people to come across. They have
their lands etc. They should remain
there, even, if they like, as Indian
nationals; they can remain there. If
any come across, what the hon. Mem-
ber has suggested will naturally be
considered.

Shrimati Renu Chakravartty
(Basirhat): In the past, the hon.
Prime Minister has been good enough
to give this sort of assurance that
the matter would be considered, if
fhe people who are there want to
come over; if they want to remain
there in Pakistan, they are welcome
10 remain there. Whenever this mat-

ter has come up before the -
tation Ministry, they have wm
said, ‘that this is a matter of péticy
and unless the Government of ridia
decide on it one way or the ather,
they canot do anything.

Therefore, I would like the hon.
Prime Minister to state whether if
anybody chooses to come over to
India, he will be entitled to the full
benefits of rehabilitation which the
other refugees have received. That
is the point which everybody wants
to know.

Shri Jawaharlal Nehru: No. I am
quite clear about it. This matter will
have to be considered de novo. There
is no question of old benefits being
attracted by it. They dealt with
other questions, other circumstances.
Here are pcople, who, I presume, are
in possession of land. It is open to
them to continue in that land, to re-
main there. If they want to come
away, they may try to sell the land
if they like. There is no pushing
about, T mean; in given circumstances,
they can either remain there, as I
said, as Indian na‘ionals or as Pakis-
tani nationals or come away. If they
come away, they can secll the land;
they can make some provision, or
whatever it is; conditions are quite
different.

As 1 said in reply to the previous
hon. Member’s question, this matter
in the shape in which it comes up
will, no doubt, be considered by the
Bengal Government. But I want to
make it perfectly clear that the old
rules etc, affecting the refugees will
not apply to them,

Shri Khadilkar (Ahmednagar): On
a point of constitutional clarification.
When these agreements are reached,
they are covered by entry 14 in Ligt I
of the Seventh Schedule of our Con-
stitution. It is not a question of
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{Shri Khadilkar].
Bengal Government or Assam Goy-
grnment. Entry 14 reads thus:

“Entering into treaties and
agreements with foreign countr-
ies and implementing of treaties,
agreements and conventions with
foreign countries.”

That is a right of the Union Gov-
ernment. I want to know from you
whether when this is finalised, it
would be placed before the House for
ratification, because treaties and
different from this sort of agree-
ments. On this point, the Constitut-
ion is not quite clear. So, this be-
comes a precedent.

Shri Jawaharilal] Nehru: I venture to
say that this is not even a part of the
recent arrangement. On the 16th of
this month, I placed a bundle of
papers, decisions of this joint con-
ference between India and Pakistan,
agreements etc. This is no part of
that, because it has been admitted
all along that this belongs to Pakistan
because of the Radcliffe Award. So
this type of question does not arise.

The other papers—about the other
part of it—have been placed before
the House.

Shri A. C. Guha (Barasat): The
Prime Minister has suggested three
courses of action for those people who
are residing there. The first is to re-
main as Pakistan nationals. 1 do not
think they would like that. The
second course is to remain as Indian
nationals. That is not practicable.
That is not possible for them to do.
So the only thing open to them is
to migrate.

Shri Jawaharlal Nehru: Why is it
not possible?

Shri A. C. Guha: It would require
the intervention of the Government
of India for the sale of their property.
Without that, it will not be possible
for them to sell their property and
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come over here. S5 it would be better
for Government to give séme sort of
agsurance that if they try to come
over here after selling tReir pro-
perties, the Government of Indig
would intervene for the sale of pro-
perties, and would give them all
facilities for rehabilitation.

Shri Jawaharlal Nehru: If I may
add another word, I cannot rule out
the possibility of their or anybody
else’s not having fair chances of living
there. But after the agreement thaj
has been entereqd into, the kind of pres-
sures that were brought to bear upon
the minority communities will not
presumably be there. Apart from
this fact, I am told that about 80 per
cent. of the population of these villages
is Muslim. All these .factors come
in and there is no particular reason
why those people, at any rate, should
want to come over. 1 cannot say
more on this. If in spite of this, some
people come over, their cases will be
considered favourably.

Mr. Speaker: In view of the state-
ment made by the hon. Prime Minis-
ter, I do not think it is necessary for
me to give my consent to this ad-
journment motion.

Regarding the other matters, the
hon. Prime Minister has said that
after the demarcation is effected, if
any difficulties arise im the matter of
adjustment, they will be considered.

As regards a discussion on this mat-
ter today, it is an old affair. So far as
the general proposition is concerned,
egreements are not discussed except
when it is the desire of the whole
House to discuss the matter. I do not
know how far this is such a serious
matter. This only follows from what
has already been done. It is a matter
for consideration. 1 am not called
upon to give any opinion now.
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CHINGHAL-TiBET HIGHWAY

'llr. Speaker: There is another ad-
journment motion tabled by Shri
Goray. . What is this matter about?

8hrt Goray (Poona): I have given
notice of an adjournment motion be-
cause a very significant item of news
hags been despatched by the New
China News Agency on the 24th of
this month. The main features of
this news item are:—

(1) The road across Ladakh terri-
tory opened in 1855 is carry-
ing thrice the freight traffic
per month that it carried in
1955;

(2) That road has been made into
an all-weather road; and

{3) Sixty plants, mines, farms
and timber growing areas have
been developed along the
road during the last five
years.

In short, it means that they have
colonised the area. I may draw your
attention to the fact that while dis-
cussing Sino-Indian  affairs, the
letter our Prime Minister wrote to
the Prime Minister of China on the
16th November 1959, says in para-
graph 13:

“I regret 1 cannot accept the
contention that you have boen in
occupation of the area up to the
frontier line shown in your maps.
On the contrary, the Government
of India have exercised jurisdict-
tion up to the frontier line specifi-
ed by them. The nature of this
possession has inevitably been
different from that of an inhabited
area. This area is un.nhabited,
mountainous territory of an al-
titude varying from 14,000 to
20,000 feet above sea-level, with
the mountain peaks going up much
higher*.

In_ this particular territory which
has been described by our Prime Min-
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ister in these words they say they have
already built not only the road but
have started traffic; plants have been
erected and colonisation has taken
place. In the Press interview, the
Prime Minister had said that if the
Chinese were to propose that this road
should be allowed to be used for civil
traffic, that request could be consider-
ed. Now, 8ir, the Chinese have not
waited for our permission at all. On
the contrary, they have said that their
traffic has increased three-fold and
colonisation is going on apace. )t 4
these are the facts, then all the debate
that is taking place in this House be-
come meaningless. So I would like to
know what is the position.

Shrl Surendranath Dwivedy (Ken-
drapara): The Defence Minister must
have known it.

Shri Tyagi (Dehra Dun): Is this &
matter for discussion in an adjourn-
ment motion? We are already dis~
cussing the question of Sino-Indian
relations.

Shri Jawaharlal Nehru: Apart from
that, the hon. Member is really draw-
ing attention to a news item from
Hong Kong which has appeared in &
newspaper today.

Mr. Speaker: What is the authority
of the newspaper?

Shri Goray: The New China News
Agency. It is authoritative,

Shri Jawaharial Nehru: It refers to
the Chinghai-Tibet highway. It is by
no means clear to me from reading
this whether it even refers to the other
road. It may or it may not; it is by
no means clear to me. Anyhow, it is
very difficult for me to give any in-
formation about something that has
suddenly appeared in a news item
there. Naturally, we shall try to get
as much information as possible. But
it is not easy to get it quickly from
anywhere. Anyhow, it is hardly &
matter for an adjournment motion.
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Shri hwﬂnﬂﬂ Nelwrn: First of all,
‘1 do not know {# this road is the same
.as the Aksai-Chin Road, We do not
know that.

Shit Geeay: May I clarity? Here
‘they have stated specifically:

“China today bragged that the
average monthly volume of freight
traffic on the disputed Chinghai-
Tibet highway, which has been
built across Indian territory in
Ladakh, is at present three times
more than in 1955".

So far as the news item is concern-
ed, it gives no room for doubt.

Mr. Speaker: I am afraid I was
misunderstood before I completed my
sentence. If, as a matter of fact, this
news item is correct and plants and
machinery and other things have been
moved there and the area has even
been colonised, colonised by whom?

Shri Goray: The Chinese.

Mr. Speaker: Of course, if they have
colonised, they will be removed
from that area as part of the removal
from other areas which they have
occupied. Therefore this is part of a
bigger issue. 1t only adds more point,
to what is already there in that it is
not that they have been merely occu-
pyving uninhabited territory but they
have been proceceding further. There-
fore, it has to be treated a little more
seriously. That is all that ft amounts
to.

Shri Braj Raj Singh: Will the
Prime Minister investigate the matter
and make a statement?

Mr. Speaker: He says so. He is not
aware of it; he will try to make in-
-quiries. There is no doubt about it.

Shri Jawaharlal Nehrn: May I
-again submit that this is a message
from Hong Kong? It talks about the
Chinghal-Tibet highway. The

M&ﬂe :E'h“ at all. ?ﬁ -«
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own report. Ihnunootbuinm
tion. In that report, reference ¥»
made to the Chinghai-Tiket highwray.
It is not the Aksai~-Chin Road at all.

Shri Braj Raj Singh: He may make
a statement on Monday.

Shry Jawaharial Nehru: I cannot
promise that it will be on Monday,
Tuesday or Wednesday.

Shri Goray: 1 shall be satisfied if
the Prime Minister would give an
assurance that he would look into it.

Shri Jawaharlal Nehru: I cannot”
do anything beyond my power. 1 can
give the assurance that I will look into
it. But 1 cannot say that I can make
a statement on Monday.

Shri Goray: I am not insisting that
it should be on Monday. Any time
will do.

Shri Jawaharlal Nehru: If any im-
portant information comes to me, I
shall place it before the House. But
1 cannot obviously find out easily
about such matters. 1 am merely
coming to certain conclusions from
this report itself. This report talks
about the Chinghai-Tibet highway.
The Chinghai-Tibet highway is not
the Aksai-Chin Road.

Mr. Speaker: So far as is known at
present, there is no urgency for this
adjournment motion. Certainly the
hon. Prime Minister will make
inquiries to find out whether any
particular portion has been occupied
as stated here; if so, he will bring it
up before the House himself.

Under the circumstances, it is not
necessary to have an adjourmment of
the legitimate business of this House
today considering this as & separate
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the Table

lssue. 1 do not give my consent to
the adjournment motion,

8hri Goray: Thank you.

Mr. Speaker: Anyhow, all these
anatters will come up in the reply.

12.20 hrs.

PAPERS LAID ON THE TABLE

EMPLOYMENT OF ENGINEERS

The Parliamentary Secretary to the
Minister of Labour, Employment and
Planning (Shri L. N. Mishra): (on
Sekalf of Shri Galzaridal Narnda} . teg
to lay on the Table a copy of state-
ment on employment of engineers.
tSee Appendix 1I, annexure No. 15}.

REPORTS oF TariFr COMMISSION

The Minister of Industry (Shri
Manubhai Shah): 1 beg to lay on the
Table, under sub-section (2) of Section
16 of the Tariff Commission Act, 1951,
a copy of each of the following
papers:—

{i) Report (1959) of the Tanfl Com-~
mission on the continuance of
protection 1o the Hydroquinone
Industry.

(1) Government Resolution No.

8{1)-T.R./59, dated the 26th
November, 1959.
(i1) Notification No. 8¢i)-T.R./59,

dated the 26th November, 1959.

{iv) Statement explaining the rea-
sons why a copy cach of the
documents at (i) to (iii) above
could not be laid on the Table
within the period prescribed in
the said sub-section, (Placed
in Library, See No. LT-1725/
59.1

{v) Report (1959) of the Tariff Com-
mission on the continuance of
protection to the Grinding
Wheels Industry.

{vl) Government Resolution No. 18
(1)-T.R./59, dated the 26th
November, 1888.
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(vil) Btatement explaining the rea-
sons why a copy each of the
documents referred to at (v)
and (vi) above could not be
laid within the period prescrib-
ed under said sub-section.
| Placed in Library, See No. LT-
1726/59.]

(viii) Report (1958) of the Tariff Com-
mission on the continuance of
protection to the Sago Industry.

(ix) Government Resolution Na
12(1)-T.R./59, dated the 26th
November, 1958,

~—

(x) Notification No. 12(1)-TR./59,

dated the 26th November, 1956.

(xi) Statement explaining the rea-
sons why a copy each of the
documents referred to at (wviii)
to (x) above could not be laid
within the period prescribed
under the said sub-section.
| Placed in Library, See No. LT-
1727/59.]

12.21 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajva Sabha. at its sitting
held on the 25th November, 1959,
agreed without any amendment to
the Securities Contracts (Regula-
tion) Amendment Bill, 1959, which
whg passed by the Lok Sabha at
its sitting held on the 17th Novem-
ber, 1959".
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12.213 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government business
for the week commencing 30th
November, 1959, will consist of—

(1) Consideration and passing of the
Constitution (Eighth Amend-
ment) Bill, 1959,

(2) Further consideration and pas-
sing of the Kerala State Legis-
lature (Delegation of Powers)

Bill, 1959.
(3) Discussion and voting of
Supplementary Demands for

Grants (Kerala) for 1959-60.

(4) Consideration of motion for
reference of the Legal Practi-
tioners Bill, 1959, to Joint Com-
mittee,

{6) Consideration and passing of—

(i) Dowry Prohibition Bill, 1959,
as reported by Joint Com-
mittee;

(ii) Delhi Land Holdings (Ceiling)
Bill, 1959—and

(6) Discussion on the statement
made by the Minister of Trans-
port and Communications in the
House on the 11th September.
1959 regarding sctting up of
Posts and Telegraphs Board, on
a motion to be moved by Shri
Harish Chandra Mathur, at 3
p.M. on Thursday, the 3ra
December, 1959.

12.22 hrs.

STATEMENT RE: DANDAKARANYA
DEVELOPMENT AUTHORITY

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): Sir, it is about six pages.
May I lay it on the Table of the
House?

karanya Development
Authority
Mr. Speaker: He may lay it on the
Table of the House.

Shri Mehr Chand Khanna: Sir, I
beg to lay on the Table a copy of
the Statement on the Dandakaranya
Development Authority, [{See Appen-
dix II, Annexure No. 186.]

Shri S M. Banerfee (Kanpur):
Yesterday, the whole of West Bengal
newspapers gave out the alarming
news about the Dandakaranya. We
would like you to allow some time for
discussion.

Mr. Speaker: The hon. Members
will look into the statement.

Shri Panigrahi (Puri): May I sub-
mit that during the last two years,
the House has not learnt about the
progress of the Dandakaranya? [
think the reports submitted to the
Government by Shri Dharam Vir and
also by Shri Fletcher to the Govern-
ment and to the Prime Minister must
be made available to the hon. Mem-
bers so lhat they may be able to dis-
cuss them.

Mr. Speaker: This statement wilk
be circulated to the Members of the
House. They will not be sent to each
and cvery hon. Member. | mean that
whichever hon. Member is interested
in it may take it from the Notice
Office. If all the 503 hon. Members
want a copy., they will have it. All
that they have to do is to go to the
Notice Office and take it.

Shrimati Renu Chakravartty
(Basirhat): The Head of the Ad-
ministration has resigned and it has
come in all our papers. It is also
reported that Mr. Fletcher has sub-
mitted g 20 page letter to the Ministry
saying why he has resigned.

Mr. Speaker: I have not got any-
thing in the Order Paper.

Shrimati Renu Chakravartty: Sir,
we would like to judge both from
Shri Fletcher's report as well as the
report of the one-man committee set
up by the Ministry to go into the
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affairs of Dandakaranya. Both these
two reports should be made available
to the House to judge about the
success of the scheme. We have been
kept in the dark but it has come in
she papers.

Shri Mehr Chand Khanna: Sir, as
far as the scheme is concerned, it is
being implemented. As far as the
note by Shri Fletcher covering 20
pages is concerned, the hon. Jady Mem-
ber has more informatuon than I have
because I have not received any note
till now from him whether covering
one page or 20 pages.

As far as my statement is concern-
ed, I have said in my statement that
we are concerned with the imple-
mentation of the scheme. 1 shall see
that the scheme s implemented. 1
have said one thing more in my state-
ment. With a view to sce that the
interest of the scheme is properly
safeguarded, 1 am geing 1o associate
an officer of the Ministry with that
Dandakaranya Authority. Thirdly,
whether it is A officer or B officer, 1
want to make a categorical statement
that officers are meant for the imple-
mentation of the scheme and the
scheme and the scheme is not meant
for the officers. It is a subordinate
authority. 1 shall see that the policy
laid down by the Government of
India in the Ministry of Rehab:litation
is executed and carried out. If any
officers come in the way of that
policy, they shall have to go whe-
ther they belong to this party......
(Interruptions).

Mr. Speaker: Order, order.

Shri H. N. Mukerjee (Calcutta—
Central): Would you permit me to
make a statement in this matter?. ..
(Interruptions.) The remarks which
the Rehabilitation Minister has been
pleased to make are very disquieting.
They give some idea in regard to the
statement which he has placed before
the House. It will be circulated but
I ind a difficulty in saying anything
because we have not got the full
statement. But the position is that
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in the papers not only allegedly fac-
tual reports but also editorial com-
ments have been appearing from time
to time for quite a long time now. I
want your guidance in regard to this
matter. [ do not want to precipitate
the wholc thing but we in this House
have always been given the impres-
sion by the Minister that everything
is lovely 1n the garden as far as
Dandakaranya is concerned except
in so far as the opposition factions
are putting up some kind of opposi-
tion. This is the kind of {illusion
which he has given to us in this
House. For wecks the papers are re-
porting a very disquieting situation
for the Dandakaranya scheme and re-
ports regarding the resignation of
the chief officer concerned have also
appiared in such a fashion that we
cannot ignore it altogether. That
being so, I wish your dircction.
Please give a direction that in as
quick a time as possible, we shall
have a discussion in this House 02 the
basis of whatever statement the
Minister has placed on the Table of
the House. Without thag assurance it
is very difficult for us to accept what
the Minister has said in a rather ob-
lique fashion regarding the activities
of certain opposition elements. The
opposition elements might very we!l
be at fault but that is not the point.
The point is that the Parliament and
the country have been given a very
clear impression by the Minister of
Rchabilitation that except for a few
refractory elements, the Danda-
karanya scheme has been going on
very wonderfully. We shall be very
happyv if Dandakaranya scheme is
successful but we are not going to
let the Minister make this kind of an
oblique observation and get away
with that.. (Interruptions.)

Mr. Speaker: Order, order.

Shei H. N. Mukerjee: That is why
I wish you to give us some direc-
tion. . .

Mr. Speaker:
Prime Minister.

Qrder, order. The
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The Primme Minister and Miniater
of External Affairs (Shrli Jawaharial
Nehru): 8ir, my colleague, the
Minister of Rehabilitation made a
statement in regard to Dandakaranya,
I think, yesterday or the day before.
In that it was stated, the House will
remember, t:ait there had been some
internal confl.c.s among the members
of the Dandakaranya authority, bet-
ween this gentleman Shri Fletcher
and the other members. He did not
g0 into great details about it, but said
that they could not all pull together
and in fact each had resigned if the
other continued. That js a very un-
fortunate situation and this matter
has been before us for the last one
month or two. Naturally, my colle-
ague, the Minister of Rehabilitation
consulted the people concerned and
other people like the West Bengal
Government; and the Chief Minister
of West Bengal and a committee of
the Cabinet considered it too. We
came to the conclusion that it was time
Shri Fletcher was asked to go and
revert to his State—Punjab. I can-
not obviously go into the details at
this stage. The work in the Danda-
karanya might have suffered a little—
I cannot say. But the real difficulty
was not the work but this unfor-
tunate conflict v the Authority itself
and we think that the conflict has
been removed by the removal of
Shri Fletcher. It is an unfortunate
thing and it does not do much credit
to any person concerned that Shri
Fletcher should be engaging himself
in newspaper controversy on this sub-
ject in which he is himself concerned.
As far as a discussion is concerned,
that is a matter entirely for you to
decide taking into consideration the
time available.

Mr. Speaker: So far as the report
of Shri Fletcher is concerncd, the
hon. Minister has said that whatever
he might have given to the news-
papers or whatever the newspapers
may have got otherwise, it has not
yet been presented to the Minister.
Xt is rather a strange story that a
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person  who is under the Minister,
a subordinate, does not give the re-
port to the Minister himself but goes
about eirculating it to the newspapers
and carries correspondence  over
them. I do not know how there can
be any justification, whatever it may
be. After all, the Minister ig res-
ponsible to this House and if any-
body under him misbehaves it is the
Minister that goes. We have had
experience. Therefore, let us not go
into jt further and take up the time
of the House.

I am really sorry that Shri H. N.
Mukerjee should have said that an
oblique reference was made by the
Minister. It is open to the Minister
to say that the men whom he has
engaged have unfortunately net deli-
vered the goods and not acted proper-
ly. But who else s responsible?
It is the Minister who is responsible
to this House; not Shri  Fletcher.
Under these circumstances, let no im-
pression be created that this House
will take sides with any authority
who is subordinate to the Minister
who is responsible to this House. It
is unfortunate that a reference had
bren made by the hon. Minister to
the subordinate and it is unfortunate
that Shri H. N. Mukerjee referred to
the ‘oblique’ reference made by the
Minister, and therefore 1 said rightly
“order. order”. It is left to the hon.
Minister to present the report.

So far as Dandakaranya is con-
cerned, I may say that if only hon.
Mcembers will go into the pages of
reports, questions and the resolu-
tionstand so on, they will find that
all along it is only Dandakaranya
that we have been dealing with al-
most every day, during all these
years. Therefore, it is8 not that hon.
Members have been kept in the dark
about Dandakaranys; go far as I am
concerned, I have been kept in the
light.
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Mr. Speaker: Order, order. If,
however, after perusing the state-
ment, hon, Members fee! that there
ia any rea] matter to be discussed, a
motion may be made, and whenever
a motion is made, I will always con-
sider that motion on merits. Copies
of the statement will be keot in the
Notice Office and members interested
may go there and collect a copy.
So far as the report by Shri Dharma
Vira is concerned, is it available?

8hri Mehr Chand Khanna: No, Sir.
I am not placing it here. It is only
a departmental enquiry. 1 may here
make one more submission  with
your permission. Within the next ten
or 15 days, in fact earlier than that
if I can, I am going to prepare a de-
tailed note on the working of the
Dandakaranya project and I shall cir-
culate it to each Member of this
House and the other House.

12.33 hrs.

RELEASE OF A MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram dated the 26th Novem-
ber, 1859, from the Superintendent of
Police, Bhopal:

“Shri Ramsingh Bhai Varma,
Member, Lok Sabha, released yes-
terday evening”,

12.34 Brs.

MOTION RE: INDIA-CHINA RE-
LATIONS—Contd.

Mr. Speaker: The House will now
take up further consideration of the
motion re: India-China Relations
The original motion along with the
amendments is before the Houtw The
han. Prime Minister.
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The Prime Minister and Minister
ot External Affairs (Shri Jawaharial
Nehru): Mr. Speaker, 8ir, I rmust
express my gratitude to you and to
hon. Members of the House for this
debate which has been taking place
for the last two days. May 1, right
in the beginning, say that I am sorry
that some words 1 used on the last
occasion when I moved this motion
had slightly upset some hon. Members
opposite. 1 talked about a motley
crowd with motley i@~ - or some
such thing. I did not mean any dis-
respect to anybody. What 1 meant
was that people who are of entirely
different opinions and groups had
gathered together in a resolution,
which was not a disrespectful thing
to say.

Yesterday, Shri Asoka Mehta re-
ferred to a friend of his. Shri M. R.
Masani, and said that Shri M. R.
Masani’s economic ideas would be
pushed into the dustbin of history. 1
would not have ventured to say that
although 1 entirely agree with that
statement. Therefore, it surprised
me that some remark that I made
without any intention of hurting any
hon. Member was resented. Anyhow
it was noi my intention. 1 am sorry.

In the course of this debate many
things have been said, and many cri-
ticismis have been made, and yet, the
major fact stands out, namcly, on the
big issues before us there is practi-
cally unanim:mty n  thix House. I
was a little surprised when Acharya
Kripalani accused us of {reating this
matter lightly and casually as a small
issue. I can assure him that whatever
other mistakes we might have made,
we have never considered this ques-
tion as a small qucstion. In fact, per-
haps we mght have attached a little
more imoortance to it then even
Acharya Kripalani, because we had to
give carnest thought to all the ronse-
quences, to where it was leading us
and to what might happen not today
but in the months and years to come.
In fact, if I may say so, there came
for me one of these peak cvents of
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history when a plunge hag to be taken
in some direction which may have
powerful and far-reaching effects not
only on our country but on Asia and
even the world.

It wag no small matter that we
considered. 1 can assure him that it
was not casually that we considered
it. We considered it, keeping all these
far-reaching aspects in view, keeping
in view all these processes of deve-
lopment in India, our flve year plans
and everything. Al]l this picture came
before me and before myv colleagues
when we discussed it. So, let us be
clear about it, namely, that we are
dealing today not with a small or a
casual matter but a matter of the ut-
most significance to the present and
the future of India and Asia. That is
the approach.

Another thing that struck me very
agreeably and pleasanily was the al-
most unanimous affirmation of what
is called the policy of non-alignment.
I think perhaps some Members vho
have affirmed it might have done it
maybe with some inhibitions or linu-
tations in their mind. That is possi-
ble, even with some different view-
point. But the fact is that barring
perhaps ong¢ or two hon, Members—I
forget the names—everyocne in this
House belonging to every party said
that there was no other policy open
to us but that of non-alignment.

Even those who perhaps cast some
doubt on it seemed to me to be
labouring under some misapprehen~
sion. When they talked about Panch-
sheel or the flve principles, they
seemed to imagine that that involved
our forgetting the recent develop-
ments or ignoring them and finding
it impossible to co-operate with the
Chinese Government in mmany ways
and generally to carry on in the old
way. But the two points are Qquite
different; the policy of non-alignment
and of having friendly relations is.
I believe, basically a right policy
under all circumstances, whatever
happens. That is true
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But the policy remaining like that,
if two courtrieg fall out, let us say
two countries, in the extreme extent,
go to war, obviously that policy does
not apply to thom. It is absurd te
say it does. If peace is broken, we
deal with the gituation in so far as
we can. The policy remains good all
the same, and it applies to the rest
of the world, and later to that part
of the world too, because war is a
bad thing-—-anyhow it is not a perma-
nent phenomenon. If people think
that what has been happening on our
borders and elsewhere has made no
great difference, that, of course, is not
correct. It has made a tremendous
difference. not only to Government
and to our present relations with
China, but to what might happen in
the future too—that is quite obvious—
the wide-spread and deep-seated re-
action in our country. There is no
doubt about that. From almost, you
might say, a little child in a primary
school to a grown up man there has
been this powerful reaction,

I have ventured sometimes to ask
people to be calm about it. That is
true. But, I might tell vou that I was
proud of that reaction. I did not
wish that reaction to go in the wrong
direction, because, I ways afraid that
we might fritter the vitality and en-
crgy that we may have into unneces-
sary and even undesirable activi-
ties, thinking that we are doing
something. The issue was so grave
in my mind, so big. Here we are
sitting on the edge of history and all
kinds of things are going to happen
in the future. Are we going to think
that we are solving these problems
by organising students’ demenstra-
tions, or coming in front of Parlia-
ment House and waving flags? That
way, it does not help. That is mini-
mising the issue. If we are straight
about it and if we really feel like
that, we shall have to change the
milliong of people in this country It
is not a question of some additional
armies. These are minor things. If
this unfortunate thing occurs, we have
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1o face this and we shall become a
nation of armies, every man; let
there be no mistake absut it. But it
is not by petty things that we shall
4o it. Every single activity, every
gingle thing that we do-—-planning, etc.
—would have to be conditioned by
one major fact, because that will be a
struggle for life and death; not as
hon. Members say—forgive my nen-
tioning it—“go and occupy that land;
force them out”. 1 am surprised at
the casual way such things are
thought over and mentioned.

Therefore, may I point out to
Acharyaji that we have not casually
considered this question, and it is
because of its importance and vital
effect on the future for all of us in
this country, that we have given this
matter so much attention? If two of
the big countries of Asia, biggest
countries, giant countrics of Asia, are
involved in conflict, it will shake
Asia and shake the world. It is not
a little border issue that we arc

ttoubled about. We are troubled
about the border issue, 2f course;
that is a different matter. But the

issues surrounding it, round about it,
are so0 huge, vague, decp-seated and
far-reaching, inter-twined even, that
one has to think about threm with all
_the clarity and strength at one's com-
mand. and not be swept away by
passion into action which may harm
us instead of doing us good. All these
are considerations, and we have, in
our little wisdom, however limited it
may be, tried to consider these as-
pects. And we shall continue them.

They are too big for any Prime
Minister or Government to dcal with.
We are small men facing great events
and great decisions; and we can do
very little without the support, the
fullest support, of this Parliament and
of the people. That support, I be-
lieve, is there and will come.

When I appealed to this House two
days ago about united effort etc. 1
meant jt in a very much deeper sense.
1 did not mind al] the speeches made
here or there, although sometimes
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those speeches influence public opin~
ion. They indicate to the outside
world that we are not united, that
we are quarrelling and that we are
weak, which is a bad effect to create
on our people or on the outside world,
They are mislcad by it, because the
reality is that on a subject like this
India is bound to be united and n>-
body can break that unity when the
danger comes. But there is this to be
said. If this House thinks—-you wiil
forgive me for being quite {rank—
that the manner our Government
carries on this particular work s
not satisfactory, then, of crurse, it
is open to this House to choose more
competent men in whom it has faith,
in whom the country has faith. ‘That
I can understand, for in a crisis there
can be no, shall I say, personal con-
sideratiohs by way of courtesy when
we face these matters. But if, in your
wisdom or in the balance, you feel,
this House feels, that this Govern-
ment has got to face this challenge,
or this Prime Minister has to face it,
then hold to him and hd¢'p him, and
do not come in his way. I did not
mean at all that there shculd be no
criticism. Criticism, of course, there
should be. But there are criticisms
and criticisms. In a moment of crisis
one should not do anything to en-
courage the opponent or the enemy.
One should remain on ove’s toes, I
admit; our people and this House, ter.
tainly, should remain on their toes
and be wide awake to correct mis-
takes, to point out mistakes. I do
not want any Government least of
all the Government of which I have
the honour to be the head, to be
treated as if we are all-wise. We are
not all-wise; of course not. We are
rather common mortals facing great
events. Sometimes, of course, the
mere association of great events
makes a person greater than he is,
as many of us grew greater in the
old days when we associated ourselves
with the struggle for India’s indepen-
dence. Small men and women that
we were, we became bigger in sta-
ture because we were &8sociated with
those great events.
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Now also there iIs a challenge of
these great events and if it is your
will and pleasure that 1 should serve
in this capacity in which I have been
placed, I am not going to shirk it,
and I am going to gerve with all my
strength and such competence as I
have. But, if you make me the
instrument of your will for this pur-
pose, @0 not blunt that instrument;
keep it sharp for the work that it is
intended to do.

So, we really have to ronsider this
issue in all its ramifications, to which
reference has been made in this de-
bate, and many other ramifications.
But, in the fina] analyiss. you have
to consider it in this much deeper
sense of the biggest challenge  that
they could have—a challenge which
may make history for good or bad. Let
us not boast. The issues are too grave
for boasting. Let us noip talk about
how we will go and kick them out.
China is no small country, nor is
India. They are both big countries,
ancient countries, and in perhaps
somewhat different ways, strong coun-
tries. It is absurd, I think, for the
Government of China to imagine that
they can sit on India or crush India.
It is equally absurd for anyone in
India to think that we can sit on
China or crush China.

Shri Nath Pai (Rajapur}: We have
never asked for it,

Shri Jawaharlal Nehru: I am not
accusing anybodv. 1 am making a
statement as to what we have 1o
face. If the worst comes Lo the worst
and a conflict arises between two
mighty countries, it docs not 'wmuch
matter if one country has got a few
more guns, or a greater army: it may
matter in a military sense, but basi-
cally when these two giant countries
come into conflict in &8 life and death
struggle, no one gives in. No one
gives in when he is being crushed.
Certainly India does not give in.
Something may happen here and
there on the borders. We take it We
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deal with it as we think pest siways
keeping in view this distant prospect.
of what might happen and how we
should deal with it. It ls therefore an
issue of the biggest magnitude. We
should not, 1 submit, however big
the issue, lead ourselves to cultivate
or to encourage what is being some-
times referred to here as a war psy-
chosis, because let us realise in all
consciousness that such a conflict,
such a war between India and China
will be bad, terribly bad, a tragedy
of the deepest kind-—a tragedy for us,
a tragedy for China too and a tragedy
for Asia and the world. Therefore
let us not think lightly of it. Let
us not take steps which automatically
push us in that direction.

That is one side of the picture. The
other side iz that when this challenge
comes, when this danger comes we
cannot be complacent. We have to
be wide awake and prepared and do
all we can to face it if it comes.
These are the two sides of the picture
and we have to steer a course avoid-
ing extiremes.

I am not going to discuss many of
the suggestions and proposals made
about developing the border and all
that, Of ccourse, it js true. But may
I sav that some of the ruggestions
madye rather surprised me. Dr. Ram
Subhag Singh said that we should
industrialice NEFA, the Ladakh area
and-—where else?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
Himachal Pradesh.

Shri Jawaharlal Nehru: There were
three places,

Sardar Hukam Singh

(Bhatinda):
Spiti and Lahaul

Shri Jawaharlal Nehrm: Spiti and
Lahaul.

It is a8 noble amhition of Dr. Ram
Subhag Singh. But before we do that
we have to think of the little country
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of India also. We have to deal with
and industrialise it. We might coan-
centrate on industrialising India first
before we go across the Himalayas for
sthat purpose. It shows the enthusiasm
of our hon. colleagues here in this
Parliament, but it also shows that in
their enthusiasm they  sometimes
overshoot the mark ond that is not
helpful.

Then again, we have been charged.
“Why did you walk out of Bara Hoti?
Why did you do this? You made a
statement in September last and in
November you tell us that you walked
out of there.” Well, I venture to
explain the matter. First of all, we
have always walked out of Bara Holi
during winter because, broadly
speaking—I do not .ay 1t is impossibie
to live there—it is  unlivable and
uninhabitable in winter. Of course.
it is a conceivable possibility that f
necessity arose and when there is vast
urgency one c¢in do anything. One
can go to the North Pol¢ or to  the
South Pole. That is a different matter.
But we have retired andg China has
retired from there tecohuse the place
is unlivable. So {ar as we are con-
cerned, it is, roughly, approachablc
for five months in the ycar. that s,
the approach routes to Bara Hoti, on
China side 100, arce in other months
difficult—the high passes which lead to
Bara Hoti are blocked. A person may
live there, certamlyv, with  difficuliy.
but he just cannot travel to and fro
in the rest of India for seven months
in the year. As I said, one can always
do everything if danger threatens aad
necoasity  arises But  the idea  of
living there or putting our people
there, cut off from the rest of India
for seven months mnre or less, unless
there is urgent necessity, did not scem
to me obvious at all or something that
was demanded by thc¢ honour or
interests or the defence of India,

Then again, we bad arrived at an
arrangement with the Chinese Gov-
ernment some .two cor three years
ago—three ycars ago, maybe—parti-
cularly about this matter that they
would not put any mmed personnel
thers and we would not do so. Of
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course, you will say, “Why did you.
come to such an arrangement?” Well,
1 am sorry that I disagree. When there
are any disputes—1 am not talking
about these big scalc border troubles
and almost a mountainous invasion.
and all that; that is a different
matter—but when there are disputes
as there are plenty of disputes bet-
ween two countrie | they have always
to be discussed and arrangements are
arrived at. All that is a common
factor everywhere where such dis-
putes arise. So, we agreed with them
that neither they nor we will 3snd
armed personnel there. We have boih
kept by that in the last two or three
years. In summer we go. We did not
agree about our w:iihdrawal or not—
there is no agreemcent--but it was by
force of circumstances.  They with-
drew. We withdrcw. So, we have
been sending our civil personnel
there.—not that the civil personnel do
any civil adminis‘ratic,  there. but
they sit there and they will sit there,
of course.

So, I submit that attaching too muca
importance to these matters and
becoming touchy about them  rather
distorts the picture in cur minds. We
seem to think that we are going 1o
decide these major matters by, let us
say, what they did in the old days.
Two persons  would  fight it a2
moustache  was o Mile longer  or
shorter cr a little hirher or lower.
That kind of thing does not apply to
these grave nationsl prob‘ems.

Some hon. Members  tatked about
common defence with Fakistan, Now
I do not wish to discuss that matter,
but I would remind the House of the
statement that appeared only two
day: ago—I1 think day bcfore yester-
day-—that President Ayub Khan made
when he wasx asked ahout this letier
that I have sent to Premier Chou
En-lai. He said that Pakistan will
not recognise this because ghe had a
claim to Ladakh, that is, because
Pakistan had a claim to Ladakh, qe
said that I had no businesg to make
nroposals to Premier Chou En-lai and
that he does not recognise my letter.
I am not discussing this. But 1 am-
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Just pointing out the mnherent difficul-
ties of this question of common def-
«nce. But people do not realise fully
what difficulties it involves.

Then, about war—limited war, leave
out big war~—~we have had in recent
years at least two Important but
limited wars. One was in Korea and
the other was in Indo-China and great
and powerful nations were involved in
it. After Iasting years, those wars
ended in some kind of a partial gettle-
ment or some kind of a truce. some
kind of a settlement, nct a complete
one perhaps. The troubles have con-
tinued, tension has continued, But
even there, there was a war in which
great nations were involved and
ultimately by force of circumstances
they came to some seitlements which
were not very satisfactory to either of
them, big nations as they were. I um
pointing out, that we lLave to look at
this question not lightiy, not vaing-
loriously, not boastfully, but still firm.
ly and determinedly. It does not mean
that we have to shout at the top of
our voices in order to be heard. It is
action and determination that counts
and not a very loud snd repcated
assertion as to how we feel, although
that has to be don¢ when necessity
arises.

13 hrs.

There is another thing. There has
been a misapprehension evidently and
people say that we are creating a no-
‘man’s land in Ladakh-it is true—and
that we are thereby acknowledging
China’s claim to the frontier there.
First of all, we are not acknowledging
it in the slightest degree. It is patent.
Secondly, in effect, wec are asking
them to do what, I believe, was the
desire of every Member of this House,
that is, to walk out of the territory of
India, that we consider India’s terri-
tory. It is true that we are doing it
in a polite way, in a courteous way.
in an honourable way for both the
~countries, because that is ‘the only
way to do it. Of course, otherwise,
yeu @im not at getting them to do
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something, but at a deadlock and war.
Either we come to the decision that
all this is nonsense ag some people do
say, you must not negotiate, you must
not talk with them until they do this
or that. I believe that in thiz matter,
as in some other matters, the Chinese
Government has been in error, has
behaved badly; it has wnot behaved
fairly to us, has committed, what 1
might say, a breach of faith on us—
not a breach of faith of any particular
word or document, but broadly speak-
ing breach of faith. I believe all that.

But, do you treat a Governmo~t or
do you expect to be trcated in u  way
to be ordered about? ‘Then, you are
in the wrong. Noa country likes being
ordered about. A #reay country to be
ordered about ig not either the way
of diplomacy or dcaling_ between two
countries. Therefore, to say as some
hon. Members have said, I am sorry
to criticise them, that they must do
thig or that,—in [fact, if you analyse
what they say, they must surrender
and then we go gracinusly to talk to
them—that is not obviously a feasible
proposition. It may please us. We
will be very happy if that happens.
But, that kind of thirng does aot
happen even with emall countries,
much less with a great country—
deliberately asking the other country
to do something whichi it considers
humiliating. Therc are very very few
countries which tolerate that, even
small countries, rights or wrongs
apart. Therefore, either you aim at a
complete deadlock with no way out
except war or you aim at finding some
doors and windows which might help
in removing that deadlock, lessening
it and creating an atmosphere where
one can possibly get over it and settie
the question to our advantage. It is a
difficult matter, 1 cannot say now
whether this can be done or not. But,
one thing I know absolutely and
deflnitely: to accept the deadlock for
ever or to suggest something which
confirms that deadlock” and leaves no
doors apen except war, is a bad step,
dangeroug step, an utterly wrong step,
from any point of view.
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That does not mean, of course, that
we should weaken or we should—the
word is often used—go in for appease-
ment. I do not quite understand what
meaning people attach tc it. It is a
bad word with bad associations. That
is true. But, those Members who used
it, seemed to think that the alternative
to any policy of negoliation or any
Policy of trying to find some way out
was appeasement. Thai mesns that
they believe in no other course but
war. Let us realise it, Because, they
may not have used the word war, but
the steps they sugpgested, if taken,
inevitably lead t{o that. We must
realise the second, third step. There-
fore, T do submit that not only in this
case, but always, we should be pre-
pared to negotiate. We should be pre-
pared to meet as we have met even
when feelings were rather tense,
representatives and leaders of Paki-
etan. I am prepared to meet them
again., I may meet them if chance
comes. I am not going to allow my
sense of any personal prestige to come
in the way of meting any person any-
where if I think that the cause of my
country is served thereby or the cause
of peace is served thereby.

It is true that, much as one might
desire a meeting, that meeting itself.
unless it is held under proper circum-
stances or a proper atmosphere, with
some kind of background and pra-
paration, may lead to nothing. It mav
fail; it may do harm. It is a different
matter. It is a matter of judgment. It
is true that any such mecting whicn
has the faintest resemblance to carry-
ing out the behests of another party
is absolutely wrong.

I have said, in this particular
matter, and the House will remember,
Mr. Chou En-lai sugeested an early
meeting. I have said, “I should be glad
to meet you.” It seems to me that the
meeting could only take place firstly
when these proposals that we have
sent have been accept:d, there is some
basig for meeting, tiension becomes
less or some other preparation made
for it. I do not wish to delay any-
thing. I am not trying to escape the
very idea of meeting. I want it, 1
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welcome it as early as possible, But,
as I have stated, there must be some
preparation, some ground for it. It is
a complicated issue. Leaving out the
broad question of how the Chinese
have behaved in this matter, which, T
think, is very bad, even if you come
to the narrow issue of the borders
here and there, it is a fairly compli-
cated issue, full of history, tradition,
this and that and maps.

The Chinese Government has
recently published a kind of an
Atlas—atlas is not pcrhaps the right
word-—a collection of maps, plenty of
them. I think about two or three are
their own maps. The others are maps
taken from other countries, all maps,
British maps, American maps, French
maps, wherever they could get hoid
of, which they thought to some
extent helped their case. Sometimes
they help them a little, sometimes
more.—Encyclopaedia Brittanica, some
traveller’'s maps, all that kind of
thing. They have done it. We have
plenty of maps, very good maps, 1
have no doubt that our case is a very
strong one, broadly speaking. What
I mean is, two countrics, where there
is a dispute, cannot refuse to talk.
That is not a legitimate way in the
modern world or at any time to deal
with. If you are strong, you can, of
course, push aside vour adversary.
talk or no talk, get away. It is a bad
habit even then.

In the present case, things have
happencd which have come as a shock
to us. 1 have no objection to talks
about Bara Hoti or orne or two other
places, These are limited cases cf
border. Where there is a dispute, let
us discuss it. How many hon. Mem-~
bers here, who have warmly protest-
ed against our coming out of Bara
Hoti, know even the facts about Bara
Hoti? But it is a resentment, a
justified resentment because they feel
that with the Chinese pushing them-
selves here and there, we must not
put up. 1 can understand that
emotional reaction to it. But very few
of us here can discuss the question of
Bara Hoti, what the {acts are this way
or that way, or any other gquestion.
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8o, I had no abjection to discussing
Bara Hoti or one or two other matters
which I might menticn. We have
inherited the dispute not since the
Chinege came but from before that.

But the question bucomes an entire-
ly different one g it is today; whether
it is the so-called Macrmahon line or
whether it is in Ladakh, it becomes
different, Something has happened
there which is not u minor border
dispute, a minor transgression where
there may be doubt about it or not.

‘Whatever the Chinese Government
might feel in their minds, as I said
the other day they have an one-track
mind more so than other countries.
We al]l have one-track minds to some
extent when our national interests are
concerned, but 1 think more than
other nations the Chinese Government
has that one-track mind. and that has
been encouraged or Jeveloped or con-
ditioned even more by the semi-isola-
don in which this revoiutionary China
has grown up in the last ten years
with no contacts with others c¢xcept a
limited circle of nations.

I say this is on a difcrent footing.
Here we are for the last ten years
talking to thcm, dealing with  them,
discussing the Tibetan Treatv  with
them, and so far as we¢ are concerned,
openiy and repeatedly declaring what
our fronticr was—the maps are
there-~declaring in  Parliament and
elsewhere, so0 that there was no doubt
as to where we were.

I am for thce momcat assuming that
the Chincese believed  in theivr own
case, and believed in their own fron-
tier. Anyhow, they perfectly knew
our stand, while the way they put it
to us was: yes, this matter, these
maps require revision or reconsidera-
tion—something like that..which cer-
tainly did not close this argument. but
broadly the impression created was
that they had some minor rectifica-
tions to suggest, no more.

In spite of all this, they suddenly,
or gradually if you like, creep up and
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take possession of these varicus areas
and territories. I am not going into
the whole history which the House
kpows, It does seem o me a definite
breach of faith with a country which
tried to be friendly to them. I think
we have rightly tried to bhe friendly
to them not only because of the past,
but more 3o because of the present
and the future, because I do not like,
my mind rather doe: not like, the
prospect of the future where these
two giant nations of Asia are con-
stantly at each other’. throats. It is
a bad future for us, and for them, if
I may say so, and for Asia certainly.

Therefore, keeping all this in view,
we followed a certain policy. There
was no  qQuestion of appeasement.
Certainly it was a policy which objec-
ted to and disiiked the other policy,
what might be called anti-policies. We
do not belicve in anti-policies, broad-
ly speaking, and we think anti-policics
are necessarily based on hatred, which
is the typical cold war approach to
any problem. If you have an enemy
you have to fight, go and fight that
enemy, down him if you can, buat this
kind of cold war attitude is, 1 think,
more pernicious than any straight out
war. . It perverts a nation and an
individual who indulges in it. It is
far better, as Gandhiji said, if you
have a sword in vour heart, to tuke it
out and us<e it, not nurse it 1n  your
heart.

So, there was no misunderstanding
on our part about what China was as
some people imagine. Yerhaps we
had given more thought to it than
most hon. Members here.

Even before the revolution, we
developed, we tried to develop,
friecndly relations with the previous
China, the Chiang Xai-shek China,
not that we approved of Marshal
Chiang Kai-shek, it was for China to
decide who should sule. But because
we attached importance to China as &
great country, our neighbour country,
the biggest country in Asia, we tried
to be friendly with thém, and we ware
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friendly with them; it was not a long
period, of course, since we became
Independent, because two or three
years later came the success of this
revolution there.

Well, when the revolution came, we
discussed this matter, thought of it,
with our Ambassador there and others
concerned, It was perfectly clear that
this revolution was not some kind of
a palace revolution. It was bt
might be called a basic revolution
involving millions and millions of
uman beings. It was a stable revo-
lution with strength behind it and
popularity behind it at that time, what-
ever might have happened later—there
is no doubt about it. It produced a
perfectly stable Government, strongly
entrenched and popular. That has
nothing to do with our liking it or
disliking it, that is a different matter.
And naturally, we came to the deci-
sion that this Goverument should be
recognised, and within two or three
months we recogniscd it.

I might repeat here a phrase which
has stuck in my mind Soon after the
Chinese revolution—I forget, maybe o
year after, maybe a littlc more. but
rbout that—a very eminent statesman
be'onging to the Western Countries
who did not like the Chinese revolu-
tion said in the cource of a taltk with
some peoble: “We made a great mis-
take when the Russian revolution
took place, the Soviet revolution; that
15, for years we behaved to them,
tried to crush them,  tried to. you
might almost say, pul an end to the
revo'ution. We did nol succeed in
doing 50, but we did succeed in
embittering everybody and creating
these terrible conflicts between us
(*us” means those people,
countries) and Russia.” He said: ‘Let
us not repeat that mistake in regard
to the Chinese revolution."” Thig was
a person who did no’ like the Chinese
revo’ution. He is an eminent states-
man of the Western countries, but he
was a wise man.

Now, it is pretty obvious, it was
then and it is now, that you cannot
deal with these revolutions because
you dislike them, cursing them up and
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down, bell, book and candle; they do
not cease to be. These are elemental
things that happen in a country. You
have to deal with them. If you like,
you can fight them, but you cannot
ignore them. That 1s why we have
always been convinced that it is
utterly wrong and harmful and
dangerous for the world for China not
to go into the United Nations. It is
ot in keeping with the facts of the
situgtion, with the facts of life, it
comes in the way. And so0, this is
what we have been saying in the last
ten yearg and now gradually, even
those who have opposed this, have
to admit that it would have been
better to recognise China progressive-
ly they admit it. And indeed, China
ought to have been there long ago but
for certain complications that arise ‘n
regard to Marshal Chiang Kai-shek, it
s true.

Take even the last meeting of the
General Assembly of the United
Nations. When this question of
China being seated there was brought
up by some countries, including India,
people were surprised. They  said:
“Oh, India goes on doing this ia
spite of what has happened in Tibet,
in spite of what has happened on
India’s borders. How blind they are!™.
Weil, 1t 1s not for me to say who is
blind and who is not, but normally,
we have found in the last ten years
that what we have said, and what
action we have proposed has been
accepled by the other countries year
after yecar, after much damage had
been done, of course, because of their
not accepting that advice: they have
come round. And you will find that
even in the fast voting in the United
Nations over this Chintse question
more people voted for it; more people
who had opposed it became neutral or
abstained. Those who had abstained
voted for it this time, that is, in spite
of all these factors which had irri-
tated the countries and irritated us
against China, yet. the facts of the
situation wnade people vote more for
that in this last session, because there
are statemen there, there are people
who think of the future and of the
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present; they cannot ignore thege facts.
They had to vote, I have no doubt
that if China had been....

Acharya Kripalapni (Sitamarhi): Is
it because the Chinese are dig-
appointed that the world is opposed to
them, that they attack their friends?

Shrf Jawaharlal Nehru: [ am
afraid, with all respect I say so, that
Acharya Kripalani’s mind is astray
at the present moment. It has noth-
ing to do with what I am saymng or
with my line of argument. Perhaps,
I shall be able to clarify the decep
recesses in his mind presently.

Now, 1 am pointing out that you
are dealing wi‘h enormous elements!
phenomena in the world, with these
big revolutions and others. You have
to understand them and fight them,
if you like, but understand them;
you cannot fight withou’ under-
standing.

Now, I shall come to another aspect
of this question which might perhaps
lead Acharya Kripalani to have a
slightly better understanding of the
working of our minds. Ever since
the Chinese revolution, we naturally
had to think of this major fact of this
revolution and what this new China
was likely to be. We realised that
this revolution, apart from the change-
over, was going to be a very big
fac'or in Asia and in the world too,
and in regard to us. We realised, we
knew this much history. that a strong
China is normally an expansionist
China. Throughout history, that has
been the case. And we saw, or we
felt that the two factors taken to-
gether, the great push towards indus-
trialisation of that country, plus the
amazing pace of its population in-
crease, would crea‘e a most dangerous
situation; it was obvious; it did not
require much cleverness to think of
that; every intelligent person in the
world more or less thought on thoce
lines.

The population problem itself, a
vast population and the pace of
growth, greater than almost any in
the wide world, creates an explosive
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situation; it bursts at the seams, but
a big population may . be weak, of
course, unless it is industria.
lised. And it is this Thdustrialisation
process that came in powerfully, that
gave a push. And I said, the com.
bination of that too, was likely to
create, we saw eight, nine or ten
years ago that it was likely to create.
a very novel and a very dangerous
situation, not so much for India, but
for India also—that taken also with
the fact of China's somewhat in-
herent tendency to be expansive, when
she is strong. So, nobody was blind
to this fact. We  realised it. We
have discussed it here, in other toun=~
tries repeatedly, because everybody
knew it. And gradually, as the years
have gone by, this fact has become
more and more apparent and obvious.
So. if any person thinks that we
followed our policy in regard to
China, without realising these obvious
consequences, he is mistaken. If he
thinks that we followed it because of
fear of China, he is doubly mis aken.
It is not for me to say how weak or
strong or fearful we are, but I think
it may be said that at no time during
these last ten years have we functioned
under the urge of fear; not previous
to these ten or twelve  years, but
since we formed a government, we
have been conditioned not to function
under fear. And something of thut
lesson and experience has still condi-
tioned us and helpled us. There was
no question of fear of China. Cer-
tainly, there was an appraisal of a
situation, of the consequences,~—that
is a different matter—and further
action taken, which helps to prevent
a dangerous development of  these
steps, of course; every country has to
take that.

So, I am putting this to the House
as the background of our thinking,
because people seem to imagine that
either we live in a world of our own
without thinking of what i8 happen-
ing elsewhere, without realising it,
or that we are shrinking in fear.
They are mistaken in both ways.

Another point that I might mention
is these great revolutions like the
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Soviet revolution or the Chinese re-
volution, and et the same time, in a
sense even a greater revolution, that
is, the scientific and technological
revolution that is taking place; all
these have been round us in our
generation. We have seen them,
technological and scientific. It is only
in the last few years that we are
really making good. Previously, we
had no chance. And we are doing
pretty well in it, and 1 have no doubt
that considering the material we have,
we shall do well, given an opportuni-

w.

Now, all revolutions, whether it is
the French revolution or the Russian
or any other, rather tend to function
abnormally, obviously; a revolution
itself is a departure from normal be-
haviour, normal development. They
®ecome abnormal; they become up-
heavals; they do not pretend to having
drawing-room manners; in fact, they
go against drawing-room manners and
break things; they are des'ructive.
although also these big revolutions
have obviously something construc-
tive in them, something which appeals
to people, something which rou:cs
their enthusiasm, obwviously. And
you see, therefore, these tremendous
ferments and upsets and crude things
and cruel things happening Gra-
dually, the revolution subsides. keep-
ing many of the gains of the revolu-
tion, but becoming more and mare
normal, whether it is the Freach
revolution or any o‘her. Of course,
it depends on other facts how soon
it becomes normal. If  conditions,
external conditions, prevent it, like
wars and tumults, it takes a long
time; it is bound to, becausc pcople
cannot live up to that pitch of excite-
ment of a revolution. Now, we sec
that normalising process very much
at work. So in the Soviet Union, 1
do not mean to say that that means
they are going back on their econo-
mic theories, although, without going
back, they change them; as wise and
pragmatic people, they change them
somewhat from time to time, the basis
remaining more or less the same.

Now, China iz very very far from
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normality, and that is our misfor-
tune, and the world’s misfortune—

that is, strength, considerable streng'h,
coming in an abnormal state of
mind. This is a dangerous thing,
There it is. One hag to face it, combat.
it, if you like. 1 am merely analysing
the situation.

That is why you find a marked
difference be‘ween the broad approach
of the Soviet Union to world pro-
blems and the Chinese approach. 1
do not think there is any country m.
the world—of course, all countries
are anxious for peace—I do not think
there is any country which is more
anxious for peace than thé Sovie*
Union. And I think that is tne
general view of people, even of their
opponents. But I doubt if there 1»
any country in the world, if T may
put the other thing, which cares
less for peace thap China today. See
the vast difference between the wwo.

One may talk of other things. Shri
M. R. Masani may talk still of Inter-
national Communism and others may
talk of international capitalism. There
may perhaps be a grain of truth in
what they say. But basically and
fundamentally, these cries ot these
ideas are completely out of date and
have no relation to today’s world.
However, it is not for me to argue it.
I am merely stating a fact. The world
is changing and 1 can conceive the
two great colossuses today, the Soviet
Union and the United States, coming
very near to each o‘her, as they are
slightly coming. Essentially, these
ideas of capitalism and Communi~ms
are, as I said, out of date. You may
quote scripture. 1 think Shri M. R.
Masani quoted what Chairman Mao
said and somebody else quoted Marx.
Well, it is interesting to know what
Chairman Maco said in the middle of a
civil war, many things are said at
such times. It may be that Chair-
man Mao will say the same today. I
cannot say. But the fact remains
that all these cries become out of
date. They are out of date today in
this world when you have reached
the moon and other things happen.
The fact of the matter is that the two.
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countries at the present moment in a
sense the most advanced technologi-
cally, scientifically and all that, are
America and the Soviet Union. They
both worship. technology and the
machine. They both think that they
will get more and more out of it, and
perhaps they both forget that there
are some other deeper aspects of
human life which cannot be ultima-
tely ignored. So this talk about in-
ternational capitalism and Interna-
tional Communism, repeating an old
slogan, merely prevents ug from
thinking straight and understanding
the changing world.

The hon. Member, Shri Vajpayec,
+expressed surprise and resentment at
the letter I had written to Premier
Chou En-lai which was sent on tne
16th November, just on the day this
House reassembled. Could I not have
delayed that letter for two days and
got the sanction of the House? I am
surprised at this suggestion; as 1if
diplomatic correspondence of any type,
even of a trivial type and much
more so of an important type, is going
10 be considered by Parliament before
every letter is sent. It is impossible
for us to carry on in that way. It
cannot simply be done. I am sorry
to say so. You have to trust !o some
extent those people whom you appoi:t
to do this job. If they do badly, take
them out, of course. But you have
to trust them. There is no  other
way. You cannot have these letters,
communications and despatches all
the time put before the House.

That was the reason also why a
number of these things were not
placed before the House previously. 1
am accused of keeping things from
‘the House. I did not deliberately ano
80. But I do not wish that before a
thing was completed—the corre:pon-
dence—I should put my letter and
-create perhaps a furore before I got
a reply. One thing in  which this
-argument or criticism may be applied
was about the news regarding the
Aksai Chin Road. Now, ag I said. we
-wanted to confirm it. We sent our
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men there. It was only in October
last year—about a year ago—that we
had knews that it was there and
they had seen it. It was in our
territary. Immediately, we wrote to
Premier Chou En.lai We could of
course have immediately announced
the fact. But the poasible result in
such cases is that there is no room
for talk left. Each side becomes
rigid—I do not say they are flexible
now. That is not my point, but I am
talking of the general practice. Each
side becomes rigid; publicity is given;
national feeling is roused and the
other country reacts to it. Then any
talk, any flexible approach, becomes
imposgsible. I may have made a mis-
take, but I am merely explaining how
one cannot all the time announce or
publish these facts in.Parliament, the
Press and the rest. But the broad
principle, of course, is there tha* it
is essential for Parliament to be kept
in touch with events and there should
be no secrecy; there might be delaye
ete. in order to achieve a certein
object.

Reference was made in some
speeches to our Defence Minister, 7
am rather sorry this was done,
because large questions of policy
become entangled in this way round
personalities. 1 do not challenge the
right of any hon. Member to say what
he feels like about a Minister or
about the Government. It is not a
question of challenging that right.
Nevertheless, even a right can be
excrcised rightly or wrongly or at
the wrong time or producing wrong
results. There are ways of doing it.
It is ra‘her embarrassing to talk about
personalitics anyhow, but it so hap-
pens that probably in so far as this
House is concerned, I have known the
Defence Minister longer thaun any
other person. Shri M. R. Masani
shakes his head; may be perhaps he
knows him better than 1 do. Any-
how, I have known him for a long
time and worked closely with him for
many long years before independen.
ce came. and [ presume that 1 know
him as well as I know anybody else.
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I know his faults as well as his
virtues and abilities. I have disagreed
with him on many occasions. I am
likely to disagree with him in future.
But 1 know that apart from his out-
standing ability, he is a man of the
deepest patriotism and national feel-
ing, and because of that, all the
ability he has would have been insu-
ficient if I had not believed in his
patriotism anad his love of country.

Then 1 saw his work in the Defence
Ministry. The Defence Ministry in
the last two or three years has, in
some respects, made very great pro-
gress; it has revolutionised the scien-
tific part of it, the production part
of it, these two main parts which are
of the greatest importance in this
crisis—the scientific background and
the productive apparatus-—giving, if
I may say so, far greater status to
our leading soldiers and others,
because previously they were rather
relatively weighed down by other
departments and so many othor
things. You may refer to minor
matters. But 1 may say that I cpeak
from certain experience and I was
very sorry that some months ago. this
controversy came beforc the House in
connection with an offer of resigna-
tion from our Army Chief of Staff 1
was sorry because of what I felt about
the Defence Minister and about the
Army Chief of Staff. I had consi-
derable admiration for hig ability. for
his experience and when this kind of
a thing happens when people of
worth have some kind of tempera-
mental conflict, it is sad. It i« not a
question of keeping one man in 2
job or another person, not. Fortu-
nately that matter was got over and
things have gone on smoothly. We
are all working together satisfactorily
and I would say that this matter in
any sense should not be revived
because whatever step one might take,
it is harmful, especially in these cir-
cumstances.

I should like to say one thing. It is
exceedingly difficult to talk about ane-
s or to judge onesell. Now,
Acharys Kripalani especially accused
272(ai) L.S.D.—5.
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me and said that I was intojerant
and that perhaps ! was not charitable
enough to other's opdnions. As I
said, it is difficult for me to judge but
I have not been able to understand
why this excellent virtue of toleran-
ce should be limited to me only.

Acharya Kripalanl: May I object?
Because you are in authority, because
of your position as the Head of e
Government and also in the affections
of the people, you must be tolerant
about other's opinions. I made it very
clear—more than once.

Shri Jawaharlal Nehru: 1 accept
that But the point is that all of us
represent something. We are not
here merely finding a kushi job. It
may be kushi for some. We are here
representing some views. The hon.
Members here represent the views of
their Party or their individual views.
All of us are here for that. We stand
for those views. 1 can be attacked
for two reasons by anybody: either
for the wrongness of the views or
for incompetence or for corruption
or something like that. These ure
the various ways in which a person is
dealt with. If it is a question of cor-
ruption, etc. it is a question of fact
So, more or less, is the question of
incompetence. Now, there may be
conflict of views. If some views are
pronounced which I  think to be
patently wrong and injurious to {fie
country, am I to remain silent and re-
main tolerant of this injurious
doctrine® Obviously. it is up to me,
if 1T have any views of my own. to
put them before the country and to
fight the heretical views, if I may say
so, of the others and the wrong viewd.
Now for a moment I have to plead
for myself and to show how amaz-
ingly patient and tolerant I am......

foreigners.

Shri Jawaharial Nehru: Hardly two
or three days puss by. certainly not
a week, when various articles do not
appear in a southern paver from a
very eminent persan, mainly con-
cermed wih attacking me personally
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and my policies. I remain quiet and
tolerant and patient. I do not go
about arguing, But it reminds me
of a rather well-known couplet. It
is in French; in La Fontaine’s Child.
ren’s Fables.

Ce: animal est tres mechant, Quand
on U attaque il se defend. It means:
“This animal is very vicious for, when
attacked, it defends itself!”. Am I
not even to defend by wviews when
they are attacked? Swrely, that
would be unfair not only to me but {o
the public before whom I stand for
some principles.

Let us of course be to’erant and
we must be tolerant. We have also to
express our respective views with
such ability and force as we command
always, I hope, keeping, within the
limits of the broader tolerance of ecach
other.

May I just say this to repcat what
we have said previously that any
aggression on Bhutan or Nepal would
be considered by us as aggression of
India. I know very well what all
this involves—what I am saying. It
is a very grave responsibility. But
realising all this and thinking it out,
we said so long ago and now ] want
to repeat it because not only of wider
considerations but also because of
considerations of India’s sceurity. If
you ask, what will be done :f this
happens or that happens—obviocusly 1
cannot say.

Now, the other day, referring to
the ill.treatment of some of our
prisoners by the Chinese, I mentioned
the Geneva Convention. 1 think Shri
Asoka Mehta said something about
that and asked whether China had
signed it. I have looked that ma:fes
up. It is the Geneva Convention re-
lating to the treatment of prisoners of
war, August, 12, 1948. The Con-
wvention applies to all cases of dec
Iared war or of any other armed con-
firct which may arise between twe o;
more of the High Contracting Partiev
even if the state of war is not recog-
nised by one of them. The Conven-
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tion was also spplicable to cases of
partial or total occupation of the
territory of a High Contracting Party
even if the said occupation meets
with no armed resistance. No phys.-
cal or mental torture nor any othér
form of coercion ia to be inflicted
on prisoners of war to secure from
them information of any kind what-
ever. 1t applies to this. Prisoners of
war who refuse to answer may not
be threatened, insulted or exposed to
any other unpleasant or disadvar-
tageous treatment of any kind. Apart
from the present Chinese Government
accepting it, Premier Chou En.Lai
actually made a statement to this
effect—I am not quite sure where but
I think—in Geneva recognising the
Geneva Convention,

I am very grateful to this House
for the courtesy it has shown me.

I would again repeat that it is up
to us to realise the gravity of the situa-
tion fully, because it is not only an
army matter, defence matter, and all
that, but it goes much further than
that. It affects all of us; it affects our
production; it affects all our planning;
it affects the workers in the factory
and the employers; it affects men in
every fleld. All these demands and
other things that are made will have to
be conditioned by this new position.
Strikes, hartals, lock-outs and all
that will have to be viewed from this
point of view. Students, who I am
glad to say have shown =0 much
vitality over this issue, will have to
realise that that has to be shown In
other ways also %hich would rcaily
help us. So, it applies to all our life.

So far as we are concerned, I can-
not function and my Government can.
not function in a big way—it can
function normally-—when these diffi-
culties face us if we do not have
the fullest co-operation from Par-
liament and the people. I appeal,
therefore, for that co-operation, and
1 promise them that we shall keep
them in touch with what happens to
the best of our ability. I cannot
promise that every letter I send shall
suddenly or certainly be placed
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before them, but it is impossible for
us really to function with any kind of
secrecy when such grave issues are at
stake.

There are a number of amendments.
I would, if I may, suggest to the
House that the amendment of Shri
Kasliwal which of course is in my
favour might be adopted.

Mr. Speaker: Before I put Shri
Kasliwal's amendment to the vote, 1
would like to know from hon. Mem-
bers whe have tabled amendments
for disapproval whether they want to
press them. As far as Shri U C.
Patnaik ig concerned, he said at the
end of his speech that he was with-
drawing his amendment.

Shri Siva Raj (Chingleput-Reserv-
ed—Sch. Castes): I do not press my
amendment.

Shri U. L. Patil (Dhulia): 1 do not
press my amendment.

Shri Yajnik (Abhmedabad): I do not
press my amendment.

Shri Prakash Vir Shastrl (Gurgaon):
I do not press my amendment.

Acharya Kripalani; I want to press
my amendment.

Shri Braj Raj Singh (Ferozabad): I
press my amendment.

Mr. Speaker: All the amendments
which have not been pressed are
treated as withdrawn.

The amendments were, by leave,
withdrawn.

Mr. Speaker: I shall now put
Acharya Kripalani’'s amendment to
vote. The question is:

“That for the original motion,
the following be substituted,
namely:

‘This House having considered
the White Paper 1I on India-China
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relations laid on the Table of the
House on November 16, 1959, and
subsequent correspondence bet-
ween the Governments of India
and China laid on the ‘Table of
the House on November 20 1938,
regrets the failure of the Gov-
ernment to secure India’s frontiers
and to safeguard her territorial
integrity. In particular, the
House regrets—

(a) thc suppression over a period
of years from Parliament and
the people of the fact of
Chinese aggression,

(b) the absence of measures to
ensure the defence of the
Himalayan frontiers such as
suitable deployment of
troops, adequate equipment
of our forces, and the cons-
truction ot necessary roads
and air-fields,

(c) the fact that the latest letter
of the Prime Minister to the
Chinese Premier does not
maintain the stand that nego-
tiations between the two
countries can take place only
on the basis of prior accept-
ance by China of our f{ron-
tier and the irnmediate
vacation of territories forcib-
ly and wrongfully occupied
by them,

(d) the fact in their eagerness
for a negotiated settlement
Government have suggested
that India would with8@raw
from what has always been
Indian territory, :n return for
the Chinese withdrawing
from areas which ualso are
ours, and

(e} that the Government have
announced no clear plans to
make the Chinese vacate
Indian territories within a
reasonable period.'"”

The motion was negatived.
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Mr. Speaker: I now put the amend- from areas which also are
ment of Shri Bresj Raj Singh and an- ours, and

other hon. Member. The question is:

(e) that the Government have
announced no clear plang to
make the Chinexe vacate
Indian territories within

That for the original motion,
the following be substituted,

namely: reasonable period.”
“This House having considered The motion was negat.ved.
the White Paper II on India-China
relations laid on the Table of the Mr Speaker: Now, I shall put the
House on November 16, 1959, and substitute motion of Shri Kasliwal.
subsequent correspondence bet-
ween the Governments of India The question is:
and China laid on the Table of . R
the House on November 20, 1959, That for th> oviginal motion,
regrets the failure of the Gov- the followiny be substituted,
ernment to secure India’s frontiers namely:
and to safeguard her territorial P , .
integrity. In  particular. the “This Housc having ccnsidered
House regrets— the Wh"‘—‘ Eaper I on Indir-China
relations laid on the Table ¢ ‘he
(a) the suppression over a period House on November 16, 1859. and
of years from Parliament and the recent developments on the
the people of the fact of frontier, and subsequent corves-
Chinese aggression, pondence beiween the Govern-
ments of India and China laid on
(b) the absence of measures to the Table of the House on Nov-
ensure the defence of the ember 20, 1959 approves of and
Himalayan frontiers such as endorses the policy of the Govern-
suitable deployment of ment in this regard.”
troops, adequate equipment
of our forces, and the cons- The motion was adopted.
truction of necessary roads
and air-fields, Mr. Speaker: All other substitute
(c) the fact that the latest letter motions for approval are barred.
of the Prime Minister to the
Chinese Premier does not
maintain the stand that nego- 1358 hra.
tiations between the 1two
countries can take place only KERALA STATE LEGISLATURE
on the basis of prior accept- (DELEGATION OF POWERS)
ance by Chinsg of our fron- BILL
tier and the immediate
vacation of territories forcib- The Minister of State in the Minis-
ly and wrongfully occupied try of Home Affairs (Shri Datar): I
by them, beg w0 move:

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws be taken into con-
sideration.”

(d) the fact that-in their eagerness
for a negotiated settlement
Govsrnment have suggested
that India would withdraw
from what has always been
Indian territory, in return for This is a simple measure. The
the Chinese withdrawing House is aware that on the 81st July,
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1989, the President took over the ad-
ministration of the Kerala State. At
that time the power to lagislate on
behalf of Parliament was not taken
over by the President. When this
question arose, the Government of
India considered as to whether there
were any urgent Bills that required
an immediate enactment by Parlia-
ment. You are aware that during the
last session, with great difficulty, the
Parliament found time for legislation
in respect of two Bills with regard to
the Kerala State. One was the Local
Authorities Lawg (Amendment) Bill
1859 and the other was the Travan-
core-Cochin Vehicles Taxation
surprised at this  suggestion ,as it
{Amendment and Validation) Bill,
1959. Now, these two Bills became
law but there werc some more.

Secondly, w~ had received certain
Bills before the proclamation was
issued and had received one Bill
after the proclamation. I may point
out in this connection that so far as
the Bills, which are received by the
Central Government for the Presi-
dent  are concerned, they have to be
looked into and fully examined in
consultation with a number of
Ministries. In respect of some of
these Bills, the matter assumed great
importance because the Government
of India received a number of rep-
resentations. It was brought home to
the Government of India that certain
provisions in these Bills required
a closer examination and vperhabs
some amendments before they could
be assented to by the President. The
whole question was fully considered.

It may also be noted that when
the proclamation was issued article
202 had ceased to be operative.
Article 201 is the article under which
it is open to the President to give
assent to the Bills that are referred
to him by the Governor. Therefore,
a question arose as to whether a sup-
plementary proclamation should be
issued £0 that the President’s power
under article 301 might be revived.
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There was also the other question
as to whether all these Bills could be
straightway given assent to or whe-
ther certain provisions require fur-
ther consideration, so that any
amendment, if necessary, could be
considered before assent of the Pre-
sident was sought to be obtained.
That was the reason why the whale
question was considered fully. In
fact, two questiong were considered:
whether a supplementary proclama-
tion should be issued re-authorising
the President to act under article 201
or whether a general power should
be taken by the President from Par-
liament for legislating such Bills as
were necessary during the Presi-
dent’s rule over the Kerala State.
Now, it was found that occasions
might arise when certain urgent
matters will have to be considered
by the President and perhaps emer-
gent legislation resorted to, because
the President is in charge of the
Kerala Administration. Various such
questions often arise, and that was
the reason why it was considered
advisable that, instead of taking
powers under article 201, which
would not meet with the require~
ments of the case, it would be better
to seek power from the Parliament
for the purpose of making legislation,
or for the purpose of passing Presi-
dent's Acts. That was considered in
a general way and it was found that
it would be better to have such
powers to the President so that he
would deal effectively, not only with
the Bills that were before the Gov-
crnment of India but with other
matters as well.

14 hrs.

I might point out in this connec-
tion that when the President took
over the administration of Kerala,
there were as many as 26 Bills re-
quiring attention; they were pending
before the then Kerala Legislative
Assembly. Some of them required
further consideration, and it is not
unlikely that during the continuance
of the President’s rule, a need might
arise for certain very important and
pressing legislation. It is for ¢his
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“purpose that the Comstitution, under
“article 357(1), made it possible for
the Parliament to enact a law, con-
ferring on the President the powers
of the Legislature of the State to
make lawg and authorising him to
delegate this particular power in
proper cases. There is an amend-
ment, so far as the latter portion is
concerned. That question will have
10 be considered by the Parliament
in due course. But here the principal
question that has to be considered is
about authorising the President to
make laws.

Another circumstance may also be
considered. Parliament has a number
of very urgent maiters before it, and
it is not very easy for the Parliament
to deal with different Bills, so far as
the administration of the Kerala
State is concerned. Last time, with
the greatest difficulty, we could find
time, so far as two Bills were con-
cerned. Now, there are a number of
other matters that require immediate
attention. There are, as I have
pointed out, certain important Bills
here before the President for consi-
deration, and the President might
have also to consider as to the extent
to which some amendments should be
effected before they would become
law.

Secondly, the President should
have such powers to meet any parti-
cular situation that might arise dur-
ing his administration of the Kerala
State. It is for these reasons that
this particular Bill has been brought
forward, for the purpose of authoris.
ing the President to make laws on
behalt of the Parliament.

Now, 1 might also invite the atten-
tion of the House to the procedure
that has to be followed in this case.
Before the President makes laws, as
far as practicable, he should have
the views of an advisory committee
or consultative committee in this res-
pect. For that purpose, a specific
‘provision has been made in clause
{8), where it has been stated:
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“Provided that before enucting
any such Act, the President shall,
whenever he congiders it practieable
to do so, consult a committee cons-
tituted for the purpose, consisting
of,—

(a) thirty members of the
House of the People nominated
by the Speaker among whom
shall be includeq all members
who for the time being fill the
seats allotted to the State of
Kerala in that House; and

(b) fifteen members of the
Council of States nominated
by the Chairman among whom
shall be included 2l! members
who for the time being fill the
seats allotted to the State of
Kerala in that House”

Thus, it will be found thi&t we are
following a practice that had been
adopted on some previous occasion
when there was President's rule.

Now, an amendment has been
brought forward by my hon. friend
opposite, the purport of which is that
this consultative committee should
consist only of Members of Parlia-
ment from Kerala State. That would
not be a proper course to foliow
because whenever the President acts
and makes laws, they would be the
laws or Acts on behalf of Parliament,
and so it is proper that members
from other States also interest them-
selves in the provisions of such Bills
which would be placed before the
consultative committee for considera-
tion, and their advice, their inde-
pendent, disinterested advice, ia
likely to be of great use. Because,
all the questions that arise are not
necessarily coufined in their import
only to Kerala. There are broader
questions, questions about land legis-
lation, questions about a number ot
other matters, where the other Mem-
bers of Parliament would like to in-
terest themselves and to tender
proper advice to the Presidemt. Tt is
for this reason that in this Bill a
provision has been made for having
a consuliative committes of 45 mem-
bers, 30 from this hon. House and
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I5 members from the Rajya Sabha,
A3 hag been stated, as far as prac-
ticable, the President would take into
account the views of the consultative
committee and make such Acts as he
considers necessary in the proper
interests of Kerala State, whose admi-
aistration is now under the Presi-
dent’s care. That is the reason why
this particular procedure has been
followed.

Then, it has been stated in clause
3):

“Every Act enacted by the Pre-
sident under sub-section (2) shall,
as soon &g may be after enactment,
be laid before each House of Par-
liament.”

Finally, it is open to this House, sub-
ject to the conditions that have been
laid dowm, to make such modifications
as they might consider necessary.

Under these circumstances, the
short question that arises in this case
is to invest the President with the
power to make laws for the simple
reason that Parliament cannot have
sufficient time to devote its attention
to the numerous problems that have
arisen in Kerala and the problems
that are llkely to arise during the
President’s rule. It is for this reason
that this Bill has been brought for-
ward and I am confident that it will
recommend itself to the approval of
thig House.

Shri B. C. Kamble (Kopargaon):
May I raige a point of order?

Mr. Speaker: Let me first place
the motion before the House. Then
the point of order can be raised.
Motion moved:

“That the Bill to confer on the
President the power of the Legis-
lature aof the State of Kerala to
make lawy, be taken into conside-~
ration.”

What {3 the point of ordex?
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Shri B. C. Kamble: There are two
points of order. The first relates o
sub-clause (2) of clause (3), which im
effect goes beyond the scope of the
authority of the proclamation. In
sub-clause (2) it is stated that power
be given to the President to enact...

Mr. Speaker: Unless the hon.
Member is objecting to the Bill itself,
I would suggest that when 1 put
clause 3 to the vote of the House, the
hon. Member may refer to this.

Shri B. C. Kamble: My point is
this. When Parliament is sitting, it
can enact; when Parliament is not
sitting, it cannot enact.

Mr. Speaker: 1 shall hear the point
of order now if it goes to the root of
the matter. If 1 accept sny poimt of
order, no further proceedings can go
on with respect to that particular
portion on which the point of
order is raised. I have placed the
motion before the House. Now I can
hear a point of order which supports
the view that the present discussion
cannot go on. I find that mo further
steps ought to be taken now regard-
ing the consideration motion. When
I put the clauses to the vote of the
House during the clause by clause
consideration, the hon. Member can
raise his point, and 1 will certainly
allow him to do that.

Shri Narayanankatty Menon (Muk-
andapuram): Mr. Speaker, Sir, I
have given notice of a motion far
circulation of this Bill. If this Bill
had been brought in the ordinery
course of circumstances, as this
House has accepted the Proclamation
issued by the President of the 3lst
July and the mnecessary corollary of
the Constitutional position would be
to delegate the power, that this
House has got to legislate, to the
President, I would not have given
notice of such a motion. On the pre-
vious occasions when the President
exercised this extraordinary power
of taking over the administration of
the State, both in PEPSU and Andhra
Pradesh, the Resolution followed In
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Mhe wike of the approval of this
House of the Proclamation made by
the Presitent. In this particular cave
an extraordinary procedure was
sdopted by the Government in that
that during the last session of Par-
linment, even though there was
enough time left for bringing up such
a Resolution whereby the power of
this House could be delegated to the
President for enacting legislation in
respect of Kerala, in view of the
fact .

Mr. Speaker: The hon. Member
means the Bill and not the Resolu-
tion, perhaps.

Bhri Narayanankutty Menon: 1
am sorry, the Bill. In view of the
fact that this House was over-bur-
dened with a lot of work both during
the previous session and in this
session, we would not have much
objection. But last time when the
original resolution approving the
President’'s Proclamation was moved
and the hon. Home Minister replied
to the debate, we raised the pertinent
point that for a few years, since the
first Kerala Assembly came into
being, the Central Govermment used
to take up a particular attitude to the
Bills that had been reserved by the
Governor of Kerala for the conside-
ration and assent of the President.
The first Bill in that case, as this
House knows, was the Education Bill.

Mr. Speaker: We are not going into
those cases.

Shri Narayanankutty Menon: I
am referring to that point.

Mr. Speaker: If it is a dilatory
motion, 1 will disallow it forthwith.
But, if on the other hand, the hon.
Member thinks that any useful pur-
pose will be served by circulating it,
let him place those points before the
House. The simple point here is only
that. All other things are not quite
relevant. It is mot as if, if it would
have been brought it would not have
been allowed., These are all extra-
neous considerations. No reference
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ought 0 be made an a general Bill
of this kind in respect of any Bill
which bas been passed or reserved or
which, in future, is going to be
passed. Hon. Members are awars
that if any future Bill is passed by
the President under the authority
conferred on him by this Bill he has
to place that before thig House soon
after that and it is open to any hon.
Member to treat it as it were an
terest themselves and to tender
Ordinance. In the case of an Ordin-
ance, a regular Resolution is passed
to throw out the Ordinance. In this
case also a Resolution can be framed
and passed suggesting some modifica-
tiong in it or throwing it out. If
modifications are made, those modifi-
cations are bound to be incorporated
in another Act passed by the Presi.
denit modifying or amending the ori-
ginal Act. Therefore whenever any
particular Act is passed it will imme-
diately come to the Parliament, 8o
far as future Bills are concerned, no
reference therefore ought to be made
here.

So far as the previous Bills are con-
cerned, this has nothing to do with
them. Under these circumstances,
the scope of this Bill is limited.
Article 357 of the Constitution is
clear that the power can be conferred
on the President It has been exer-
ciseqd earlier also. The hon. Member
has also referred to that. He has
said that 1f it had been brought
earlier, that is, during the previous
session, he would have had no objec-
tion. He has also said that in this
session there is enough work. There-
fore, 1 believe we may pass this as
quickly as possible. If he has any-
thing more to say as to why it should
be circulated and what special
advantage we will get by sending it
for circulation, he can say. That is
all the point.

Shri Narayanankutty Memon: We
feel that because the -elections are
approaching now there iz no neces-
sity for delegsting the power of thie
House to the President.
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I was making a pefticular refér-
ence to the Bill alvendy sent for Pre-
stdemitinl  assent bicause the hon.
Homse Minister, while moving this
motigh, made a specific reference to
the four Bills that are pending for
Presidential assent. I am entitled to
submit before this House that the
functiong of the President under
article 201 of the Constitution are
entirely differemt from the functions
of the President which he is required
to discharge under article 356 when
he has taken over the power. While
moving the motion the hon. Heme
Minister said that in the ordinary
course of circumstances when the
Government has scrutinised the pro-
visions of the Bills that had already
been reserved by the Governor of
Kerala for Presidential assent, cer-
tain amendments were called for
because certain parties raised certain
objections to those Bills. I was only
making a reference to that observa-
tion made by the hon. Home Minister
and saying how it will not be desir-
able to delegate the functions of this
House in so far as the Government
wants to have some amendments to
the Bills already reserved for Presi-
dential assent. 1 am coming to this
point because under the lay out of
our Constitution. provincial auto-
nomy regarding certzin subjectg is
guaranteed. The hon. Home Minister,
while moving the motion in August
whereby the President took over the
powers, said that because of the deve-
lopment of a peculiar situation in the
Kerala State, the President had to
take over the powers and that once
the situation had been got over. it
was the earnest desire of the Govem-
ment to see that elections were con-
ducted and normal democratic gov-
ernment wasg restored in that State.

Now when in the light of the pro-
vincial autonomy guaranteed by the
Constitution certsin Bills were passed
by the Kerala legislature, which were
within its exclusive power and which
did not come under the Concurrent
List, those Bills were earlier reserved
for Presidential sssent and were
Perding with the Presideht for his
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assenit. I submit that but for the
Presidential interference on the 81st
July and the conseguent Proclamas-
tion and the Resolution approving the
President's Proclamation, the Pryesi-
dent could have only limitedq power
making his own amendments to the
provisions of the Bills which had
been reserved for his assent. In
exercising the powers under article:
201 of the Constitution, the Presi-
dent could either refer the Bill to
the Supreme Court or send back the
Bill to the Kerala lLegislature with
his recommendations, if he felt that
a Constitutional principle was in-
volved or that any of the Bills viol-
ated the provisions of the Constitu-
tion. But that procedure was not
followed and till the 31st July Pre-
sidential assent under article 201 of
the Constitution was not given.

What 1 was submitting when jyou
made vour abservation was that in
the case of the Education Bill, he
followed that procedure. But when
the origmal motion was moved we
raised that point, namely, what would
be the future of the Bills already
passed by the Kerala legislature and
reserved by the Governor for the
President's assent. We also submit-
ted that with the President’s Procla-
mation which had been approved by
this House article 201 of the Consti-
tution stood suspended as far as the
State of Kerala was concerned.
Then the hon. Home Minister said
that if occasion arose that the assent
had to be given by the President,
Government would come forth, if

necessary, with an amending Resolu-
tion.

Mr. Speaker: Some Bills had been
reserved for consideration or assemt
of the President. H the legislature
were there, he would have sent those
back to the Governor to be sent to
the legislature. Now the legislature
is not there and he has to send them
to this House if this Bill is not passed.
If this Bill is passed, he can amend
those Bills himself and then send
them to this House for consideration,

Skri Datar: 'That is so.
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Mr. Speaker: Unless this House
amends it again it will be law, He
can pasg it. The jurisdiction of this
Houte ig not taken away.

The Minister of Home Affairs (Shri
G. B. Pant): No.

Mr. Speaker: The only point is
whether in  the first instance he
should send them here or wnot or
whether the President should be
allowed to amend them and then this
House considers that. Therefore I do
qnot know as to why there should be
any difference made between Bills
that have already been passed and
the Bills that are going to be passed
in future.

Shri Narayanankutty Menon: I
was confining my remarks only to
the powers of President under article
201 of the Constitution which are
limited. The power that we are con-
ferring is so wide because under this
he can legislate himself. I will con-
fine my remarks entirely to this Bill.

Mr. Speaker: Now that the Kerala
Jegisltature has been superseded it is
this House that can pass those Bills.
If he returns them to this House the
House can accept or reject them.
The Parliament should consider it
and not pass it at all. If the Presi-
dent does something with respect to
a RBill and sends it here, it is open
to the House to accept it, reject it or
modity it. Except that they have come
in the first instance, what difference
does it make?

Shri Narayanankutty Menon: That
is the only point I am submitting.
When the President exercises his
powers of legislation in this House
and later on, when these Bills which
are already reserved for assent come
back to thig House, the only difficulty
that I am explaining to you is that he

Mr, Speaker: How does the circula-
tion motion help you; All that T want
to know is, about this circulation
sotion. 1 can understand, the hon.
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Member can opposs this Bil}. He may
say, until those Bills are disposed one
way or the other, I do pnot want this
Bill to be passed. That is, I do not
want to clothe the President with any
power in the first instance to deal with
those Bills, let them be disposed of
by him, let them come, in the future,
let me see. Therefore, he can oppose
this Bill, and say, let them bring it
later on. This is a dilatory motion.
Let it go round and round,—the more
arguments he places, the more I feel
that this is a dilatory motion. There-
fore, I am going to reject it.

Shri Naraysasnkutty Menon: That
fe left to you.

Mr. Speaker: We are not doing any-
thing arbitrarily. -

Shri Narayanankutty Menon: After
hearing me.

Mr. Speaker:

sufficientiy.

I have heard him

Shri Narayanankutty Menon: j$4
you are convinced that the circula-
tion mation is a dilatory motion after
hearing me and the other side.. . ...

Mr. Speaker: I will leave it to the
House to decide.

Shri Narayanankutty Menon: What
I submit is this. I have put a specific
date. If the Government contemplate
today that elections could not be
conducted in the State within a re-
mrsonable time, certainly the question
of such a kind of legislation arises.
That is why I have put the date, to
elicit public opinion whether the
power of legislating regarding certain
subjects which are under the exclusive
jurisdiction of the Kerala Legislature
when it existed should be given ¢to
the President. Later on, I agree that
under the Constitution, the Bijl will
come before the House.

Mr. Speaker: 1 will put one gues-
tion to the hon. Member. If the elec-
tions are expedited, the Bills can be
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sent back to that legislature. If the
President exercises his jurisdiction
now and before the elections are held,
he sends them to this House. What
will be the difference?

Bhri Narsyanankutty Menon: The
difference is this. The Constitution
allows provincial autonomy in certain
subjects just like agrarian reforms,
which are under the exclusive juris-
diction of the State legislature.

Mr. Speaker: I am not asking that.
He sends them to this House. This
House is an alias or substitute for the
State legislature. 1t is open to him
to send them away immediately to
ua.

Shri G. B. Pant: | do not follow the
hon. Member's objection. Shri
Narayvanankutty Menon himself will
appreciate that his motion is not only
dilatory, but it will altogether make
this legislation unnecessary and there
will be no occasion for placing it be-
fore this House again. Because, al-
ready by the 28th of February, by
which date circulation should be com-
pleted and opinions should reach, elec-
tions would have been held there and
S0 we are not going to confer any
power on the President thereby, nor
has the President any power there-
after. Therefore, so far as this parti-
cular proposition goes, it is almost
senseless, if you will pardon me for
saying so.

Mr. Speaker: Whether it is sense-
less or sengible, I hold that thisis a
dilatory motion. Indirectly he wants
to oppose this Bill. Let him straight-
away oppose thie Bill. To send it
away until the elections are held and
the State legislature comes into being,
this motion is ruled out as a dilatory
motion. Shri Narayanankutty Menon
may say anything against this Bill.

Shri Narayanaskuity Menen: I am
againgt this Bill. The reasons for op-
posing this Bill ,are these. As I was
just beginning to say, & burden lies on
‘the Government to convince this House

~that because of the peeuliar situation
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confronting the Government it is
necessary to have the amending leg-
islations cnacted by this House. Cer-
tainly, the House will not be inclined
to delegate the power that this House
possesses to the President. The one
reason g:ven by the hon. Home Minis-
ter is want of time to discuss the Bills
relating to Kerala. Before we think
of want of time, we should get an
indication of what are the legislaYions
which are to be enacted by the Presi-
dent sc immediately, o that the ad-
ministration of the State cannot be
carried on today without this legis-
lation be;ng passed by this House. If
such an indication had been given by
the Government that such and such
Bills are to be enacted immediately,
the House could have very well un-
derstood why the House should now
delegate powers to the President.
Othewise, it will be difficult. That
indication has nat been given. I was
going through the debate.....

Shri G. B Pant: Before you go, Sir,
may I just seek a clarification as to
what time you have allotted for this?

Mr. Speaker: Two hours, for the
consideration motion and the amend-
ments. How long will the hon. Mem-
ber take?

Shri Narayanankutty Menon: May
I submit, Sir, on that day, T sub-

Mr. Speaker: I said, I can extend by
half an hour if necessary.

Shri Narsyanankutty Menon: You
said that you have one hour at your
discretion.

Mr. Speaker: Let me know who are
the persons who have tabled amend-
ments.

Shri B C. Kamble: Five minutes,
Sir.

Ch. Ranbir Singh (Rohtak): Five
minutes.
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Some Hon. Members: We would like
to speak.

Mr. Speaker: For clause by clause,
there is not much, I think.

Shri Narayanankwtity Menon: There
are some amendments by me.

Mr. Speaker: I will allow 14 hours
for general discussion and  half-an-
hour for cleuses.

Shri Narayanankuatty Menon: May 1
submit, Sir, because time has been
taken on this point and only five
minutes are left, I may be given at
least 15 minutes for submitting my
points?

Shri Naldurgkar (Osmanabad): 1
want ten minutes, Sir.

Mr. Speaker: At 230, this will be
adjourned. Let it be understood,
whale time is two hours; 1§ hours for
general discussion and half an  hour
for clause by clause consideration.

Shri Narayarankutty Menon: Two
hours for general discussion and you
may extend by half an hour for second
re>ding.

Mr. Speaker: 1f one and a half
hours are not sufficient, and if hon.
Members are going to contribute to
the discussion, I do not think any
reference o any Bill is relevant.

Shri Narayanankuity Menon: I
was just now looking into the.......

Shri G. B. Pant: If this Bill had
been of such a character that more
light cou'd have been thrown on its
provisions by a prolonged discussion, |
would have been glad to have the
benefit of the views of the hon. Mem-
ber. It is such a simple Bill

Shri Narayanankutty Menon: May I
assure you, Sir, I will not make any
remark apart {rom replying whatever
ihe hon. Minister has said, In com-
mending this sotion for the consider-
ation of the House.

NOVEMBER 37, 1990 Mate
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Re. Speaber: [ have always held
that even though the Mover of a
motion may make some observations
which ar: not relevant, { will not allow
any hon. Member to take: edvantage of
that in replying.

14.28 hre.

.

(Mr. DrPuTY-SPEAKER in the Chair.}

Shri Narayanankatty Memon: What
1 was submitting was that under the
~ong*itutional set-up, provincial auto-
nomy is kvaranteed. It is only under
extraordinary circumstances that the
emergency powers of the President are
to be used. While the emergency
powers of the President are used, they
vl be canfined to such a situation
whereby the normalcy of provincial
auntonomy will be restored to the
provincia: legislature as soon as possi-
ble. It is only in extraordinary cases
where & ¢.mpelling situation arises for
the Government to enact legislation by
Par'iament that the Central Govern-
memny and this House takes up the res-
ponsikility of legislating regarding a
subject which is under the exclusive
jurisdiction of the State Assembly.
Now that the President has interfered
an? so many months have passed and
only a very short time remains bet-
ween the elections and today, this
Bill is being introduced. My only sub-
mission before this House is that this
Fouse should not take up the  res-
nonsibilily of delegating the powers
to the Prezident in order to bring in
jegislations which are not so compel-
ling. The hon. Home Minister, in
commending this motion to the House,
did not give any indication of the fu-
ture legisiation that is to be brought
before this House. His remarks were
confined to three or four Bills which
are reserved for the Presidental assent
and the Government feels that certain
amendmentis are to be brought. My
objection before this House ig that
the President should not be given
power by this House, by delegting
powers to have amendments to the
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Bills reserved for his sssent while
under the general lay out of the Con-
stitution, hiz powers were 50 limited.
This Bill would have been avoided if,
as promived by the Home Minister
last time, another Resolution, amend-
ing the Resolutien accepted by this
House on the 20th of August had been
brought in, thereby restoring the pro-
visions of urticle 211 in respect of the
State of Keinla. Because, when giving
certain powers to the President under
article 211, the Constituent Assembly
made it abundantly clear that while
respecting provincial autono.my, in
certain respects, where the President
fcels that the provisions of the Con-
stitution ace violated by the State
Assembly, the President is given
power {o interfere and either send
the Bill to the Supreme Court or
back to the Assembly. The hon. Min-
.ster did not indicate to the House
why the amendments are needed for
the four Bills. Where any of the
provisions «f this Bill violated the pro-
visions of the Constitution. it was out
of the question whether these Bills
require to be sent back to the Legis-
lative Assembly-—that is a different
question. Therefore, the question does
not arise vhy the Central Govern-
ment shnull get power to advise the
President to make amendments as far
as thesce four Bills are concerned.

Mr. Deputy-Speaker: Has he much
wmore to sey?

Shri Narayanankutty Menon: Of
course. I hsve not said anything.

Mr. Deputy-Spesker: Then he can
continue pext time.

1431 hrs.

INDIAN RAILWAYS (AMENDMENT)
BILL*
(Amendment of sectiong 11 and 12)
by Shri Hem Raj

Shri Hem RajJ (Kangra): I beg to
move for ‘esve to introduce a  Bill
further to amend the Indian Railways
Act, 1890.

ge 2234
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Mr. Deputy-Speaker: The question
“That lesve be granted to in-

troduce a Bill further to amend

the Indian Railways Act, 1880."

The motion was adopted.
Shri Hem Raj: I introduce the Bill

14.32 hrs.

DELIMITATION COMMISSION
(AMENDMENT) BILL*

(Amendment of section 2) by Shri
S. M. Siddiah

Shri Siddiah (Mysore-——Reserved—

Sche. Castes): I brg 1o move for leave

to introduce a Bill further to amend

the Dolimitation Commission Act, 1952,

Mr. Deputy-Speaker: The question
is:

*“That leave be granted to intro-
duce a Bill further to amend  the
Delimitation Commission Act,
1952."

The mot:on was adopted.
shri Siddiah: 1 introduce the Bill

14.33 hrs.

HINDU MARRIAGE (AMENDMENT)
BILL*
(Amendment of sections 5 and 24)
by Shri Mulchand Dube
Shri Mulchand Dube (Farrukhbad):
I beg to move for leave to introduce

a Bill further to amend the Hindu
Marriage Act, 1985,

Mr. Deputy-Speaker: The questiom
is:
*“That leave be granted to intro-

duce a Bill further to amend the
Hindu Marriage Act, 1985.”

The motion was adopted.

Shri Muichand Dubde: 1 introduce
the Bill.

*Published in the Gazette of India.ﬁxtraordinary Part I1-Section 2,

dated 27-11-1888.
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14.34 hrs.

RESTORATION OF PLACES OF
RELIGIOUS WORSHIP BILL

by Shri Prakash Vir Shastri

ot werenfic wrelt  (qwia) ¢
wfravr, & seary w<ar § v g5g o
AT WEE I wiawa e gor
T F I g wfaay w wkE
® ITH F A faw WY 3w e
Y wqwfa & sna
The Deputy Minister of Law (Shri
Hajarnavis): I oppose the introduc-

tion of this Biil and I might be allow-
ed to make a brief statement.

Mr. Deputy-Speaker: Let me place
the motion before the House. Motion
moved:

**That leave be granted to intro-
duce a Bill to provide for the
restoration of places of religious
worship in the possession of cer-
tain persons or communities to the
original rightful owners thereof.”

Shri Hajarnavis: Government do
not think that it is correct that places
of worship which are in possession
of other communities or persons
should be interfered with by legisla-
tion of the type which the hon. Mewn-
ber has in view. It is violative of the
constitutional guarantees, and Govern-
ment have very grave doubts as to
whether it can be done in the form
in which the hon. Member seeks to
do it. Therefore, we oppose this
motion.

You will see that the operative part
of the Bill is that part of
the Viswanath Temule converted
into a mosque in the town of Varanasi
in U.P. should now vest in the Hindu
community and should be taken away
from the Muslims. Government do not
think that this is a correct approach
to the rights which have been guaran-
teed under the Constitution.

Mr. Deputy-Speaker: Does the hon.
Minister mean to say that it would be

€ode of Crimingl 2336
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ultra vires or that it would violate

the provisions of the Constitution?

Shri HMajarnavis: Firstly, it would be
ultra vires, and then again, the ap-
proach is, as I said, not quite correct.

Mr. Deputy-Speaker: Would the
hon. Member like to say anything?

Wt st wvelt © PR, &
7% %A1 wgeT § % ©w T & sifee
W $aa guT gAw # & 9 ¥ afew
oy & fafaw oot & 0@ 9 WA
¥ fomr ax gudl & wifwwre feur gav
g 9T 15 w7 oF A fage ¥ @y
qBT wEAT Bt W GOETX §E fgmr
7 gy an Al Iz A 1A AuST
ofeorm i awr g1 yafee {3 wam
§ v g famr a3 fasrr fwut oo o
ga® 99 feyr amg
Mr. Deputy-Speaker: Any other hon.

Member wishing to say something
about it? None.

The question is:

‘“That leave be granted to intro-
duce a Bill to provide for the res-
toration of places of religious
worship in the possession of certain
persons or communities to the
original rightful owners thereof”.

The motion was negatived.

14.36 brs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL
{Amendment of section 198) by
Shrimati Subhadra Joshi—Contd.
Mr. Deputy-Speaker: The House will
now resume further consideration of
the motion moved by Shrimati Subha-
dra Joshi on the 1lth September.

1959, namely:

“That the Bill further to amend
the Code of Criminal Procedure,
1808, be taken into consideration™.

Out of 1§ hours sllowed for the dis-
cussion of the Bill, I3 minutes have
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ilready been taken up on the 1lth
leptember, 1959 and one hour and 18
ninutes are now available.

Shrimati Subhadva Joshi may con-
inue her speech.

werh g Wt (gwareT) ¢
Iy gy, fagdr o &% qaa ¥

ﬁamm‘rmarg fefre faar mn
t WY I Tm weg fewwa A v
% fww oF €7 g9 99 v WO
o= E ag 97 5 g 0% que
feqr) swwRA A gz frmram g s
ser<. felt oY @ 9t @ oy wrar
& & oray aw et & 39 7 A
T w7 AW A% IW T qEHIAT ALY
qH FAT I FATT WIHA G 215
S@ gy ot a8 FaO= Io 91w waw
et g7 afs AT T g oS At
w7 IAEY AT 2T &7 THAA Fr ndt
¥ swawmgan T g Hry & frds
7 fayr qy gafen 6 amr 3 g1 &F af=
gl 97 A Od &7 fw4y 3 A
HYO 7 ¥ W qOAT T ATET AE
Yoy %7 | IA AR A U WAGH
frq a1 fe o frges & ofY ®
ol arvx Al &, WA foewa A
2, xodr v aft & e wg ofa & 2o
W oycgrey v AR W oE A @Y
fir ofy 9w IqTe aq® ¥
T WE gHR TE A FT WA JSQUEC
ol gk wgr f& ox o ¥ W@
T finefy goa o gurdy ondy gt g el
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At ga vad zw Wy € faeger
¥7 g fr fgea W ot #) fra
SqIRT WZ¥wa W Y qAEw@ X1 AW
fpay sy Y frdwr &1 gy wed
AT T@X FO F AT TAATAT ATRAY
g f5 gat 2 ¥ orgt f fordt agw
fowa cadt &, wei fr feorai aga @
fom wdy &, wgt v ferat aga ¥ow
FNfer g1 ol &, fody o 37 Frde
a8 1A Txar, oify eofaena ¥ W
AW #, @i & @A 5T N
H fowgi gudt ¥ woree &, qgi W 5w
9 F AggA fear o 6 wE aF
FE oy § w1 g § oA ofr
¥ faars qwgRr adf == avar, W
AT 57 FEA & 7w o W wwlA-
afew wv fagr mr &0 79 oAfY
v v 1 ooy W B owed ofw
F a7 & 7 vt § ag " ofq ¥ g@wdy
Ay ®TA 9T IF 9T WHRLAT AT
Thfr &1 w3 ¥ ag 5o faq fgwre
AT, ¥Et ¥ A I A0, wgr X
Gur @Ay wW wer oty 9T s
7 7% f6v 9z 99 97 ¥ fvE a7
¥ ovg wwar 0 g4 fAo gar gy
Ty N afrg gEE AAl A AE
Zady WA FTF F1, TF A F @@
gr. saawafam wed FE fewr
2 g'm?xgztﬁar‘tnﬂﬁ‘rmfr
A9y AT HIE ¥ TEIA &, YLD WA
&1 fexgr wtawar 9438 & WY T 97E
# il o fy vgd &1 W W
IR TR ATE T NI AN faue
woom A1 § AuAdr g e gE ag
¥4 FAA & faepw € R
HTCAT

7q TA ey ¥ Fg foewd
wift /e it st Argw gon fe fedt

67 7 0% S & @ gg @8 Ay
w @t 2 a7 IET I ¥ faae
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waTerer ¥ YHTAT wAT wTgr A ST
A e fedwr v fiear o w@ fr
TE qTE W EesT dwe ool fy werr
et ¥ 1 wafog &% a7 faw gx Qo
¥ o farr § fe o ot WY vt
AT I WX X qeerer w1y g
& ot 3 Gy at Y A qe g
gfoe & wfce gaw 2 B cEer we
¥ g7 oY frugr oo 9 7 B
fawr A, anfe gordy o w1 w Oy
¥ oY que fear & oY g S Tidwew
2T AEX ¥ A AT UUS FFTT A
AT G ot wad o F faers
e AgY wer gy gafen §F
ug zatea %) # fF 3w aedz ¥ sfn
8 A w Fwrivafes aar fagr oy
AN gg wruar g fe st 1 3w
FFA ®Y T1EY FY 10T FH1OT AY ITH
o= gfere wrdard & a%dt 1 o
#E qg & fs M faer 77 & g9 $o7a
#1 drex &1 zAfRQ A Aedr g fw
&9 4 w1 wrtawfas v faar o
auT AT A fE4r W A g wTAA
faega 78t Y Foaaw A gw A e
Feagy 1 37 aEd § 77 IE Ay fowr
Fafy ) gafxg 3 e ¢ fw
fafqeas arga @ wisdiz 1 Qe
sad!

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Code of Criminal Procedure,
1898, be taken into consideration.”.

o g feg (reaTe) - I-
wga A, o detaT Ty gL A
Ay § qg AAMIA X WA AgA
e § gea feg faam vafa
¥ wroy ofcad= femr ¥ 7@ gy
firg o ¥ & N & 91 S g
«ft fir g qet fwady fevat car awar § 4
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meﬁwzmmtﬁv
mw ofr @ wwar e

Wwwgwur
Wm%t@nmm«m
WAy gt o Wi sg ST
feya fras WYz fr wro vey W)
YeX & gyaTe qup feay sy Afer
|h oy wT X A N A AT
& A @ Gar aff gav 1 9 SR
¥ Oy gy o7 & wrr N 936 9L 0O
wifegt g€ § o Nt & faan fod
37 ¥ wgr & f et wYaedy Y qwr
tEe § AT gwrae & fe oY & Faar Y
W gqry F faed wriad 7wt
AFAT ) gawl qfrary wg T R
% v g €1 srfear §idy # o 324
gz Al D qir gafwc o
Tz guar S A § 3T 97 I
# fra @1 ol waT a7 AR W
T fawr Ax foqr § 9% ag WA g
¥ Aftovge 81w faw o) 3AY feew
® ¥, wafae wit grgw A A D
™ famr & wgmafy 30

FfeT gA wAw avar & fe FTHR
Wy gast safqafax wEw A
FATST gt | QAT WA I &
Ay o gaa faea gy A §, w3
wiftfaea a1 IE% v wId
23 3 AY WY wdw wOT fawr @
W Iu¥ dr wcw € awn Wy
74y} ufewr gu® W= W ar owdY
21 Ty g8 we Af § fe o
f&ars qqrs W s wwiwa &t
a¥ )

areaY Frgrlt WY THr tee W
aStae ¥ wfwwe § e oy dva o
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Toat § faedy o & qu w3
& weft §, Wi et Jwwrawa L
% A i afen? az, g8t 93 Im-
w97 g7 fefy @ & TAHTCREA
X g7yt fedy & yeomy 9§
qg T AY €FT 180 ¥ £ wfy ¥ HY
IWT o XeAT § W 97 OF /A
wrlt 1 ZW % A yg W =AT
gt

“No court shall take cognizance
of an offence falling under Chap-
ter XIX or Chaepter XXI of the
Indian Penal Code or under sec-
tions 493 to 498 (both inclusive)
of the same Code, except upon a
<omplaint made by some person
aggrieved by such offence.”.

N7 38§ uhdsr qvAT TN vy
afw o fgg TS Wy AT gIeET @
IR WY 9v g aaT 47 e fayr agqr
@ A TVEAT AT AL F AFAN
AR FT0q ¥z § 1w agT AY Feaat Fg
agdr ¢ fx qf® agar 9@y @ =
R w fao qe3 mid w7 A 4 TA
% fao o gy & wfea aamw-
gum w1 ghee 7 v w7 gw wew &
o wow € wi A, fedy g ® Y
957 g T A &7 A%, A% A% fF
I WY gAY =A difaa 1 Ig W
AL T TIA FA & A 4T IH ®
FTA & i 3T MG F AFST R AT
% #1 waY w71 . WY L8 T ANG
a# wrt z1ay adt €1 awa ¢, aqifw qg
™ ¥ aww ¥ A7 AT TH OUETY
—

‘“Provided that, where the per-
son so aggricved is a woman who
according to the customs and man-
ners of the country, ought not to
be compeiled to appear in public,
er where such person is under the
e of teen years or is an idiot

2tal) LAD—s.
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or lunatic, or is from sickness or
infirmity unable to make & com-
plaint, some other person may,
with the leave of the Court, make
a complaint on his or her behalf:”.

yg wrafa 21 zw¥ vy go A1 o
A & w2 oz famoag ww
Frfdfas s AT Tfew 4 )
Hfwr w7 ag A g vgr &, @ AR
TW ARFY K UE qET gATE var E
et oz SRl w1 faw qvEe &
aOR 1 IAET WA HT GTHF WY
I &1 FOAIAGST ATHH F7 X, A S
2 oy WY F F, A1 WY GH /Y
AU w1 e w7 oA, A IH A
A£G Afwar ¥, 39 €1 ¥ @ AT
g fegr @7 WA geaE R fw e
¥ = % feT ® $g T a4T & I,
F4if® @1 37 & F4T F @R A0
o oaedr 2w o go o,
afwq wre IT ®1 AEA 7 AN =
#T 37 7 g1, AT WY F¥ AAT {4y
FFA, Tg AZT F AT TARAT F

&% B ¥ wE g6 qr qEeT
TRE WO ASWAR I Y 3o
FAT AT E

w71 4w WuENE a1 ag § fe ogw
YT QT AL ¢ N wEy” & qAy V2"
v fear swm AE 3 W fET
W o (1) Y reT frur o AT
I AR W S g8 & A 9w
“qeye” V@ fagr W@ AR Y
¥ o X et T ¢ ag faw s ¥ any
 cu Y Feva adi , w0t ag faa g
g W WHT AT §, Wi ag saE—
I AT —TgT F A1 & ™
fau &1 WEAT ®1 fagee 90 afge
{9 ¢ T GO 18 & A ATANEAY
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o 3arg 9T 9 SrAvewr v& faar o,
fwe ¥ gur &X far 31 7g A
o @ wiEr &, fya wY § ww
¥y W § 9% W FAE W4vEw § o

Shri D. C. Sharma: (Gurdaspur):
The hon. Member is going much
beyond the scope of the Bill.

Shri Sinhssan Singh: Unfortunate-
ly, my hon. friend is only a professor
who knows less of relevancy or irre-
levancy. ...

Mr. Deputy-Speaker: Order, order.

Wt fegrew Fog . s wg=y
g & wddr g1 agr 90 Uaady
s gifaddr & as &1 fEA
FNeR § A fawr vay &, F IT A wOSH
R W WHE FA F £AC ¥ W E |
# wrgaT g e 9w & SreveEi §) oy
¥ gg WA v fgmr wa—

“Provided further that where the
person aggrieved by an offence under
section 494 and section 495 of the said
Code—

(a) is the wife, any relative of
the wife may make a com-
plaint on her behalf;

(b) is the husband, and he is
serving in any of the Armed
Forces of the Union under
conditions which are certified
by his Commanding Officer as
precluding him from obtaining
leave of absence to enable him
make & complaint in person,
some other person authorised
by the husband in accordance
with the provisions of sub-
section (1) of section 198B
may, with the leave of the
Court, make a complaint on
his behalf”.

(Amendment) Bill

Wiy v frenw *@ & fag
#3 qu weEordme Ay <& feqr 3

“Explanation.—For the purpose
of clause (a) of the second proviso,
‘relative’ means any lineal descen-
dant or ascendant of the wife, her
brother or sister, her father’s or
mother's brother or sister, or any
child of her father's or mother's
brother or sister.”

Y foodard %7 gy ST &4y e
t wol feeqm ) T &) Y W
¥ B 1wl wgEy F Ty
FLAEAT L1 WAL ATNTY TH AN
) =T ¥, O Wy g% aw gy fawww
Fv & i Afew § wwee g
fis = wiedz § yeva 7 Foit wr
ATHTT AT (8o § U wAHT F7 ¥
fis gwama frad qv afoadz w uafey-
X gy fr oy T ¢E Ay ¥ G0Ny
€ AW w7 @R AT 80 F IR
8T T F—

“180. (1) Except as heremnafter pro-
vided, any Presidency Magistrate, Dis-
trict Magistrate or Sub-divisional
Magistrate, and any other Magistrate
specially empowered in this behalf,
may take cognizance of any offence—

{(a) upon receiving a complaint of
facts which constitute such
offence;

(b) upon 8 report in writing of
such facts made by any police
officer;

(¢) upon information received
from any person other than a
police officer, or upon his own
knowledge or suspiciom, that
such offenca has been com-
mitted.”

WY THAdE g v 2, a7 g wrer
Afesy § wd, Afer iz wma
g @wrr 7 v gm A Il
srigfans faw ¥ 7 aeg W wfeew
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AT Wy °v, Afwx iz 3w w
wlrerr aff ferr oyt ww wwdie
WY ATEHE §, XY GATH WY GUrT A €A
arget &, AfEAIRY N agar A
t—x wﬁ&ﬁwﬁmmﬁ
¥ Tf grr § & yohw v
for aoerr ¥t wiwdz S e
st df are s & gwxar
wEX I A TN , A TG W A6 7
& wad W Ao & A ¥ 56 w7 ot
Y o Wt ww avy fgg AwO
w fgw Q9 fag qmro WY aA-
TR ¥ qefRwr sw gwar v g7 w7
# wyraey fdveit

Irew wEwr ;o A § fe o
e w T WY T ¥ T fed o
THTZ §) wAT ¥ WA A T
gt AN 67 3w F frerqrr W
w4 ?

oft fugrem Fry :  wlvx &t W
7wt ¥ afi vy ¥, Afeq Frvawe
ga A w7 W Fredard s oa
e fyeya va feqr o ¥ e
i frofiarr arq ®7 2, &1 wmwa
¥ T Uv & et @ wr T R o
w%mg«mm&ww%
€ JE0 ol F M g T %
mfewT 3 g8 & w=g & IO SN
e 8, sa K Bk Ay A ¥, A
wt T W gt TwdHT WY
aTE ¥ oF agav faws g § fe wme
Ot ¥z adw @O ad) s,
N xg whw 8 wAn ® faqr ww@ar
a9 ¥ T & Wt 9% wfwwe A gy e
g oY qgr Wi w7 §, wwr &Y qar g

Lo m%mtﬁsmawrr
WY WY aeow w7y § Qe §

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2246
Procedure (Amend-
ment) Bill

Shri Ajit Singh Sarhadt (Ludhiana):
Mr. Deputy-Speaker, Sir, 1 quite
appreciate the intention and the
objective with which the hon. Mover
has sponsored this amendment to
section 198 of the Code of Criminal
Procedure. But there is certain
principle that underlines amendments
to provisions of law relating to offen-
ces of the nature wo> are discussing. As
you know and as the House knows very
well, there are different categories of
offences mentioned in the Indian
Penal Code. Each category has got
its own way of how the legal machi-
nery is to be moved. First, there is
offence against the State, with which
the State iz concemed and in which
the State must interfere if such an
offence is committed. Then there are
offences against the person of an indi-
vidual, offences of grievous nature
which pertain to breach of the peace.
There also the State must come in.
As such, these offences have been ds-
clared cognisable. Thirdly, there are
offences against property which are of
& serious nature. There too the State
comes into the picture. They have
been described as cognisable offences
and the police interfere there. The
fourth category relates ¢o matri-
monial offences, which wae are dis-
cussing.

This is one of the matrimonial off-
ences for which a special chapter is
allocated in the Indian Penal Code.
‘The principle involved here is this,
whether in the matter of matrimonial
offences they should be made cognisa-
bie and the State should come into the
picture at the very outset. This is
what I want to draw the attention of
the House to. The hon. Member who
preceded me and who supported the
amendment rather laid emphasis an
the amendment of which he has given -
notice.

This is one of those offences linked
with the offences mentioned in sec-
tions 494, 497 and 498 of the LP.C.
The question jg: should the State
come in and should the offences be
made cognisable? If we sees  the
nature of the offence—I would give
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[Shri Ajit Singh Sarhadi]
dispassionate consideration to it and
not be sentimental about it—I would
amy that nobody would like that there
ahould be any Stdate interference,
Jemst of all police interference. We
know very well how the police
machinery moves. In the case of
matrimonial offences relating to  in-
dividuals, the moment we allow the
police to interfere by making it cog-
nisable, a3 my hon. friend would like
it to be, a lot of evil would creep in,
upsetting to a certain extent the
society as such. I say this deliberate-
ly. 1 quite appreciate the heinous-
nese of the offence and I would even
say that it is anti-social. I would also
say that all measures should be taken
in the matter of punishment to see
that such an offence is put a stop to.
Still, have we reached a stage in-our
country when the police can be allow-
ed to interfere in & matter which rela-
tes to matrimony between parties?

- Again, we have got to see another
aspect. 1 quite see the need for
giving protection to the fairer sex. I
also appreciate that it is difficult for
them to meake a move But section
198 of the Code of Criminal Proce-
dure, as it at present stands, does give
that protection. 1t the court
comes to the conclusion that
where the person so aggrieved ig
a woman who, according to the cus-
toms and manners of the country,
ought not to be compelled to appear
in public, then the court can authorise
some other person to meake a complaint
on her behalf. The section is all right.
When the person is below 18 year,
their complaint can necessarily be
prosecuted by a relation. Otherwise,
anybody can come forward, take up
her case with the permission of the
Court and bring to the notice of the
court. It is not necessary that the
police should be the only forum in
registering such complaints. The court
itself can take it up directly. Of
course, the ultimate judge of the
offence is the court. When under the
present provisions an individual s
authorised to take the matter to a
court of law for adjudication, 1 do not
see why we should bring in the police.

NOVEMBER 17, 1089
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I say this because once we do it, the
same principle will apply to all the
offences pertaining to matrimony.
They will also have to be made cog-
nigable. If they are all made cogni-
sable, you can appreciate how difficult
it will be.

With these words, I would suggest
that it would be better if this Bill is
not pressed.

15 hrs.

Wto wwiie frg  (Qpvw) ¢ -
= g, FATE Ay gaEr Jrefy ofr
¥ o g wTx qrey faw gw wxw A
g feqr &, F SEwT Tiw oY ¥
fore, &er g £

# wawar g fn ZATC AT e
= gz ¥ fw fam an A Tww gw
FATAT ATEA §, I T ®Y qAWTT AATR
¥ faq & 7EY 37 g & fao &g
2 ogr Ad oY% ag § W W wEA
ZRA awTaT § IREY f2q A v wAT
ey 2 wr oA wex ¥ da fe
ar wfy wfws fog &gy mmea A
gfre w1 37 feamar &, @ IR 59 A
g aff g1 wrw gy wg gfee
afy & Arfw 7w 00 ¥ aEA guT T
a7 | W g T AR 7z €Y gfaw
t At gfw = & gfe af
& 7z € wrad & fag Awe § 5 el
wift ax  aAdT oy w7 Awdr & /e
Jawr ff g THW g, IRk
Y B Y AT g

ry

& um® g feawr omer g
f st #1€ dfre g § 0 § aafE
mregr uaE w91 fwad 3T gEA
& Iw & arfegi 97 O snk
1 AR @ e & f5 IuR =
ALISRALE TR RIS CRUE L]
& o gud art ¥ g oy v fean
§, vt fow v az § ¢, sy
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b e 3 gr o orbdfeew o
fore gz aw aw o N wrlh gx e
welifrer g A amam ¢ el
wrpn gw feoy frere & woew ¥ aw
" ok £ 3en il gea w
e w1 =t et @y e wg
g § fr og aX @ qEd A ¥
e wor g wwd & fx feg w
¥ W oy wy oW Aw IER @A
woft dfrr 8, g foag 7 W, @
Tt Ay & fAg e el saw IET
LUl

g § wFa ¢ % 59 wwdy g
aranr @ fr gfers w w3 qer &
TaAgTA wTA A gArHs Al £ wry
wfg ) a8 it ag Fvran & f gferm
i cwovErt I arwAry ¥ wrATN
qfreara dx1 FTA a0 IIH AW
e wEE e W IWAD
X 4% GN[X 7MY T A-FAAN FUR
fear a1 sivv gt & wamT T @
fE xz Q7 waw TR A W) 9wy
*C T AT AT G AT JF K FAT
s wediY ¥ 7y g gEfag
femr & g R A fw &9 % o=
QT 7 1, 3§ R T FO AEN
d1 wa 2 5 wrwr ¥ fau Gedy
or€ ¥ wrardy # gfew N zgAdad
WX ¥ qyrHA &7 ;7 AwAY X, M F
gowen § 5 % {5 oF a3 € a9
F7 GATH §Y, JGF TEH 1 @ G,
out qfere caviardy «ff 7 w27

Faroww wten : € AX GA o
R & WA s dmaARy §?

o cwiltc fag : & aft s
gt X wwwn g v @ Qe W e
6 wft war Y § ofic wx O 77 wArw
&R @ S ¥ fag gfaw oY sl
W 9r Wier fenr wver §, Fedt A

AGRAHAYANA 6, 1881 (SAKA)
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WA w fear amr &, @ d0 o
& foo qfeew Y gt fror srar &
fe ag i & wondy ¥ zeeERl
F2, A 9 A1 QG ¥ )y W
TR § % agw & Fort Ted, @ A
R § i wn & froaw qfwm o
THANETE ¥ 74 qad | v Ew T
it & fr gfe @ qemwad aga €
b, T € wargfy B At aw @ wft
T & o A wt materha & &
e & 76 Y gy & g 16 A<
Tad fo oslt 1 gafeq & e
T £ {F 2% gfemy N ag wew
T fgd 1 @ awar ¥ fe oY 1
® Ay #%  afeq ofear =@ @
& g, IfE o gt @m fufreev g,
ferar ®Y 7 ae wd fraw g s ag
Y fod feer @ o wtard
¥+ g g e wd g wew
2 fe fef ot woh Tt &, fedt &
X AT ® Tery A 9T 97 €T T
FATETE ¥ AT @ S Qe
0 ©ft & mq faatg w31 §, W FE
F7al ¢ 7 FGT F7A H axfew w7
& 3N W A gt fanifia <z far
s wWfey Wi a7 ot wrew 3, WX
smtfas S &r

IR wE T X aga
¥ gAY ey T 9gd 2, gatan
q A AEql § WTd w1 g
fe & g geafex o A

Shri Narayanankutty Measn
(Mukandapuram) : 1 want only
submit, while supporting the prin-
eiples of the Bill, whether the object
desired by the hon. Mover of the Bill
will be served by this Bill alone.
Here, the smendment will give the
effect that a right is given for the
aggrieved party, where the aggrieved
party s a woman, ¢o lodge a com-
plaint with tne police, and the police
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{Shri Narsyanankutty Menon)
may make the complaint on her
behalf to the court. In such a case
whether the desired object will be
served by this Bill is a  doubtful
factor.

The first point I wigh to submit is
that the Bill involves a broader prin-
ciple as to what are the offences
which should be made cognizable and
what offences should not be made
cognizable. When  originally the
Penal Code and the Criminal Proce-
dure Code were enacted, the approach-
of the then law-makers was not so
much in consonance with the social
trends that we today want <o have in
this country, but it was a matter of
expediency and administration, from
the viewpoint of the British who had
then been the rulers of India. At that
time, when offences were divided into
categories, the first test or considera-
tion to be had as to whether an
offence was to be made cognizable or
not, was the sum total of the commit-
ment of the offence and the injury
which was inflicted as a result of that
offence. The injury will be related to
the private property or the body of
the individual against whom the In-
jury is committed. The society as a
whole and the State are interested in
protecting the right that has been
conferred on those who have been in-
jured. If the principle of the Bill is
accepted, it would go one step fur-
ther to recognise the institution of
matrimony and all the laws that have
been enacted in relation to matri-
mony.

The question of bigamy being dec-
lared as an offence is a question
whereby both the society and the
State are interested. 1If it is agreed
that an offence committed against the
institution of matrimony iz something
in which the State are the society are
interested, certainly, it wouyld be
making a discrimination if that parti-
cular vffence against the institution of
matrimony is not recognised as a
cognirable offence,

When an offence is understood as &
non-cognizable offence under the ordi-
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mary criminal law that exists in India
today, the primanry meening is that
in the committing of that offence o¢
in the injury which comes as & resalt
of that offence, the State is not inter-
ested and the society is not interested.
But offences againxt matrimony are
certainly the direct interest of the
society and of that Siate. Therefore,
my hon. friend the Minister in the
Ministry of Home Affairs cannot find
any objection in accepting the princi-
ple of the Bill even though the Bill as
it is actually worded will not serve
the purposze.

I will go a bit further and then con-
clude. All the offences against matri-
mony which are defined in the Penal
Code must be made cognizable because
we cannot leave the wommitting of
these offences and compromising on
these matters to  the private indivi-
duals concerned. 1 will give am
example, to show whether that will
be in consonance with the fundament-
al principles of jurisprudence as far
as offences in matrimony are con-
cerned. The State is very much
interested in seeing that bigamy is
prevented and it is  unconscionable
for society and also for the State
today to allow bigamy because that
wil) wreck the insatitution and the
very basis of society today. I1f that is
accepted now, a husband who is
powerful and who could have all his
financial and material influences over
his wife, could by getting the consent
of hiy wife go and marry a different
woman end compel his first wife to
live along with the other woman pro-
vided that woman does not go to the
court, Today it i2 not a question of
the difficulty of the first wife alone, It
is a question of nullifying the entire
provigions of the Penal! Code in rels-
tion to the offences against matri-
mony, because, once the police is not
given a mandatory power to act in
such cases, there can be a quostion of
collugion. In many cases, collusion is
happening: the husband who iz mar-
ried, with the consent of his wife,—
not the willing and reasonable eoa-
sent but a consent which is influenced
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by m8issaas circumstances,—could
IArry another woman, a second or
third wife, and make all of them live
together and have & say. When such
a circumstance happens, when the
hushand eould compel the first wife to
agree for the second marriage, that
will be an insult upon the Penal Code
itself. That will be an insult upon
the law and order of this countiry and,
therefore, the police should be given
mandatory powers to take action
when an offence is committed. There-
fore, 1 request my hon. friend, the
Home Minister, to accept the princi-
ples of thus Bill and also to review
that part of the Penml Code where
offences against matrimony are defl-
ned, and consider whether it iz not
plossible for the Government to bring
in an amending Bill to amend the
Criminal Procedure Code wheredy
all the offences against matrimony
could be made cognizsble and all the
misuse could be avoided.

Lastly, the difficulty of the women
2130 is very much in question. When-
ever there is any temperamental diffi-
culty with the first wife, or when the

husband finds that he could not put
up with his first wife, he goes and
marries another girl. And imme-

diately a husband takes into his head
that he is going to marry a second
wife, the first wife will have no posi-
tion in society, as far as material ecir-
cumstances are concerned,—for it at
all she already had any means of live-
Yihood, the earnings so far would have
gone into the hands of her husband—
and she would not be able to go to a
court of law, the cost of litigation
being what it is, and her husband will
hot get any punishment under the
law. So, on that ground slso, the
Home Minister should consider this
‘Bill so that the purpose of the enact-
ment could be implemented. And it he
i3 not prepared to accept this Bill with
s limitations, he should review the
whole chapter of offences relating to
matrimony, and sll the offences
should be brought under the purview
uf cognixadle offence so that the law,
a8 1t is intended. will be implemented

AGRAHRAYANA ¢, 1881 (SAKA)

Criminal 2254
Procedure (Amend-
ment) Bill

and the culprits who violate the law
are brought to book.

Shri D. C. Sharma: The Act that we
are going to amend was passed in
1808. Now the distance between the
time of 1898 and 1959 is very great.
But | do not talk of distance only ia
terms of years. 1 talk also of distance
in terms of social changes that have
taken place during these sixty years.
India has seen so many social revolu-
tions during these years, and our
social conceptions of every kind have
undergone, if not revolutionary
changes at least radical transferma-
tion.

What was our conception of depress-
ed classes at that time? What was our
conception of the age of consent at
that time? What was our conception
of the marriageable age for girls and
boys at that time? What was our con-
ception of marriage at that time?
Those conceptions were there, and
they were good for these times; 1 de
not deny that. But, as we have deve-~
loped the social dynamies in  thig
country, we have revised our ideas
about these things.

This Bill refers to marriage. There
was a traditional view of marriage. I
do not say that the traditional view
of marriage was bad in any way. That
was the view then held. Now, after
some years, we have found that that
view has got to be changed. There-
fore, we have passed legislation 1 )
that effect. We have tried to give a
new conception to marriage, in ac-
cordance with our traditions, social
traditions, in accordance with our old
spiritual inheritance and also in ac-~
cordance with the new changing cir-
cumstances.

Now, it should have been within
the competence of the Government to
revise all the Acts bearing on that
after we have passed our Bill regard.
ing marriasge. They should have done
these things automatically. Govern-
ment should have set up some com-
mittee fo see what consequential
changes have to be introduced in our
Indfan Penal Code in order to bring it
in line with those changes which ws
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have introduced. But it has done
nothing of the kind.

Shri Bra) Raj Singh  (Firozabad):
They move very slowly,

fbri D. C. Sharma: Our Indian
Penal Code is a monument of legal

fossilism and 1 am sorry that, though
it i good in parts, I think it requires
radical changes.

An hon, Member: Overhauling.

Shrl D. C. Sharma: Now I would
sy that the hon. Mover of this Bill,
Shrimati Subhadra Joshi, who is a
social worker of repute, who knows
the condition of wives and also of
husbands and who has brought this
Bill, last time gave a2 very pethetic
account of the sufferings of some
wives at the hands of their husbands.
I think some of our hon. friends have
forgotten that. She pinpointed the
necessity for introducing this kind of
a thing. People may think that there
is some kind of contradiction between
what is said on the one side and what
is said on the other side. I know our
Constitution gives social and political
equality to women in all flelds, yet I
would say that though constitutional-
ly they may be equal of men in some
ways, socially they are not equals of
men up to this time. They are edu-
cationally backward. They are not as
highly educated as large numbers of
men are. There are also other cir-
cumstances which cripple their sense
of equality. This is a concegsion made
to women in order to offset mgainst
those things which are recurrent up to
this time. They may disappear after
some years.

As things are constituted in our
dountry now, a Hindu womsn will
find it very diffieult to bring a com-
plaint against her erring husband.
She will feel & great deal of hesita-
tion in doing so. Therefore what is
individual responsibility should be
changed into social responsibility now.
And when it is a question of social
will

’
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legal change, but it means a conces-
sion to the prevailliig social climmte Mt
our colintry. It id in consonance with
fhe social change that 1s coming over
this country. Ndéw I think that some.
thing like that should bBe done.

I have a feeling—I may be wrong—
that some kind uvf an undersianding
has taken place betwesen the hon
Home Minister and the hon. Mover ot
this Bill and the hon. Mover of the
amendment.

Shri Braj RBaj Singh: Outside
House?

Shri D. C. Sharma: Between them.
1 have this feeling because the hon.
Home Minister walked up to the hom.
Mover of the amendment and in the
beginning the hon. Mover of the Biit
walked upto the hoh. Home Minister.
So I think that there™has been some
kind of an agreement arrived at bet-
ween these threc persons.

Mr. Deputy-Speaker: The hon.
Member has also been seen moving
to the hon. Mover of the Bill.

Shri D. ¢. Sharma: I did not follow
you, Sir,

the

Shri Braj Ra] Singh: There is some
understanding between you and the
hon. Mover of the Bill.

Shri D. C. Sharma: My understand-
ing is only with the hon. Mover of the

Bill. What about the hon. Home
Minister? @ What about the hon.
Mover of the amendment? So, I am
only having a bilateral agreement
But this is a  trilateral agreement.
I was very respectfully submitting
that this will be & very wholesome

thing in the context of our changing
social pattern of life, in the context of
our changing conception of marriage,
—1 know some persons will say thatl
am saying something egainst this or
that—which, without changing the
old conception of
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ter will be good enough to give this
smch needed relif to our gisters who
are in trouble for no fault of theirs.

it wwow Yag : SurE mEvEw,
¥ wv fadas &1 armwe §1 o9
wwEYE & #TE wgAT I8aT § o ey
faert & o fa e A qg-HA
i fprgears 7 g ER A Ave
¥ gare AT & A g §, Foraer arae
R 2w B oft W g ¥ R anfr
IHEY FT IS & Fora vk Fasre Wifers
o f o §) N au figE g
ww Ak & wWE & Wk guve & quv
7, 3% T T ¥ fao g faga
W v ariegy a1 WY gEw s
T i g gwdy A T £ g
wiey o fra® FC @ 3T
¥ %g fads qfrand AR
wfgy ff wAT F ey ¥ agr g7
Ffeqy & mfe & ga¢ G & anae
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arg ¥ FE o1 dfrmoy §, IR feehy
afgrrd & 7 T A war #
Y foacfy afeed &1 g 4wl
TrErT F1 g1 QW A am wrgar g0
aury F Y TAN Na 1w oA
w1 fgon g oifgn sa%r on atav
@ A8Y fea mar , igo WY qivww §
T 2 9 E 1 W ATE ¥ EW @Y
& g auw 7 oY fagE ga §, s
foger @ 73 ¥ [Em W
Fr§ $1om Ad w7 @) §, AR A
wf FOE afr w7 @Y 0 W A
¥ raza § fe O fadas ag 3o fen
way § IAKY qZ-AAT wGRY QT FH
Y Frfam wL ot waw IgEY ag e
I 77 AKX § a1 IR A v fagra
®7 ® az T R\ ;A aize & g"
avg % faga wfwwr, mvs Y aiefegtag
T grfgeest ®1 frq @y awfgd o g
9. gW eHAT Y §, THF A0 AT W AHY,
AF 7T WG IAST AT ¥ AR
ag 4fr oftag ¥ @Y = G F,
TR LH Faret T A &1 A
&, g7 WA agFT gaw fro fadq
faamm 9 AR RN wRd
faq 2@ o1 % fre fasie wfaer
¥ ¥ oA g WTfguy q9 9F
W AR W I ¥ fagy i
aff 30 77 a% faq™ 4 Y gwar =
ufiar faar § gedt Y7 fordt #Y ag
afgx 5 A @ A@Ar | wGHSQ
AAFT AT NI I
LB AR X O 15 O (- i
g 5 130 wda @ ¢ e
¥ frare % wix S Froia 9 9g ¥ s

&% gT P TN § 95 A oFA
gl § fe wa ooy ¥ wafew
& fa7 w1 ¢a faw & fus foqr war &,
srfaafes w & oiw it ¢, giee
w1 wivwre ¥ ¥ ae T &, @Y Wag
§ T s o 2w w i sraea



T war wrr § 1 onw g T R
#r g fir aw aw fgo w7 arw o ey
& Y aw fr xg 3N faa 7 Jrav Ay,
AT AT W& Grw T gr AT
& e Iy Y

g ¥ faag a9 s § 1 I
faarg sewTc G § at agi #Y afq ot
TFE AT EIHEITE 1 TTH G RT
qar st

ared e sy wfar geawniig 1
ot e v T8 efaeaw
afa 9T g aw Fa< FT g awEy §
wRag AT EIAE | st awAT Y fr f
gaqeft g oY ofa g1 § f5 F ¢
afa g + A f qor" ¥ w4 A7 97
ag WA AwA & fe @ o fedt &
sEfNr g oy AT agegmr g o &
qTy qEar g |

7 % W e qeped
g7 v A} En afer W wrael gvar
g g g § 1 agA Tm AW
o § gt & fad (e F a9 g
¥ u=rC agy whaui sl off aw e
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afiry gEare & ST o e gaT o
Iy frd prlta dfiger ofve g O afigmet
¥ xn fisew Y o7& urfy oft § P 1y
fexaY & v wiwwrc § 9 o gor e
& el oy § 1w ¥ Ay ¥ o
e v ga T Y3 §, O @ d aw
H xu fver & fewm ot Ty fe
g & fr w1 g faacg Y sTwwaT
wT faarg ot 7 v gwar wqr N
ux faarg FTYET 1 AW & A e
g rac & fe wigar 4y g § Ty Fory
Ffwa fov ft ad el oy s Far §
wx Tar ar @ § fr gw & fa W
AT WA g Wiy faw & gfe
Wit AfEsgdmsmgm 1 wre
gfaw & £33 & fag og ava & I A
gy Fandy a7 § awc Wt
2.z fa7 fF o w@d 2 ®
fexry #r agfr g€ Reyr & Hr 3 &
fed st & warT gowe wT AT At
TRTT F6qT AT TRT &, 87 9OTE T I AT
qrar & fag “wifiw iRyt € 1w
AT AE AT 7 77 g g F ferad
&Y firelt 7 foedY o & graaT &7 oy vy
21 ferdt F wadY arar vy €Y Searq
Tt g€ § WY¢ oo wfwerd
W fag Aef &+ wiw g A% g
ai afywTl ¥ fag gay &7 awdr
¥ o gty ®7 TArH °Y 7 w7 FAT A
ATAT YA ¥4 &5 Fod srwaverr & o wrar
T AT W § W Ty ey @it Ay
ATT X W EY wqAT ¢ g &
AT gardy faew §, v WY FwT § WA
¥ fag 3w wr ovar Srar sl L
a1 wgr wvay § f fowdt & g fady
fauEt 1 wawmwar § 0 &9 T
wRATra} 6 § w7 agh Wi § 9 R
¢ f groife wror Igar ozt af § faremr
age ar, fergt o forely st § @l
ferat wed o ¥ Frow aft ged
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o aeft arn W wy off wwdT
X¥ fod 31 & fad qw e w1 gfew
£ufY @ fs wat Ta7 w1 g § F et
Xl oy sz § ¢ g 1 afcarm
B 7w w4 Wy wAg § s fanedy
WETATL FY A & g a4 £7€ 7y
v oy §, @Y & g & @0 wen
£ 8% 5 M7 ¥ faq s &1 q%
M ATT I T § 1 F NI E
AR At o ag qanar g fe gr wem
FY 3317 w1 7w Gy frwra g E ) aw
T qw aTg & A OF 1 fexgr A
wve) ¥ oY wi fr wsg §, AfeT fov
it mafrar & D @ o gfem
(H IF W AT T T T Y A A e
A A FTH AT 1 w1 NP o et
T ag sfa sty ot Srafm § 1 W
7 & &t ardY &7 vy I3 ARG A
% g1y § Ay ag fe Ny Wy qAnd €
X fF gar? figmrasr w3 ¥ gvar & oAr
wfY aga & #gN § v wdy gATQ
# ATt w7 &7 TR § A I qrAv
¢ @ fad g3 w1 sy 1 Ag wed
T WY R vy WO TR EF E
wx Ife agi ordnt i w}W qw
q g aft g A w1 A7 FY
A} &Y 9gd gfam i ofrarr ¥ w9
¥ wA g qm AV f wady o 3q
AFgAaFIIIM AT I H N |
99 frx ¥ 3 avrar Fa oft g
Nl wga 7 vy gy NG FfH A
A ¥ aw F qur Y A A wwn fe Ak
et %2 ) AOW 5T ARG AT
AT UN & 39 ¥ qg € §&aqT §, WX
yhoset & awr A g wwr g A TA A
Ty A NQaen g T O
QA At § o oY Y wwRy ey
v ar ATt &1 AW
FP[T €Y TR $IF & a1 e Ao A
Ot ay ax v gfew & xwr wfas
Twed ar we ogd ¥ fr W AW w

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2262
Procedure (Awmend-
ment) Bill

A | €7 & A% FOq AT qEar |
W ATE ¥ IW 9T €Y A% 9 ¥7 wfew
o wdfr 1 G M aray F whaedt
WS §2r g1 arar & | gw ofy et
DHE § ar s wrer @) qrar §, A &
afernt ghft ax worer gar arfady &
# s ot mz & qfyw Y zew 3
*1 avs1 fawr adwy 1 5w fAg o
fadgae & ox qgeq & 97 € % T
& faar oY ®YE g s Al
T g0 A &1 & fon e wrk gEdy
Y A T wwar 1 Afew prd A
¥ a7z ¢ fr o ¥ are @
await &, gy faefy oY v & fd g ErlY
2 mFfarAiIfsrog e e
Y TR qrg & faam wwd fv w5
sy foedfy greve & o7 Ay ey Ay
®7 gEAT I A% (& IF €7 gy of
Wfea gy T fag gt s ag Faam
feqr aren & 5 gfem = § 91 W
e ¥ o7 3y T &7 qar Aad Ay
Iq & 9 ag & sy v, ag { Ay
A 1w fedy oft ® w2 g
1 99 % A g1 &, Frdse g &
39 ¥ % orf 7 9t g7 Ao ¥y gfew aw
F o1 ¥ fog qgerde W dr ) @
ax g ¥ ¥1% afvada adf o aw
e gfera & afva wgw feem & o
v @ wedT §, & yg wInw AE ATy
Fear + wre =y 2fwa G g9 T ey
39 %1 wiga ¥ s & falug wr
fear, S o Y agdd T A
wfegl Y vedr § WiT ag-aE Fardy
& g g 8, A & 3 @ i Al
Zay fe W€ fosTgr FT@T R W o
¥ T€ g § Angfes &9 & wifw wft
Bt o= a% W SRR & fae ¥ g ff
ErT ST Ty Tt R oW
fod & gawan g f5 N doeT
war & 34 & #r€ eeart A8 § afes sw
¥ Tt weR & wn At vy
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[ 7w &)
AT § ) X A W oA S
¥, AT e K gX  AmE & QAR
*ft arn wfed

ot ot : (farera)  SuTSTER
Ry, TH YR ¥ {4 A N Tew
wer & ared Tvan § oy Wy ww fad
* 3w B foofz w1 avmw oW
wTAT §, AN AW WA T AT
R §T ¢ Ag WA AR ¢ G
Qo fir weamaw & gw fandge o e
wfgvat 1 & forw fear §, gy w0
forw aff frar &

JIqWW WEWT . UW WX
Lo il

st oitng : I 7y wEA AT 1
f® zart ot 9w forg faary afafas
frarc % fag wrr @t & & o A g
e ¥ fors fem ar B fgg oo 2
W T ST AT § AG THT W X
a1 TON & oy IO s
@ T AT F O WK g B
Rt g€ wrardy w F@d go owwr &
wEHH &7 § e g Y weedy & o
T 2 2 O qr |/ 4ga § 99T w9
PRI 1 7w A g faag
ufefgs am afeq Sy T &
agE W fesr Wt Ay ¥ o,
wgi I P v Qan § 9w # gAark
a6 Y 1 I wg Yy T W
AT E | AN ¥ SEGEA g §
oW & TR § I9 I FE oA A g
Wk 99 ¥ I wwwar S Q) avar §
vu fad faw siew ® & w7 figg fam
firsmw g e . wN
whfrag § WY s wrodra <% fear &

NOVEMBER 37, 1098 Criminal Preesderd 2384

(Amendment) Bl

TET W vev Wi ey & it ¥
T qar § we ¥ v oA gfew fdr o
T arcz firerre mff w7 "Wl
¥ Wy g e e wy gew ik
wher @, W W vw R w6 e
wrar § 39wy gfaw faear ar<z froware,
T R, gt A7 wiimgeew arhE @)
TN Tur N7 AW qW € wErAT Wy
Twraed § 1« F qagrwr ¥
T O wyer §, g Ay ¥ g §
I9 ¥y oy w ¥ e vl
¥} o &, wAwd AT WAL # vl
Tt aefY ¥ fguy o7 5€ ad Aw T
& 1wl xw w o s g WTRAY
2 %% fow warery ¥ w@ 7 €A ATHAT
FAET PgImER FT G DA A
ﬁﬁﬂi"{"mméltoo,?ooﬁo
qF i & T TIE TN TG WA
forer ad 1 wfisar T wrgAy ared
T o e afa d ?

AT AT 2 AT WY T
T § oA oy 8 rorwa 2 A
arg ?

ity . & ag A W@ 0w
@ ardy £73 f AD, WET T A
AT w1 IR A wiRdas wreew
@ wd 1 gfe § e & wrhwds
FOC & AW WY WA A wgraqr
7 faa @& at wrast wg 84 e 7 gfaw
®1 qreor ¥ wrar g1 gfEE W @
77 sgfed ¥ o § ST g WR AT F
= ¥ for wvaew warfq ®C wes
t  tufag @ ARS W AT AW
gfere & gre ¥ aff fear wrom ox 0w
™ g o § a0 ey
Fegnjfoag e ugu 1 w@W
smfrfan i anqr arg R
o1k o mine @ e ol foit2
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WA S AT RA AT T
wr Fuw wofadatesr wdE wAFT
sEa ¥ AW w1 ghy GH S E
8hri Maolchand Dube (Farrukha-
bad): I appreciate the reasons that
have led my sister to sponsor this Bill.
Byt somehow or other, the feeling is
left on me that this Bill is not going
to serve the purpose it is intended to
serve. My reason is this. As far as I
recollect, in case of an adultery, there
is no punishment prescribed. The
punishment is merely that the woman

or the man will have the right to get .

a divorce. But in case of bigamy,
there is a punishment prescribed. The
question is whether this will prevent
bigamy or this will encourage adultery.
If it encourages adultery, 1 suppose it
will be a worse thing for society. The
one thing that seems to be necessary
is that adultery should be punishable
It should be made an offence; in that
case, this Bill will also be a useful
Bill and will be sufficient to punish
people who resort to the offence of
bigamy. But if we do not make
aduMery punishable, this Bill is not
going to serve any useful purpose. A
man may not marry a second time at
all. He may keep a woman in his
house without marrying her. Then
what is the remedy? I submit there
is no remedy provided, so far as the
present law is concerned.

Therefore, what is needed is that
adultery should be made an offence.
When that is done, bigamy also would
be punishable in that way and would
be made a cognisable offence. But 5o
long as we do not make adultery a
cognisable offence, it is no use having
this Bill. It may do some harm even,
but it is not going to do any good.
That is what 1 feel. 1 hope the hon.
Mover and the hon. Minister will eon-
sider this aspect of the matter also
and then proceed.

(g )

ey awr  Agw
sy o, & afgr gazr Al & faw
w g8 gog andw wcfht §  Afew
it g war wgy el § ag ox fe

AGRAHAYANA 6, 1881 (SAKA)

Criminal 2266
Procedure (Amend-
ment) Bill

VT TAET g0 FALAT WG w7
& & A wmry # ¥ur qweva o,
Iz T FUEY TgaT FIfE )

Fa1 fs ol wE wif & w0 (¥
% faare glar § 11 v A & qrad awwT
o TEE N AN 75 E fx W@ w
T ¥ a19  AwIEry g, OF gEl &1
=T &7, 3 g § arq R, 97 FA7
& o qgea ¥ fau &var D ofr
g s R ag figa AT E
q8Y &1 AT F gAar Afawre & @ g
fe 3z ox mér & aE oA w Ay
F vt ¥ oY g o wT WA
o UF qArE 7 Fa1 (¥ qwqy dar A7
A1 ¥ TF v AT Ain F IR F 9
uIF 9 F g0 mET Feadc 8 g
Frgar gAT ¥ 1 AfHa 7o A & fs
TATH ¥ AT F AP, WA FT W
T & e ug facgs o=} w0
TEEaY ¥ o8 a7 W vw N Y
g oqa s ¥ fe oy faw owver
oA g7 adten faws /vt ¥ 0

e qH A9Ar AfgT 7 @6 T
®gAT ¥ WY A 98 "WUT THK! wTTA-
A ATHT 77 fIqT AT A1 qE AEY
awdrees Siw &1 g 1w g@mr
a7 Frer forar Agt § e wAr
oA FTE; T A w qTr § ) oA
ZFA A W GAST ST AT AR
aat fear war A w4 R @€ AWy
fagrdr &Y+ gafeg 91 wgAT §
fafree age @ f gaw smtaatas
wTEW A FAA ATE THA TE Q@
STRHT ®C  f T& FOT A7 6 frAwy
f& T N 9T TATH {1 W AT €
gfﬂwitﬁv‘riﬂwin AT SHET
wrrfrata wv fagr araa O gart v
¥ gfas srodlr WY freearfos 6 o
R AT ARt s @
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[ Tur Fge)

wrgt 1 & o v € g s gw 2w
¥ W ¥ fareY ofor & 3oT 991 Y
& Wt ¥ i ¥ g wrw ) rond
wr ot &1 N growdt WY i g
wt ¥ § ax I Al F afr §

- W warx ¥ cfogra W AW A1
ATIEY VIR ERO fe qmrw § ager |2
qfcadsr g & SfFT wrfec aa
gt 7d sr g § fe qw qew ¥
ww o) T e 'R o e § ow
CURALE (i TRl e o T AR
FPET AT WEAT R ) WA AW o9
BUTH T ZERT FTAT § Y g H ¥
yomryrs wawy § v N FwY
frvamm, % a1 wY AT S (@ o7
TN ¥7 AR | XX A FER F ax
v @ & A for Ao w gw oo
Tare §M A§ {7 WLAE §5T | AR
e §) w4 8 fo wawr swfaafas
WTRY 7 XATqT AY GV ¥4IAY § wut
afgr & wgr STt g fo oY foed
¥% ag e W [few g
Fafrafas W A TNd wifs 0w
s § W@ N FrIwmAT whv omfe
ey QA

dfen Iy T wrdw ¢ (faaTY) -

wara o) =W =wgw, aw W faw
garQy afga guzr it & Iw fear .
Il e IAE FRTHAZ WIS WAREEH
dx Qa1 qwe A aw g
g gl & | T foy IR A A
ag few o foar agr & Tewt & fadg
wearg | & I AN Y T FwaT )

g A€ T Wy I WY agw
gt ¢ Tad args g  fe At ey
suq wt oY wha & pew qewt O
wifgy % v an faw ¥w W
rora At ¥var fr 3% gww 7 ¥

NOVEMBER 327, 1000  Crisvinal Proceduie

{Amendment) Bifll

¥ {1y agd oy andy & e alt
e oY fgrg o7 & F any o vwvry o
fe nd wip faadf wfeat s awar w
R I wwr ag o ot ¥ gaw
AT A R QU g AT F qarfae
fygg w¢ arfaai v awar 9r wR
HEEATA &Y ww At w7 onfaai w< qvar
) wx w e feg w8 an
awim w5 g afy Wi ara Wi ug
wt e & wad ¥ yoae g X fag
mw § + wat af wrowd FTR av
FuTR ¥ 2%r 185 ¥ A W ey @t
wreart w7 ad § 1 ¥® wmR ¥ o
s o ¥ gew awat § 1 faw
7 Twr 8c AY & gy ¥ grow oy
¥ 34T v A wYve ) gew # 6 gmgw
Ty | A1 wgi o oy war § fis agi
o wtet & fag wAT g T g
oY ag &t AT g (AT B AR ALY ¢
wrgx aft wv oot & faw acav ko
o faar o g faw w1 amar ofvy
agt ¥

aurey fak qg X v, .. .,

I WA . FTE AR
7 vy & f5 wv 28c & o wvd &,
Y vec & feag ff fifao

dfen s T wew - vEe
e ve= A w¢ ¥ afew qR ag WS
wor § fs ety ¥ @Y uvd % T
Dt it &, W v ey AT gAY
fawd fat agr av Ow wigw ov faw
A T KA IR A e oav
o wE 77 wrgarA A f7 ww fiegr
wr oYt &g a7 fF Towmw ot s
a1 wrfgg fie ey &1 war aft Qv
wfge + wrr veiadt w 2wt g
& 3w ®r o qur §r arly wfgg
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fadely w1 g 3 WY o W W@ §,
T # e e Wi ves § fxfirre
Wefrege s & ot wifge @, ¥ WY
¥ feafufadzt §—= wot & Qe
ot T e X &1 Afsa & ug
agu Al $C R E T AT ¢ WENE
fr 9 g4 7 w197 § I B ==
& frar a:a w7 DEY 9 ST Ay
¥7 € g Wi w1t WY wRTgE L QY
g ggRT Ry wfew §
I FY €Y fegRa & wg 9&7 aGT
ARz FTT AR g, N wgd § fw
7 & pea ¥ ol & gmw sqe
wuft § o7 gedfedy = &, T g A
MY W ety —

*No Court shall take cognizance
of an offence under section 487 or
saction 488 of the Indian Penal
Code, except upon a complaint
made by the husband of the
woman on his behalf at the time
with the Jeave of the Court by
some person who had care of such
woman on his behalf at the time
when such offence was commit-
td:"

T A ¥, W fowTga wvq A
e tc & & AN w1 Y, A wiwga
£ arer gy arfy § W Fr 9w & o
gfefm®z frq o ¥ W mfaga 3,
N fe eea T L1 s W vic &
CWER AR 3, afwew 3w 1A-
TR ¥ 37 w03 %1 qw dg7 Af
oo ¥ wTmEe wepaEET A faw
fagay < qg AT ¥ AV LT IOG R
G ¥ &% 7y & uivfoae o fe
wrr € ¥ Ao ¥ A sfrew w1
¢ o ¥ geavr ary AT 9T ew &
O 1 a1 o ww ag & v
¢, == wt aw Ofwe, afer tex T o
w¥ ¥ s §, WY oferw wfezw &

AGRAHAYANA 8, 1881 (SAKA)

Criminal 2270
Procedure (Amend-
ment) Bill

qafere ¢, REIQ xivg & gafeas
. w3ty €7 & qufeaw §, 9 a0
& arr X gz wlawew wavgr wqr, AN
& arm aa ¥ afY § B wg Sfaw=
g ¢ & xx aw A oferw wifpae
qr w1 waree forerra afl &%, ax
¥ B ST, A€ § gFdT, grevite
2 &7 ATA AT 7g § W AWAT AT
ag & fr qfF 7 77 T fraar®
ow ¥fefrqma & foas aff @9,
afew & w2z & fawie 17 § o =22
* w1gq § Ay ¥ava afers, v faw
£ a9, oY v awr qeem o g,
7 w1 mar § fr g7 O wredl g oF
A ¥ oz w7 awaT ) 9L AT
mMoFrfrdr g R AFNw
T ¥ sy wYr foa o7 sfawes sawmy
i g fe 53 & ot § sade afi @
TR | 3T % fead q¥ ITwa g,
faa ¥ ¢x avg ¥ wrrargr € oot ¢ o
fogre & a7 @7 @Y I T @ B
Afag | fadk o wew awE W I3A
@ fr R I 7 WY w1 &, wfEw
1% 3 97 I/ T WA 7%ar §, qu
9T I ¥ GHC TCAT ¥, T3 §¥ %
"redy wr w Iak e faeea
Fff s Tgar | 3@ @ ¥ W
feat aoraa 8, faa & wanfeors duy
AT AT G R 1 AR W 2L, W
fr wed wg & gafew 2, tes,
faq w wit § & fax fwar W7 26¢,
FEa g AW § | gt % fr Feer
Ficg & AvA N 7w § WA § 1 fraw
feiy mraw ¥ fsfoma Didga wis
¥ a1t g5 Y 1 38 x4 A WA
g feqdy geai ® Fa fwgrang,
ot F ofem® w1 TIE OH O
FG 9T LT AT @A azft § 1 ww
AT q & ag wAd & faq dur f e oA
AR & A ®, fax wr gue fww
fufaamen 7 1 w¥, afew @ @
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[f¥3 zrgv ave wris]

ey 9T qF, Syrgr e ) W
wrfgy, /e 3w wr voer g & & e
gfery wr& Y frwrrr w53 Y o X
o WM U7 IF ATE WY FEAAAT w7
feyr ot 1wy w s § farwwa
o+, 9 3o A a7 feega ®, s
firdy b ® eshdfaw o0 27 ¥
A o WY ¥ I e fow ¥ yaw
T g1 1 Afer e v ®© D
garoga AN I L wrr & IO
% wga W wweA § o+ Faw ¥ gofew
 1x atg € e IR &, v e
1wy w7F § 1 gfaw w wwaAe
{ agw o T oy &, oo o AT
F AW g A faegw e & Al
ware IR ¥, fr fedy ¥ awelrs WY
ZRY | K fe AR ® wEIET T
4T, @ I € Fewrtw w7 9 gAr
e a1 graey A & & foe i werade
i TieE TN BT TR TEITT TEAAT
& 1w A WY wEr A g ¥ fw
w8 wrg 97 39 faw sty
wrg, arE frayom Az | 1 g,
™ ITEET WIRA X9 B O wig, A 5T 7%
6 & 1 forre & A qr fedy
Ao g1 OeRTw Q@ e g
w1 a7 A% agY ¥ o u=g weg A
row fear wid, Afea dEies & o
A afr v &1 For € Ao
arft 3, fod afy mawr w7 Aww E,
U AT Y ¥ ) T @A
g &, I fE sey ¥ ¥ v gat aw
a1 IR sTRTea 3| W
sEw e aqeERT § 1 18y § wAT
o WTgE warfrAy are afsee e
2 slYr %8s ¥ fv atg ¥ WA §-
FRIRGEA 17 WY g wedwe, FrgiT
o7 w¥fay anez v | F o A
|A wrAr wigar § fw oo & fov qw

NOVEMAER 27, 1888  Oriminal Precedwrs 2272

(Amendmens) Bill

AT g Y wedr ot iy wr omRfE
¥ arX ¥, dey i o oY F wwa €,
fraromar | 99 ¥ ave & ferwrad oY
& YT 7w Ffgar ¥ ol T
o werry § 1 & ag wvaw ¥ faa S
g 1 et o wrkdz ad=a & Forg srrefrage
®T ¥ wET aeire gl &, Forer oY 70
g & fox wgt & vy wgar wyerar AfE 4
Tty Iv & avy g@ w1 @at a8
g WErew AR v &
T WA AN Rorrry WY 8, I d oy
¥ nx & fewr I3 frar d—

“That means if a ‘husband mar-
ries a second time in the life time
of his first wife the woman or
some body on her behalf has to
lodge a complaint to a magistrate.
This would mean that the weman
would be required to spend money
in litigation.”

= # R e § foega 2 e
tdWrersr ® TayT AX FIRT AT 1 XN
*1 FATH AY g7 K 7 ¥ fr @ oo
Ffra ¥z ger AT AT § a¥ W
A At ¥ faw Tt Y
A 77 ® qa= ¥, 54 fmg Q2
w1 g qy & unt fear 1 qwaT &
w7 3y v gfaw ¥hrw ¥, awe Faw
7 yfregzy & margA T gAfaw &
TaET T Ay TR § o wmA WY
wfeagr, Yt s g e & SR
Xogras I7 ¥ mAT 2 ¥ )

et wam At aEw W)
dar 9T q¥AT § 1

<fen sTEe W wwle W 3
weTey g, o wiw & sk W gevy
aft sfre @ ¥ # wrwew anr @
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dw-ow ¥ fad. yg gvn Fr oF wer
WY fe wnrddne §-ag e & av wd-
avf ot o arfer W Wi f
ay avfan 2 fr qad ard g S ar
2y g fiwgw dw g for aedter w2
o wwcr ft grir | dfer arre
Imcwfaw e RO ? o ¥ ag ek
aft § fr vw WA WY FERAE ¥
6oy oy 1 &9 X 3w w1 oE fe% aff
Rt v fodag fravgmd —

“Provided further that when the
person so aggrieved is a woman,
the police may make a complaint
ar der RahnY, & indnmrodier relnt
ing to the commission of the
offence of bigamy is given to the
palice.”
o W fow g od & fr ol & AW
qfep frera s amft 41 o F wmt
guR il wAggoraft §
% gfvs sa & forg 2@ sUit av 9w
¥ o marg 4T FTN, A1 TERRYTA
oY) sgERERN R Y fad
ez W AT RN § ) we gfew
W B A ¥ I 2D A0, &Y
wr gw &Y wafen gefg sow )
gfm avn 98 oA W oow & 5 N
&% & wwear &, 9AT A % Fwan §,
forg & sreelY 9% YHEA A WH{ AR 6L
oty ey w0 T Y Y gy woEt
@ ey 1 T T T wr wfewre
Rr, forg 93 W Y gEOR 7 Y W7
oy ofrex w1 TE Tl §, W A W
g TR e A fag N
e o & ® fawe wew €
foeew aqr § ag ot 3 Al ¢ B
o & feray $YE vt AfY wTHwAT |
sy wyyg & W o oo
tas ¥ fr T & ¢

.“Ho Court shall take cognizance
o2 an offence falling under Chap~
fer XIX or Chapter XXI of the
212(d) LAD~T.
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Inditn Penal Code or ‘under sec-
tions 493 to 496 (both inclusive).
of the sgame Code, except upon &
COMplaint made by some person
8g8Tieved by such offence:”
Y% qier qdT F AR ¥ Al
T Y v Ay ag Ty qfeew @
% ey o WY7-$17 B—fad e @
'Zmﬂif&.ﬂtiﬁﬁ(ﬁmtzﬂu
o ¥wi §) @fer gm & fam
VAR frar o Wi feaar Wl
TR Ty § ) 99 % 5E BT W §-
“Brovided that, where the person

80 gaggrieved is & woman who
accrding to the customs and man-
hers of the country, ought not to
be tompelled to appear in publie, '
Of Where such person is under the’
age of eighteen years or is an idiot
or lynatic, or is from sickness or
infitmity unable to make a com-
plaint, some other person may,
With the leave of the Court, make
& Complaint on his or her behalf:™

A Wi s f e 29 g &, dack
® Yo A, greH W g F cuey
Yy fag o1y § F 3T A UhAgE
g% | W JIT 9T A A1 F gl
Aeex git, & a3 v 2w AaFT My
TE 9 3 TFT T8 w4 4
EFq g1 A7 G wwar § 1T Ffew F
& Graa Rarr AT w R g g
T ATHC YT TART FCAT 05

sftwelt e atedt : A T el
g 3w A war v W& 1 WAl
& draw frg at A way fe 4% Wby
w0 oft, Bfry garaa TG fasi o

dfmmiwwh.: i fedy
®rd xr qav aff + xad ag faar gav

“some other person may, ww:
the leave of the Court, make a
Nmplamtmhuorhnbw.
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oy Wi B oy e T |
fi arye et W yores &
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¢ anffar wrwe oy @ ¢ fe Ton-
oy § Wg g7 ¥ §F MY ) ¥@ dwrw ¥
wif «t it ¢ fie wre € ¥Rt €,
o) IEW IS T LY | AT QU AW
are fieat w1 M u awdry o w1 9
fr oY Fegnt wlngde £, ¥ 9%
T ffET P oot ¥ e WY
oz afim T 1 vy 0w 3 wl-
aeduw ¥ Wi IR qean feg
o Writ ¥ W& I AT e T
¥ Ow? O wifw O | @il & o
T wrget § fiF W g avg W anl-
argdaw w1 N v 17 axg & w v
i}, ¥T 3T & qferw & FW T g
o owg forw & fagrs o v ofr @,
FJelt WA xeq A7 o Ffea v
&y TR T AT ape AT
ax fedy dvor o fedt & we oy
§ ot § Wi i€ aew angar A ov
Ig¥ aTe IR ol §1 N ge@dT
FAE & §F AT HT AT ¥ 2av § A
oY wigat 7g & % ag gvon W,
& @Y ¥ 3w Al wweEr §
W TR 3g YR sy g § W)
*F Sk gmara § g findt w) qww
R¥ v wfirrre aff faar war & 1 forrd
wxT ¢ wfqga ame 1g &, agr 9%
oferw qifedy § 1 ofers  qrfad
argeht & fe Q& qrwra & v Wl
@ qeTaT g 1 T gy T vt f
fir fx Wfaw & fRa) oW WY &3
el wifgg I Sfew & gawy gard
% fad W & aff wgar fe X dfew
# o ewrac T P

¥ wrx & for oy A Ao
¢ G¥ U | wOU ey A A

PELITE
W wher qy g fe g Wee
O wa a1 we oo o Rl
wirs 3 wer amr € s wg qe 8,
et wr o wriir § ot wee vy
wr ¢ wripy @ oy £ ot ey e
@ writ §, U gew ¥ A ¢ N W
s #1 QrEATIT WOAT SRNT ¢ NF
o Wb W e Jud wrly won e
& @ @ firdt el o ¥ arege
IW wwAT 1wy ¥ ARTedY w
a% g AT0 oy § v v wrg W
vt w3l §, et vy §, o
veo & aum wg ¥ aff §, TO% e
foa arfes & fadt W carwe off
% f5 ag ¥4 W ok ) v ag YE

ot agi & e ax aveeft o A ame-

ARy & qeamr w3 w1 gF giew @,
e aT AT A Y ¢ Wik &

e g s gsmaquafidr ¢4
W (" g *F wwryy ¥ f ok g
M dqore o o< ot apd e @ W
i AwEd ¥ sy o, o
WA arEd ar A v

X W e &7 & afesrc 3@
& aft ) of & vy afee T fear
WY A7 GRTE AT AT WIS wWY
Ty 1 W A v W@ i I
aTeTE W WEw PR v A W awar
& 1 wogdz w3 o7 A7 orgi o o §
¥ W gfew 90 § stz arsa qw
Tl 1 wiad §Y aferw arfeet § e
afiers aferefy ®) ger ¥ § Wi ey
rANT e STy W Y oy
Fud wr¢ wgfoan ff @it 1 gfrg &
sfadaw A W et sae Wl
fear 1 wra? fod oy wer § 5 W
wrqde wT ab, sl wft v
AT | HEPHZ X § TAWT $TE STEAT
wff @ s vEd arfregen W fedy
ey ¥ Wi gy ot e wed e
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18 hre.

The Minister of State in the Minis-
tty of Hemo Affairs (8hri Datar):
Mr. Deéputy-8peaker, the question
faised by the hon. Mover of this Bill
is very important and has to be con-
sidered from different points of view.
On the one hand, I might point out
to this House that the relevant sec-
tions in this respect in the Criminal
Procedure Code were considered very
carefully and from one point of view
in perticular, namely, that though,
wnfortunately, here and there, off-
ences are committed in respect of re-
ligion, all the same, one has to be

careful in defining the limits of
such offences and laying down cer-
taln restrictions for the purpose of
maintaining the sanctity of married
lite. That was the reason why in this
pacticular section 198, it has been
mude very clear that whenever there
are certain offences relating to reli-
gion, the offences can be taken cog-
nisance of only on the complaint of
the person aggrieved. I would re-
quest all hon, Members to understand
that in this regpect, we ought fo move
¢ glowly as possible, though con-
sistently with modern trends. 1 have
painted out why the law was so very
eatetul in seeing to it that in respect
of marriages, third persons do not
st in and distwrb the married life
of the parties therets. That was the
magie why certain principles were
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y what has been stated in section
198 in perticular, and in the provise
(§). That has been maintained as !
is. This is one view which has to be
fully appreciated in view of the need
to maintain the stability as he
sanctity of married life.

the

Marriage is meant for bringing both
the persons together. They have to
live happily. They have to accom~

desires of others. Then only married
life will be happy.

Shrimatl Subhadrs Joshi:
second marriage.

Shri Datar: I am pointing out the
whole thing. That is why we ought
to be very careful in certain gircum-
stances. There are exceptions to the
rule and exceptions have to be pro-
vided for only with the greatest con-
sideration. That is one side of the
picture.

On the other hand, the hon. Lady
Member, Mover of this Bill has point-
ed out certain difficulties with which
all of us have to sympathise. There
are occasions where, when a wife ia
living, the husbang makes a second
marriage. In these circumstances, for
example, she is not in & position tp
finance a criminal complaint -or &
prosecution. Then, it is quite likely
that she will have to suffer from =&
number of intolerable miseries
Therefore, that view also hag to be
taken into consideration. So, there
were a number of difficulties in the
Bill as framed by the hon, Member,
and it was very difficult to accept B
as it was.

Secondly, the Code of Criminal
Procedure as also the Indian Penal
Code have been before the Law Com-
mission. They are considering whe-
ther any further amendments ate
necessary. All the same, this was a

Not a
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{8tri Datar)
matter of some importance, but there
was & genuine difficulty in meeting
fhe abjert that the hon. Mover hag In
bringing forward this Bill.

1 have already pointed out to the
hon, Mover, and I would mention
here, fhat in the form in which thus
Bill has been brought forward, it
would not be in the interests of
society to mccept it, and therefore,
Government would not accept the
Bill as jt is.

In particular, we should tully ap-
preciate what hon, Members Shrimati
Uma Nehru and Shxi Padam Dev
have rightly pointed out. They have
stated that the proviso introduced by
the hon. Mover in clause 2 may have
far-reaching effects oy consequences
beyond what the hon, Mover has
contemplated. If, for example, a
complaint is allowed to be filed by
the police, there is a likelihood of
harassment being caused to the
aggrieved party herself and certain
undesirable results might follow. That
is a view which has also to be taken
into account, hecaus= here it is clear-
3y stated:

*“Provided further that when
the person so aggrieved is a
womain the police may make a
complaint on her behalf, if “infor-
mation relating to the commission
of the offence of bigamy 18 given
to the police.”

So, virtual'y it means a cognizable
offence. Therefore, the matter would
Temain in the hands of the police,
ang it is likely that there might be
some complaints received and at least
the aggrieved lady might feel that
her case is not being conducted as
properly, as vigorously by the police
as she could have it done by herself.
8o, this clause as framed by the hon.
Mover is not acceptable at all

1 pointed out to her that we must
be very careful in making amend-
ments in such laws as the Code of
Criminal Procedure which have to a
large extent stood the test of time.
Only a few years ago we made some
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amendments, but this particular
amendment was neither cositdered
foasible, nor wag it brought forward
In 1988, as you are aware, a number
of important amendments were mads
in ‘the Code of Criminal Procedure
That would show that what my hon.
friend Shri D. C. Sharma has stated
is not correct. . Whenever there  are
certain desirable trends in society,
whenever certain ‘retorms sre to be
brought about by means of legisla-
tiori, Government always examihe
such questions with the care that
they deserve. Therefore, 1 would
submit that this is a question which
has to be approached very caretully.
and we should take into account the
object with which such a restriction
was laid down in section 1986. :

I am very happy to.note that there
are certain amendments before the
House to which I shall make only a
general reference. Amendment No. &
by Shri Sinhasan Singh in respect of
section 494 states that the complaint
can be filed either by the aggrieved
party, that is the wife, or by certain
of her relatives. This appears to be
perfectly reasonable because it would
meet these very hard cases that the
hon. Mover has in mind. Therefore,
{ am inclined generally to support the
various amendments, the main amend-
ment as also the consequential
amendments, that have been propos-
ed by Shri Sinhasan Singh If they
are taken into account, then they
will meet with the particular cases
of hardship that the hon. Mover has
in view. If the hon. laidy Mover is
prepared to support the amendments
that Shri Sinhasan Singh has brought
forward, then that would meet with
‘her own requirements and at the
same time would not go so far as she
wants us to go.

Mr. Deputy-Speaker: Why should
the hon. Minister say ‘with bher cwn
requirements*?

Shri Datar: I did not put it in that
wgy. I meant the requirements of
the Mover. She i» in a represents-
tive capacity, not in a persanal cape-
city. On behalf of all the aggrieved
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women, she has brought forward this
Bill in a representstive capacity, and,
therefore, my appeal is to her in her
representative capacity.

Therefore, I would point out that
the attitude of Government, so far as
this Bill is concerned, is this. The
Bill as it i cannot be acceptable in
the intererts of the society itself; but
to meet the particular viewpoint that
the hon, lady Member has if the
underlying principles behind the
amendments proposed by Shri Sinha-
san Singh are accepted, then I would
have no abjection to this Bill being
accepted for consideration.

ofrwelt gy ot - FaTeA wQ-
i TR SR IR AL A
el & gudy a7 &0 F I aga
waa 1, g7 i @fr ol X g
& w41 1 & 7F ar¥ wrawr fama
¥ wd oA wedy § 1 wft oF wafig
weey A0 9q T x ¥ N 53w I\
gar wrge gar s IAOW) 990 A€ a9
9 qar 7Y § e ag fawrg ®177T
waT fean T § 1 IEA o I
gt e wewr A g § O g@d
wrd wx & R ¢ }{ & 2w
st wc ¥ ar Ty

FqTeuy WEY A AT AT ¥
WY WS T, gATAR AT afgaT 9 w34
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® wft ag @A 7 v 83 ik 7g
L5 & IR

I W - TR T Ty
i @ fr 1@ a1 § 378 wff
T A I AT | G TAAT IS5 WY
W% ¥ fis Tg W WY aT gAY ¥ FaR
dareAgi &

Sreft o Wl : 91 Y 0 W
T & 7 g 93 g qudr amd wow
T T X fean ¢ 1 ewiad gt ot
gt g At ¢

TR % wAdg wwe X ag
¥y f g axirer ¥ g wTqq arg
© T, wis @ w2 W, N ag frag-
oF {3 wIm ax R wewgr § 7%
QIO § X1 ) I ¥ Ar {7 A7
fatza w11 3} e o faw & w=T @t
wrw g fafeew § sewr 9w
T T T ary A g faarg & ave
97 faarg 74t g 1 s W e
EIEY TAFTT § S fip wEdt (HHRIT
wdw & A § ewas g 5 awm W
& 1T X7 T I AT T | TG FEAC
A% 75 § @ faw Bt oTe wTR N
TG XYITLH ) TR 1 7y Fary
® {7 FATAR & ATX WA IYHI {ATH
aft & a¥W N w7T e v F et
T AL R )

wifed ata § ag v A §
fo ox agT oY wyHIT I gAY
qraes YT aa ff ¥ 35k e
aga ¥ w7 ¥ § W whARAw q@
agl § X Wi 7 &, fedderr aft
& 1 7 9 o et § fe ag faarg
N X x@ A W ag ¥ T aud oW
eff ¥ faq, v Ak W A NN
wtw, IWE W F et 9F X7, A Wk
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wgar ot arey W ) KR, s Tewy
o fedn w3 wrw, W Ty fad
FURT o wy arg, Wy IE Fad e
T aow A grn faway e Wi
RTX WY WA IqE {53 qg § odar
fe sowrafs guQ et ST & 1ot &
fag g wgv wrar § v ou% wx i arer
qY WA, W T AR, WAZH AQTE G
1T A A TF wew W gen qfy
T arly s & 7y qEd A } !
wafed & st welr fo arie aaew
o7 9% YA ¥ o A AT Aw w1 )
¢ aE g0 off & fod afiy ¥ aw
wgd § WY 38 wow ofy gl ot
we & qg By e 1 e § 7 wawr
gt w6t & @ qEEer Ko A
¥t it F agy W o= d

. R ArAdlG 9Tl 3 W gag
v fe gfaw & ar? ¥ gy waf
QAW d | ¥ I I W
Y g 2 2 o Jw gart i fafre
Trgw & w3 § fw gfae #) wfawre 30
¥ aqdr ¥57 {Y gy &, O e & W
% 1 98 gard gfaw & fad adr wiare
oy § S AR g fafre agy 9%
fad YT @Y Wifs § @ wawd €
AT Ay fF T wEq

Shri Datar: She has not understiood
what 1 said. 1 said complaints are
likely to come. ] used the words very
carefully.

sfvorefy gy wivsht - & o) a3 FREA
ot f5 wrT grew ag W fr gfew W
sfwsare afl faar av wear, TaT woar
o Y, Biwa fin fafree &Y gie
N wEz § w1 o wE e oft
%t wiwrare frar o qwar § @ @
¢ s qew g @ ot ¢ e @
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fufuow §, ot gul ol wr v
wihz won ¢ gfaw sad W st
FOn gady wft € + gfew WY o
fafhwrer & wien ow F g ¥ waw
Wt swer oy QY grey 3 (L dred
g Wi aft § fear god fu @
Fegrery Fag ofr wr wdode sy wc o
o ot Y wewr ¥ P oft afiet &
fod frar gy § 3o & § QX Juw
ferg W wqaw € 1 xefad & o6
aisiz $) @ st g

Mr. Deputy-Speaker; The question
is:
“That the Bill further to amend

the Code of Criminal Procedure,
1898, be takén into consideration.”

The motion was adopted,

Claase 2— (Amendment of section 1938)
Shri Sinhasan Singh: I beg to move:

Page 1,
for clause (2). substitute—

v'2. Amendment of section 198, In
section 188 of the Code of Crimipal
Procedure, 1898, for the second pro-
viso. the following proviso shall be
substituted, namely: —

‘Provided further that where !;he
person aggrieved by an offence under
section 494 of the said Code—

(a) is the wife, any relative of
the wife may make a com-
plaint on her behalf;



3$38¢ Code of

to make a campiming in per-
son, some other person autho-
rised Dy the husband in
accordance with the provisions
of sub-section (1) of section
198B may, with the leave of
the court, make a complaint
on his behalf.

Esplanation.—For the purpose of
<lause (&) of the second proviso, ‘rela-
tive' means any lineal descendant or
ascendant of the wife, her brother or
sister or her father’s or mother’s
brother or sister’ ”. (Admt. 5).

1 have spoken on it and I need not
Tepeat my arguments.

Air. Depoty-Speaker: This amend-
ment is before the House. Shall I put
it to the vote of the House.

Fandit Thakur Das Bhargava: Sir,
will you allow me to say a word about
the amendment aleo”

T8 wAsHe ¥ 9 trerfea w7 ardrs
1 wfy § At xud fod s & @mE
& ffea §t W § 1 enfae & fa
fan Al "g W g 1w Oy W=
aThg & 7 TR § Q) et & Fed-
Fre oA & o fodee gy @ &
Afen ta wigde & @ & wik o
fgr xdvg N N T & Y §
afen gaft a7 ] wifee & fodema
%) wrewrk w73 wy vt g Fft fan
¢ 1 wraife waw am gg § f v o
ey gy ardy aepely g W
¥ wxd amn § o Fa® wrk wfon w
N gaR foadardd w1 A I f
s g Farermr e oo & federa
» wWifs oy A @ g D F %
wvest gATt wETy § oF i & Ol
2 Fo0 o ¥ wr | qatea Wi
xwg off ¢ fr Wroy & wife & 7t
ar wik & wewt ot whe gut Fodrery
o ofttly Y e S w7 g WY 7 fear
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WY 1 OF AT & A A gz wienm
foatr war & 39 Wiy w1 o uw W
aferre ar ag w far § witfe afy

&t ¥k mew oY dwery ¥ g § ATy
£ arer &

aarenw wyiwm g Oy afY
v & wafe st

wfd) W & T A § ) W B
ey 7@ # @it HFffiwmak
T wTgT A Wiy P v A W
FAE G, T s AWAFTHILAOG
g g 3 W€ AT ey gEmA o gwar
€ 1 ax I udedz feqn oy gy § AN
At g|@ gt & e A e
gl

FUTAR WA ¢ Xy WIEH qEd
Y HLT A ot & Fredardt ¥ e
v FAT

s ft gagr E . aaw ¥
feare A qwem e vk fe
FAW Avq & %3 & 1 Oy qrery X
siyra & faa qfews v wnedt

IaTeam wftea : I QT TRy
# fe we wfre & el & o
ag g% fxn W a3 Arfas
ay § o7 AT A9E § A6y ¥

dfga s @ wa : Wy &
fogre Ny A wg faw e ASA E |

Iqean spwRw ¢ wre oy
w1 foRgre ay wn @ Ty Wl ¥
T WEL ST
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tmsyroa ANy R §
fis oy W wrew € v awd § o
qTTE AT & G | @ Ay W frar
wwrr § fip o ooy o § g @
foreks fod ge wiak w<r ol
wff & wy foro wreet W) Wi g w3
gwfl £ | AL W } gg Igac rar )
41 oy gar xR q6 § e w2 forer et
@Y 31§ TR ITFT 9g wiere far o
et ¥ wowar § e wamen o
ST ¥ grr | AT § b waT
wignt g fw ag warar arfea im vz
¥ ag w1 faar omg e w6 wrear o
R § Ty B £TAT § TR LG
wferc atca 2 8% | & wwaar g fF
QHT F3X { st agfama i

Mr. Deputy-Speaxer: Would it do
¢ it is made to read like this?

‘“Provided where the person
aggrieved is a woman who is an
idiot or lunatic or from sickness
or infirmity or any other cause
unable to make a complaint.”

Shri Datar: Perhaps it may be found
that so far as the first proviso is eon-
cerned it relates to offences under
sections 493 to 496 and this proviso
which is being introduced is only for
an offence under section 494 which
does not cover this.

Mr. Deputy-Speaker: Ay the Minis-
ter likes. I have no objection
Then, I put this to the vote of the
House. The question is:

Page 1,—
for clause (2), substitute—

2. Amendment of section 198.—In
Section 198 of the code of Criminal
Procedure, 1898, for the second provi-
#0, the following proviso shall be sub-
stituted, .namely:—

“Provided further that where the
person aggrieved . by an offence

NOVENEXR 3%, 1909 Criminal

Procedure
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under section 49¢ of the asid
Code—

(a) is the wife, any relative of
the wife may make a com-
plaint on her behalf;

(b) is the husband, and he is
serving in any of the Armed
Forces of the Union under
conditions which are .certified
by his Commanding Officer
ag precluding him from ob-
taining leave of absence to
enable him to make a com-
plaint in person, some other
person authorised by the
husband in a&ccordance with
the provisions of sub-section
(1) ot section 1VOB may, with
the leave of the court, make
a complaint on his behalf,

Explanation.—For the purpose of
clause (&) of the second proviso,
‘relative’ means any lineal descendant
or ascendant of the wife, her brother
or sister or her father’s or mother’s
brother or sister.” (Admt. 5).

The motion was adopted.

Mr. Depmty-Speaker: 1 shall put
clause 2, as amended, to the vote of
the House. The question is:

‘*That Ciause 2, as amend
stand part of the Bill.” :

The motion was adopted.

Clause 2, as amended, was added
to the Bill.

Clsuse 1 —(Short title, erxtent aad
commencement)

Mr. Deputy-Speaker: There are
amendment Nos. 2, 3 and 4, of Shn
Sinhasan Singh.

Shri Datar: They are only formal
amendments.

Mr. Deputy-Speaker: Yes.
Amendments made:
Page 1, line 3, omit- ‘(1)".

Page 1, line 4, (i) omit ‘of'; and
(i) for '19° substitute (1980,_), :
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Page 1, omit Unes 8 to 7

(Admts. 2, 3 & 4).
[Shri Sinhasan Singh].
Mr, Depuaty-SBpeaker: The question
in:

“That clause 1, as amended,
stand part of the Bill.”

.The maotion was adopted.
Clause 1, ar amended, was added
v the Bill

The Enacting Formuls
Amendment made:
Page 1, line 1, for “Eigh‘h Year”
substitute *“Tenth Year” (Amdt. 1).
[Shri Sinhasan Sirhal.
Mr. Deputy-Speaker: The question
is:

“That the Enacting Formula, as
amended, stand part of the Bill”.

The wmotion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill

Shrimati Subhadra Joshi: 1 beg to

move: .

“Thet the Bill as amended, be
passed.

Mr Deputy-Speaker: The question
is:

“That the Bill, as amendegd, be
passed.”

The motion was adopted.

1827 hrs.

MINIMUM WAGES (AMENDMENT)
BILL

(Amendment of Section 14) by Shri
] Kanhaiya Lal Balmiki

8hrl Balmiki (Bulandshahr—
Reserved-—Sch. Cagstes): I beg to
move:

" “That the Bill further to amend
the Minimum Wages Act, 1948 be
taken into consideration.”

AGRAHAYANA 8, 1881 (S4KA)

(Amendment) 2200
Bid

TS| WY, FufE W Wy srly
@y g o #r froanpel gfee § @
qET 9T AW F AT wiwivefhecor wy
g § WY Ardr oY Wy gy
X w7 I W §, ITH WIC HTHX W
& AT ET & | T WX 2w Honfirst
N N wredr §, SR @A gU AR
WA & fiv I gy Aoy sragre
&, I B =g ger wordy frer Wi forerfY
& Aga AW ¥ w7 ¢, I AgAA W,
T TF 9w W Far w7 I A
3% Fw A Y 1 99 A Wy g F
& T 47 ug @y °r, 6 tevs ¥
fafrrs afay oaz ® O A W
g1 T oF Smaarens fardas w96
¥ .77 foar §, Forewr fe wam ag 84—

“provided that where no provi-
sion exists for the determination

of over time wage, it shall be
double the ordinary rate of

wages.”

teve & fadge ¥ fedt s Y xw
arg w1 vk w7 Rl wdt fem g
fe fom® vz awar o &% 5 fafauw
AT & T AT FTH g7 992 & 4%
sfeqmfayr mwrg  Iu fadas &
T Hg Fid vaq W T@Y WY
TogEl aT g Sy et &+ ey Al
3 gw T ¥ =y ar wisargds N
s fom § 9% qF sfpe adt g
g1 & WM wiw w8 & o™
¥ oot W aw@ WL & ¥
LSS EC I U ST 1
fog @ 7 afaw & @ ¥, o wE
# fea e ol = xedfo we afaw
# Faw frw € 30 § 1wz A% W faag
§ o za fainr NE FR Farg aw
¥ arz A1, T W Mg TN 6 ey
¥ oz W, @ w9 fealfe O
W IR W yEiEd e afay
Witz 1 T W §



2sgr Mistmun Wodes NOVRRiIR. 31, 1ol

{Bhri Balmiki)

e wEt & www § qowre o qQF
gfraed ofert Qv wifyd, dfer &
a¢ dwar § fe o wowrdl Wi Sl
Foe A w8 v & wfr qw e
€ ¢ | wgr ww T wTERE W
e §, ¥ W w6 ¥ wadt §, /ey
¥ FTEI §T S SA%r WK II0
aft wrar &, P 6w wifge
safad g A€ w7 91 wwar § fe gTwIT
Frq W W wEW IS AT § W
feq faar w1 qaaraT AT gy § ¢
% % W w7 % @A 3T §6 Ao
arfe Uqe €Yo FAAGT & IRF
st &z g N8 & fewriea &
¥fxq f&T 97 §, BT IA6Y ¥gi A
e ¥ Ay aar &, 98 ft o aRg
am &

Xgt aw IS T qwW §, Wi
g ER F R T AW H ¢
AR IaE W% €7 W A & A
siozd dfxy, By iy, fafay afaq,
Suaw ¥fxq, afas afay oY fafamw
Ffyy srfe o Sfesy & oY ag &
Ffag wrw &) saear ¥ anfw Sfaw @
T @ A¥ ¥ 1 ¥ AET feuT
= T e € 87 % & few oW
TETa B T A § ¢ owwe
7 1 w1 sreryaE e A Ah
s, AE WgRIw  Iui AT
i w1 AR P § N v s
e A § ) W A delt g
*t T AT § qrarw gov enfgaw
gefergize Q® ¥ §gra
NEAWINE A e 2
oy M@ g e aa Bax ftar Y
oY d, T1 3% Ford & o #t gl

#fier 3 av w1 &1 Iy ww wd-
afy st Pk T § 1w M xw
T ¥ €W axy ¥ Arw € fe oy
AIZT *Y W rwer § LT e ¥ wy-
O Y v wF W f— Wi g
€ arx wear g 1 I Wl fewdtcdy
T qreft & 1 I W AT A yew
& 1 ogi aw nugd srarew &, @ &)
f ary §, AL o vea 33T &, wEAww
1 ¥v w337 gear ¢, A Afrw wY g
' 9T sy qeaew & gw afrer arfesd
# i #Y arly § 1+ FPeT IuT FORIT
e A X 9T @ ) ag e d R Tl
¥ g5 wwqfat §, dfea 9w o dad
T a<wTT fraat urt 4§ @ § ? Ax
Ty 2wy & fr wf vl ov tw A &
wsufeqt oft 77 , BfFw I TN
1w gw Al gt § 1 9w
A e Wl A AgAN wE §,
Ia8 TaEY TR Q613 &Y wHTE H 6T
faer ofga + 7g 979 w3 o v
wT ¢, vaNr wefl AT W ww
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sorm wighr §, Vienr 3 W ww
¢ fu wat gn Sefigan daT B we
T ot qut Rur ¥T & oY v 2w ¢
Py st wardft § o Sed Faumoe
W ¥ o gz ¢ ) wft gy fudt o
@ wa ¢ 6 qBo Qo @ QY gl
w¢% q% Y § WA & WIg, AN §8
warz AN} A FAey doy wwg P A7
w1 f& wirx & grec gu Awrc W
9% &Y, o WY ey WX ¥ P e 2
8 oy B w8t qTad qreX sy ¥
@ W 9T 4y w3 fe Tafy ox
qd ez ¥ dearaT o1 fasg 2, & D
ar w4 AT wwAr § 1 ¥1 xw A
s wigar g P qg o A g
¢, A%y wae Waeoey W W A
? * gayy fagra /AW, qEqA
W §Ad, A 39 @ * @3 g
W26 T T A axs = 2w v
R fefory arfadt 8 e ST 7 Py
W wrad--u2—Jre A@ A 4, =
a<E sarT a1 v | fafar a0 w7
AEY Fr 708 o W go APEE w
wfewa ¢2 F gg wgr T E: —

“The State shali endeavouwr to
secare, by suitable legislation or
econompic organisation or in  any
other way, 10 all workers, agricul-
tural, industrial or otherwise,
work, a living wage, conditions of
work ensuring s decent standard
of life and full enjoyment of

leisure and socia) and cultural
opportunities. ...”

we wWE W droyaav g fe -
Orflgarn st Y oy wawr A iR
g 3re § s avwrT s 291 Tt €,
Wer dm f& 5 ot onfer fe,
AER ®1 syr Exfg e AR ) W
arvar § sive yat sy frfaew o gfterecy
wd B ww A war g ad
¥, vafs afewrr & Fro-wg &Y ot
s qui §, Whew gre Y g ¥ e

(Amendment) 1394
B

FY §—aiea 7 wr q2 § | Wit ww
forz aghr ox frdaw oF deve ®
3 § a gur §, fawer siw enl
mfaﬁnﬂm&ﬁgm £ @A
w<ar &, ag o ag afey wear £ %
Mﬁn—wminmmﬁm
w1 weey §, 7 a1 g §, At a7
ft Fan-dm § 1 64 gz drefal # 2a
& o grefat & § oo affe-
afeaish 1 g oy wd $
ix w F fafimr § wrw
¥ i T} fe aw wd o Pt
FY O T § SERY XY Wl ey
g W g sy oY wny ek wisht oY,
TaAY gy A Faed ] gratle vt ¥
qarawres ar i arr frzw e §
fo gorm difeerr & snfeem g (V) o
T w@ ™o} —

“that there is equal pay for

equal work for both men and
women”';

farmy g a g A ag fafawe 2o &
Tty § WX TE%T TNE WR-IEA
v of; femrd qzenm §

g qTere ¥ v (€Y) wrO 9T
= ¥ IO T . —

“that where a worker works in
an employment for more than 9
hours on anv day or more than 48
hours m a week. he would be
entitled to wages in respect  of
over-time at the rate of 1} times
the ordinary rate of wages in cases
of employments 1n agriculture and
at double the ordinary rate of
wages in cazes of any other sche-
duled emplovments’. awi Wt TNE T
frs ¥ &fieq g wrfes aff ¥
W A w6 o €1 d e wrea WY
ot ag ohy & e o ww W v

& | wy wronione Ry A A ey

X7 ol e e Tt ¥ e faw

Mguw«wﬂg.«j«
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T o e ¥ § o w Nfefebar n @
&1 T WY ow R wow §, FAT
NAW, TG AT wTE § woeT sy fewrar
g {1 wgt sy (g ety #
Wt ¥w wiv oY wrq sym w7 ff fogr mr
& Er R aia fr Nefevaw o
fisini & g7 FacTas g e amy
B 172 37 ¥ 1§ orafe wag Y
o R ¥ vy o wwar ar aqrw & vl
wrér g7 % srafie o Fenns Ty TAw AT
wigY § 9 Aw ¥ wrsgr @ 7w dwran
wrar wEY §, wgr § v o w1,
Y wariwTa g, agr § fw
W IUTY *r o Y, O ey By
F7 0 A T QI QO B A 8 AT
&n o TaT waghi e dr fes e
s I TwAI e fi e iwdw
wr Y T froowfgg

73 % § f& &ff «ff dr7ew
ATy ¥ vaw Azw o7 faxw §
fomg ow T Wl aw sy P amen @
ey A ara g wfr o wf
-t/R, ®ff t-t/v wff ¥ ufed
® T 9T arrearer ey wma o
&l arq waw &7 ara oy el § Trare
N T § 1 F wwam § T gwRY
WATTIH ¥T TAX YT gawy {0
wfeq 1 e F 02 wRER ¥ Afe-
f® o & argyz oft oy fifaifafedt oic
wrciitaw ¥ o wearg €1 o § A
TF TR Ay #Y Jorew w i Fradr
TR &1 I qIH SqT 11 wifga )

& uraw wray gy faad wen
wrgan g forr & fiw wra Y qor ww o e
firg o & w1n W& @1 § Wi fem oy
T¥fw e &1 ol ow wier s
T e & Wyt Jamr @ W2 W Ew
Fvs e Ot ez v gt Tx

NOVEMEBER 37, 1959

(Ammdment) Bil a3

wrreeren § wy 2t/ feaw wny &
St debrnn ¥ s coawe v ft frn 8
wew ¥ e wie ve W2 § ) fagre ¥ ¢ Wi
¥ § ofie o7 A 3 e t-tfR
T oY syweqr § 1 WY o et ow @
e Ve wF wwd § | fed ¥ ot w0}
#fier g o At Hfrwd § o
oSy & ¢ " ve $ o g /R ey
orrerr § 1wy ¥ e o aew w1 0
fasaff Ewrcagt I g RO E )
Lo RRYER L ASY . &'14 £4 &
B b aey ¥ R F e W (v §
atT t-2/3 § 1 wsg e o § ¢ Wi
Yo T t-1 /2 1 fa e fony &
o gf & 1 Wy Te o ¥ & Wi Ve
sTfes Mg ifes o/ mfas iy
wfwewray & fuq W wer o §
wfert T o &7 §r fim o dge ¥
* Ty ZhewT 31§ Sed o
& ¥ O aowk ¥ 9T AN ®idT TG
€T €7 agl € KT ¥s W 3-¢/] W
s gt @ e-tf2 safas § ) AT
¥ o Py AT F givsT g € oAk
2-2/3 %7 @t fax § Sfarr 93% o1 WX
fas =5 8 ware o -2/ w fas
R e T va W § 1 TET & WX
to WX %o WT § Wig 3-¢/3 § 1 TATH
FewXerrfasgwx -2/ 8
TxeqTy ¥ & T ve wi -2/ &
gaT T30 ¥ fasgw miw § + vus g
gt Tt § fr g wreeen <0 %
witfe agt e AT N aw
FETY TR WL o dYe erer €¥ ¥TR-
foraw st oee & widfr § 1 3w
TRY AAT HE EOT § | AT ST A
Cefegas wat A aen &) ra sy wfae
Farrer Frare, qfivaswraow g, wae gue
e wenfaw ¥ ocs f Wit agt ow fn
Wferw Sae ¥ oaes H1 § ) Ty e
sl femon o ko '
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Srret & sy © Wit Vo §F § Wi
wwir g fenlr 3w w1 § 1 e AR
e vl & gace oft § 1 afsew ST
it & o w2 w oY faw af §
Sy gy a7 & siYac-eres faar mdm
fartz afen & ¢ o v= o7 e
afetr g w1 § | Aww el
M‘fwwﬁiﬁ':‘fﬂ"l:al
# v Creama £ % T ¥ W RA cHT e
& e ot el aget s W2 @ W
o ‘onvem § + gt wx A Ak
2-%o- LU W § TW T A S F Y
ot § 1 fegwras a¥w YT W g 9
srfysd s f sk s ax g faog
R e s W -3 w e g i faeelt
ety gax -3/ ® f:nsg
o g o g

azﬁnr?ﬁ Wi%el §TWA 58 aTEY
T § arf® g = araw o 6y gat )y
R aww T g 5 AT are w1 o ary
R srachmas gedafamizs o o
WifTa & F1 54 FT QU HHT AAZA Y
wrd Y § s ofaaq asT A qod §
Ty T g ag Aafa s A A
FOFIL A€ A% TF A1 HT 787 Y
§ oY ard A fasw aar 3w w1 wresy
o A TAAT fx ATTRL AF, U T WA-
w A T @R ag Fely wwre Wy
qfed afY & 1 gt gIFTTH1 ] FIfFHY
o ave aray §, gt wwgA &7 Gy oY
ot wifge & wrw ¥ @ E e ST
©E Iy ¥ wrenn ¥ o
¥ w1 ¥ srEna & e W gfa-
fadfaz.w & w2 oF gq § Wi ag so
gw s frqar wifgg 1 ag w@ g8 F7C07
¥ g § fe 1§ mraey faaifea wfast
aﬂ g1 ST 3R A T W wE@
"i't ag R W A 4

: cmﬁv o s ¥ fa ot
sQwesmw for e at W S

AGRAHRAYANA'$; 1881 (RAKA)

‘(Amendment) 2298
Bin

¥ fodr wwre wr wifeam o 1 ¥ o
XY A7 fw QAT qyar ¥ Faw Aw
Hdq ¥ wgr wT it qoa v WY
X § L x@ AT F wgn wigew §
Rl ¥ Eg v T Ny e rad@
& o agfaferfezg & wiw w0 &,
wig weivena % T g, Wy Wt ¥
w<r g, Wy N F wx @,
ITE €17 N TG L QY g T
N fgrt T mg o/ & warg
¥ d91 IwY famar wmfgg WA
TN &7 7 giaest ofedr faifa
vﬁ%q@wgmma'&m
wre g% WX 7 ¥ Hmifa @
Wz gT & A gfrerd aifady
T wfaw)

a9 %2 ( § 5 ara 3w ¥ grafaes
= o NI oqrfed F@T T
§ oF) wrew ¥ F wwwa g fw
qAIH W FQETT TX9 AT &Y a%ay
& e magd & @ ¥ smm wmy
) HEgd 9% w9 gl W1 3
g & faaifa s gl afg

TR WY czamgwd wREY @Y
JHET 4% AT 7 {5 w7 T &7 9950
ts WA QA wfge & qEa1 wmgar
g fe w1 3@ 9% w9 wae fewr 3
Ffed ¥ @ 7 ufes T Fg & @MW
FgAT Sigar § & 9y wmnEw W
T § X gF T WA g
i ®g aba § 2 f& S
ue g wafgaw cewfowie ww 3,
¥iwa § wiasY IaevAr g § e @
A4 owe spfifes add 93, -
A=A K 9T Wi W &R
I 9T TA6T qHA A Y wray mar o
TR g ¥ gy 4 g faw
1 &y § aife 4 g8 F W ¢ few
¥owr AR wrg g ar Ak faw Wy
alteTTwT & W g Ay waAy famw &g o
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W g ag wrewaw § Ay areet ww
qirgwscy vax ¥ a7, Sffew
e Ay avw, sTeew o i &
ATE WX T SPCPTT o a7 IR
it Fur e s § R ol
ary Sy ¥R K% wHeT o ©
W ol & aw § owvwr gy
Tarm g g

gl ow Wi WX oRdNE
w gegw § 9 peiRd ¥ aR
e qur. gfevmdr & @ w-
fwgd § 37 & 9 9™ & v Wy
wrfewt w7 avv w@Av A § ey
Gaw Y ¥ 4y ST Wy T Q-
wouT ¥ig ¥ a1 WraTEw A wiw
ST T any § 77 fs ag wIT F A A
R EwAd 7 x§ ATy ¥ W xRAw
FoRTRTd R oy &1 W
forg o st wefrad aark S anfigd
wife ¥ix €9 & w7 aff wor qwor §
N ¥ @ AW ey IR

AY T% GTHNT WO &
gfagri Iw wrfadt & awew ¥
ag fosga swv Wk R
B ag v axg & @ wfgd
W ¥ fad gedl § fv wv T fowdaw
o = A @d §T OF TR {W
v aAO TE 1 IW e 9
S fima T ET R wcany £
A AT A F AW W W W
W T EH B HAT A s DY § Ay
sHy  gETO wTR £ 9w awar §)
wa¢ fag 43 agt 7 favaw dw e §
g HX § ¥ qAv qg v fy wag <y
& o v oo of @) wg & & fear
qAY | & FAg 8 e F T
wgar 1 I ®7 aweny y9 v ag
wwew v wefo g ger W
g dfer wgr wrivat oft gl

Lot oyt wigd &, tw WY

forrer vt wigd &, &Y mAg W oW
sy sqwr veAr fY gem

“qrt g AT O qvaty:
war widfr wlify wfy”

aft vy § s Nt wgEw 67w W
vt &5 amr §, % o v wx &
& 1 Safreg F v § i ot s e
& ax 7t awar, Agrw wd T o
fer wwd wratr §, fx w@ Fuw
arw $x waye & grw § e ¥ g
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worasygm b ye&
m;uﬁmﬁmmq ‘

oy wxfeeRlt & e
tmwmmw&;:wﬁi
AT o w2 agt 43 g &
& o1 & g g  fie o g
% @ O wfgd 1§ sen
e g e wry gafigae dae g
¥ g% den § ag Wt ofedl & v
W ww & qg ofpeeee v
1t wfafiow drc ¥ @ faw
ol aer wd £ @ @
ot ff . A et R ¥ oAy
o T WE §, IT 6 O A% AR
AT WEAT W IE R O
*HQW*WW|MW
i gy & g § e @ e

. B WY W AR ¥ W WY R

AT T U HogT oo w1 qeft
Wit Ik wfem W IEE WG @
W ¥ W e A Ay den o g Ay
*mm.

Mr. Depaty-Speaker: Motion moved:

“That the Bill further to amend
the Minimum Wages Act, 138, be
taken into consideration.”

ot W o wnt (W) :
wrery wgRT, ag At fedaw A
o wreird) # s & anE Ry fear
Y Tew ey wo § Fdwp g
1 S g dw F fafiywa iy o
o & ¥ eng avdan o wgd
Nl ¥ woTd eer
WMrorfrerri s Tw@
i few g ot &, afe T Qv
¥ T oy e wd ¥ dw
ot gt W A d W & e
vl o ven wyw g w2

AGRABAYANA 8 I (S4KA)

o ( quadmggt) ’393

aiE e A ar @ g T8, w
T g 8 § Fe QA 9t avew Y
PR wav gt 2 & R WE
wonidare §f w1 #¥, ax  wagd
§ﬂﬁﬁm!ﬂéﬂtmmgm&
e wrfag TG M g ® garE.
¥ fied s ot at Wit o Y owdY
SRR LR SUR IR R
area § ¥ 1 T Wy 9g e 93 8T
TRa Mg ffeagmagad &
wed § et X i awy | s qAg ¥,
aF g 7 ¥ 3a fie e ot e Y
& o godt qaadta draar @ Frady
Feadig QYaAr & w17 ¥, 47 A1 A AW
wwae oy w5 & fr gw e sy wgd
¢ wiife o gwadfa rwar & wmq &
g s W sperge faf g g
7g fasgt v ara §, qfeT 7T Ay
%9 Wad fafawy a3 & w1 4% &,
T F & 2w fe v fedt & fRg o
sy by A Fratfcr 9t ok & &Y
Y O I = WA R &FT L Fo T ISE@N
fad s 1 g wage, e w=gT
& W dxw woge wifaT wt & ?
wg IFTE ¥ 74T wEF e g § WN
W §F I vy amw R o @
A% TF & 7 fad g gwrad A w4,
Y ag T fE wT QW g < WA oA
frar gwi gt | A T gw A IAT
T T O T e gy g
1 qg F FT IW T WA A0S W §F
fr % Tama @ § F7 FT N

Ty % 92 & A A s
FgaE ¥ s0x gE ang § A
41 ¥ guR IO Ry F ¢F aPF W
Fromdar wagf arge ¥ $7 srowd
T & ¢ wET W aE W W
wTe frft @ 1 Xegare & S o

Tt g & waife g e
ax< § faw wr sYaydreca fsar om0
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wygt 9gF I ff @ 1 IR wwwr
fiF wre wror gt ogt g oA A
e gy v i Wic Wi o«
AMefmt  frddy « oyt 9 T
Brmgy fawr Oy B, @y e
fArram e ard ¥ ey, R 0y,
W aw orw fo.qr arar 97 ) w & frsy
gt & Ay 7 wrarew fiwar ) fedndt
T & gy agt Y § afew g & swfey
£9 AW AT €Y gt w1 @
q 3 fiw v &t @12 § qrafraa § o
AfT 3@ & ANT WL ? W A
A T aoqw L0 5 ¢ WS JA ¥
HH7 A ag wRIET w_T S A A
WU FA & a2 S afas) 7 N
ara g7 ¥ gw1T w< fear i o fw
WA AT & A58 wEr §ay 13 "%
23 ¥ WA AT QT 1w A
FFd a1 A ¥ fAwa fad arard o
AT wog ® q¥7 qERT g, 9
g:& gav, S RIATR fer 5 ¥
=Ty A Hearae & faeg e v
# £ eI w1 WG A & fag A
T gm g, AT w7 IYH g
w1 fzgr at agr & sfafquas wmifsax
X 3T wifsax & arg a1 77 W
FITg 17 & fw a5t woon g fear s,
agi ¥R AT ®Y Freware fegr aar fomr
F g o fr v Ao & o aga
{t @3 wrega § =0 ww wwrd g,
37 %Y fregare fear nar, ¥ |
foqr Ty gt AW LR oA F I
w3 e fed wq &, wry &Y g9 %
o Q7 fis 37 & wrg A AT
faear T 3w W1 LEANT T task ¥
fewriY & § T¥Z ¥ FRY ¥ arq fwar
a1 FwAT & | wgt K Vv w9 afeA
GRS & e arwa v 1 wgt 9%
qn ¥ Qfxat a7y

- NOVEMRER 37, 1009

| e v ;g ey ww o
& X R T aw o gre ¥ 4 wF )

it we wte weff: T TTHEN
ww T} &, ¢@ ford QU & WA wger
§, Afe gw & a ¥w artar b A
FMEETH I QIR AT g Agia
oW a1 off g fe 9w # wyens
fgrarm ) wofad dwd oo
e ot wry Fafras F¥5x 1 oy HT
& v firay o oY A o 9w ¥ S.39T
frgwar mﬂmﬂgwﬁnﬁﬁw
v frgeary & § 3w o) Mfad 1wy
L ARERRIR L R CR S
§ pr@iee e st
TIHAT W W g7 A% wAd § o A
1€ T A § EAT ¥ wawn wW EQ@
WY wEET § AT e g ey &
oreft € 1 o oY gt dgw cemdiw
2} & fr gt wwearg welY wfyd
A Zardr wowTe wgdt € g
wafal 8 o< 2, IAT Terg
feadt v 80

wR WA (6 wfay welft)
& wgr, fegw awm 1

st o Wro ANt : wrwe Ay sl
¥g X | wWed g6 ug cf g
Ot wogr wg wwy § Wit &
T T ATE

gt Tty g ¥ wieg
wgy § e gardr ey ayndt amg
N wq wer § fw wrERe @T
wfafcifafaat & winfat & o
XY AT ey feft o § 1w
wffoifr it s & i
ot wwy § fo gurl wieay wyRlY
o1 A TR gy o § fe qrwmie
qwedor ¥ ave F fis wgt ox Jwrl
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w oY woearg aorae Y widofr saife
R & AT W W@r & 1 F gEaT
fara =4t w7 1 ®fw g soligfor
faforan A% g wrdy € ary gy a<at
A o @ ¥ g A T e
wry ¥ fw fafirmrg &9 frdt € 1 o
oy fafiam @ & ag « oY Whaw
W adw g | wgr wrar § o g fwlios
¥ TR w0 gAEst w7 WX UE
woidficr dfoeamt aw o« o oy
WY orhT AT @ § waT I 9 U
Yo ®rdy WY wagh ¥ atz fowr v
ot Iuy Ty w7 aga wgfera e
wwdfr § W aw foslt qvg s foeaeft
TETHT @A & 1 QT o faw #1 a9
YT FT § A Ay wed 1, A
QT o Ay AT A e A o
o Fx 3g0d ¢ a g w¥fe i
afmer ¥ ety 3§, wf fodfr &
g, 2t Fax et gf, el
g, ot g At Sdgg ai A
fararz frgpr gy o mvmmey Y 3 T
feaxa v § 1 0 Fidew § v miv
k& 5 ot v miawer siedr &
gl ez § 1 o foeii & Frw &
e 7 wror A 29—3e wqQ wdE
frsrar € ¢ X7 7 At ag 5§ 94d Tw
w ¢fAanT s sawr § WY §3 A8
WT /T 1 AT & 7T o 7 wrdwy w2ar
§ fe a8 fafam Igq G &Y ahr ¥
WY wT W A gawr JedA w9 §
THEY G X1 go v Ay e € Afww
qy Ay W7 WG fs A wAFT NA T
qw & waie @y § 99 3% I
firerar & a1 afY 1 I wred RART I
o ATX § TaY Py AT ¥ 7
wawat § fw o o fafg o &
for wrew & wga Aadw € 1 @ A
wrer aift § wfew e oot ®7 o qa g
fo e fipygeers § woage w1 o W
2T3(Al) LAD-3,

- ABRAHAYANA 8, 1881 (SAKA)

{Amendment) 2306
Bill

faszee € waalt fegenmy o wimd ¥
&Y e w8 § 1 ag wrer fie o
fergens &1 wifaw graa T w4 §
e gm Awgdt # syigr geug X €6
e IR w9 ¥ ww gw Ko A
frersir anfgd fe wg frd a@ o
T ¥ "E |

sreasr wEicy, ¥ o Kt wrfagr-
qz & 7y §, TP & wvdy qqerg
fraidfc § 1 fegratei ® aga ww ot
Y gt wsdy earg faadr € 1 s
for +fr aror &7 quiafeydiz wa &
TAFT v D § 1wy WY s o
sy FT UF TGYT, WS ST 91
s Q7 foreren § 9 fae oy ol
AT §T FEAl ZWIT 1w Aorgdl W
qdT graw £ fe gav W O 5%
w7 ST WE A1 3 wan iw ag UF WY
¥ ¥ ¥ X WIQ | TG TEAE B
w3q fw smq wfed 3, aferdt &,
qEgrd 7 AT R fremed & dgg
it waT EAIY WL wr § Y OE
M7 T AT T WA
158 hrs.

¥ At & wig & gw faw w1 0
Uiy &G § A mudy g ofr ¥
wgar fe ag 7l wd sT e

s A q@ A wedr § 1 qan
wif =8 w7 owwAr. ...

ITEA NYRY T T AT qH B
wd?

W wo Aio a=ANl : § TN FT G
g

% fod #g faags son S §
fie s+t o< A WY gurT wren § A
Tg A AT T f A JaT WA W
faromee WA & fo§ oor @ & 1 gy
wrer =&Y § 1 & farvarw wea e fafa-
®T §gw W gaw ¥ fww o ¥
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{'ﬂ"\' go Ao "‘Wﬁj

2@ 1 qg fouw fedft AT ST e &
wfl "t & wfew QU qew 7 wTE X
arr § forawy w2 wwe § 1 & wgen
g T 1oy 3ft e el e & g
CECER G AR A (1 CRL L
Y aTa FE A AN A 9T | e
forgeamr & fodt qax fafaeer &
wa® fag L g ATaTaT g | weer

NOVEMBER 37, 1980 {(Amendment) Bil 2308

78 Tow won nfgd fiv o o fadm
Y o< W T g A we qrefr § i i—
et fafueee e dae—wdf § afew
fedr fafit are fem Foawm 3w
g w1 § o

1702 hrs.

The Lok Sabha then adjourned till

Eleven of the Clock on Monday, Nov-
ember 30, 1959|Agrahayana ¢, 1881
(Saka).
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2309
ORAL ANSWERS
QUBSTIONS 2081—2121
8$.Q. Subject CorLunxs
No.

353. Technical Committee for
production of fertilizers . 2081—83

3ss. Villiers colliery, Talcher . 2083—8¢

356. Development of Indum'ul
Co-operative Societies . 2085—8y

357. Subsidised Industrial
Housing Scheme . 208790

358. Sino-Indian border dis-
putes . . . 2090—92
359. A.L.R. suditorium in Delhl 2092—94

360, Dn:iluccd persons at Scal-
dah Station . 2094— 2100

361. Jute mills . 2100—08

362. Automobile Industry Re-
viewing Committee . 2106—10

363. Alteration in Indo-Pakistan
border due to Ravifloods 2110—12

364. Land reforms . 2112—16
365. Applications  for claims,

compensation and grants 2117-18
366. Training facilities to forcig-
ners in the atomic energy  2118-19
367. Sea-food industry . 2119—21
WRITTEN ANSWERS TO
QUESTIONS . . 2121—67
$.Q.
No.
354. Indo-Tibetan Trade 2121
368. Survey of Indian Ocean 23323

369. Newsprint Factory, Nxzarn—
abad. . 2122-23

370. Pharmaceutical pllnt 212324
371. Hospital &t Madras under

Employees’ State Insur-

ance Corporation 2124
372. Export of shoes 2124
373. Publicity Depmmems 1

States 21328
374. Price of cement 2126
37S. Labour Appellate Tr{buna! 2126
376. Report of Tea Board avab-ay
377. Radio Agricultural Seminar 2127
378. A. I. R. Song snd Drama

Division performance ar

Chandigarh 2127-28
379. Commnunity Devclopment

experts for Iran and Af-

ghanistan . 2128-a9
380. Methanol Plant, Sindri 31329

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q. Subject
No.

381. Indiar representatives on
U.N. Committees . .

382. Slum clearance
383. Manganese Industry.

384. Land Acquisition and De-
velopment Scheme

385. Work study ofIndnn ngh
Commission, U.K

386. Export ofcngmeermg goodl
to Burma .

387. Small Scate lndusznes
388. Hindu and Sikh Shrines

389. Hospi‘'al at Calcurta under
Employees State Insurance
Corporation .

390. Textile mills
391. Common tea

392. Export of chrome and kynne
[} 4] . -

393. Bxtradition treaty bemeen
India and Pakis an . .

394. Airfieldsin N.E.F.A.

395. Independence Day celebra-
tions by Indian Embassics

396. ShriSardool Singh’s Casc .

397. Contractsystemin C.P.W.D.

398. Export of mica.
U.SQ.
No.
$71. Youth Employment and

Vocational Guidance Sec-
tion in Bombay

572. Productionof khadi in Bnhar

573. Class IV Quartcrs on Punch-
kuin Road

$74. Ruratl Indusmal Enates
575. Local Development Works
§76. Partition Committee

§77. Cotton-seed cmshmg fac-
tories

§78. CivilWorksin Punjab State

579. Khadi and Village Indus-
tries Boards (Punjab)
s80. Import of car spare parts .

$81. Indian children in South
Africa . . .

58a3. Rcfugcc markets in New
Delh

$83. Pmtotypc Centre at Howrah
s84. Production of cotton

2310

CoLumns

2130
2130-31
2131~32

2132
213233

2133-34
2134
2134-3§

2135
2135-36
2136

2136

2137
2137

2137-38
2138
3!38—39
2139

213940
2140

2142
14t
2142
214

. 2142—4

2143

2143-44
2144~ 45

2148

2145-46
2146
2146-47
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WRITTEN ANSWERS 70O .
QUESTIONS—contd.
Us.Q. Subject
No.
$8¢. Industrial Estate at Cuttack
$86. Punjab Cloth Mill, Bhiwani
$87. Market at Janpath .
§88. Scheme of Compuluory
Savings
$89. Recovery of rent on evacuee
property .
590. New industries in Puninb .

$91, Assumption of power for
management ofindustries

592. Board for Light Music
Audition . .

593. Shahabad pyrite depouu
$94. Indian Standards Ins-itution
595 thftf:ngofomces to Chandi-

596. Transport policy and co-
ordination Commitiee

§97. Migration of Hindus and
Mus)iras .

$98. Pakistanis in ]lmmu nnd
Kashmir

$99. Automatic looms for Pun-
jab

600. Trade with West As:an
Countries

601. Rise in the price of co'ion
602. Import of newsprints
603. Plotsin Kirtinagar

604. Central Export Organisa-
tion for Oil szeds,vege:able

oilsand oilcakes

605. Licences for small Paper
Mills .

606. Small-Scale mdusmes in
Qrissa

607. Manufacture of cranes

608. Plan expenditure in Hima-
chal Pradesh .

699. SmallScale Industries
610. Export earnings of mica .
611. Ironore.
612. Purchase of
property .
613. Bhoodan Movement
614. Production of khadi in

evacuee

Punjab

61s. Imported non-fen-ou,
metals .

6316. Production of non-t‘cp
rous metaly

617. Cotton textiles

Covomns

2147-48
2148
2148~49
2149

2149-50
2150~-51

2151

2151-52
2182
2152

2153
2153
2154
215§
215556
2156
2156-57
2157-$8
2158
2158-59
2159

215960
2160

2160-61
2161
2161-62
2162

2163
2163
2164
2164

2168
2168

US.Q.

QUESTIONS—contd.

Subject
No,

618. Hindugtan  Machine
Tools Lud., Bangalore

619. Purchase 0f cement by
State  Trading Cor-
poration .

620. Labour relations

621. Tibetan refugees in

Mismaria Camp

MOTIONS FOR ADJOURN.-
MENT . . . .
The Speaker withheld his

conscent to the moving of
the following adjournment
motions given notice of
by Sarvashri S. M.
Banetfee on  26-11-59
and N. G. Goray, res-
pectively. -

(5) Alleged impendi
transfer to Pakistan o
five villages situated in
Assam ; and

(i1) the reported develop-
ment of the area
around the road across
Ladakh  territory by
the Chinesc.

PAPERS
TABLE

(¥) A copy of statement
on ¢mployment of

LAID ON THE

engineers.
(2) A copy of each of the
following papers,

under sub-section (2)
of Section 16 of t
Tarif  Commission
Act, 1951 :

() Report  (1959) of
the Tariff Com-
mission on
continuance of &r
tection to the Hy-
droquinine Indus-
try,

() Government Re-
solution No. 8(1)-
T. R.Is9 dated the
a6th = November,

1959.

(i) Notification Ne.
8(1)-T.R.I dned
the
vember, xm

Covunoes

216566

2166 .
2168
167

218777

2t77-78
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PAPENS LAID ON. THE
TABLE-—condd..

(fo) Statement explain-.
ins the reasons why
s copy each .of the
documents at :) to
(1ii) above coul
be laid on the 'l‘ablc
within the period
prescribed in the
said sub-section

R

misgion on the con-
tinuance of protec-
tion to the Grind-

ing Wheels Industry

(vi) Government Re-
solution No. 16(1)-
THR.;s9 dated the
26th November,

1959

(vis) Ststement explain-
ing the reasons why
a copy cach of the
documents referred
to at (v) and (vi)
above could not be

laid within  the
period  prescribed
under said  sub-
section

{visi) Report (1959) of
the Tariff Com-

mission on the
continuance of pro-
tection to the
Sago Industry

(éx) Government  Re-
solution No. 12(1)-
T.R./s9 dated the
26th =~ November,
1959

(x) Notification No. 12
(1)-T.R./s9 dated
the 26th Novem-

ber, 1959

(x%) Statement e¢xplaining
the reasons why

[Daxuy Droser)

MESSAGE FROM RAJYA -
SABHA . . . .

Secretery reporsted smess

from Rajya Sab
that at its sitti
]l::eld og the 2
overn er, 1959,
Rajya ha bed
agreed without any
amendment to the
Securities Con-
tracts (Regulation)
Amendment  Bill,
1959 passed by Lok
Sabha on the 17th
November, 1959.

STATEMENT BY MINIS-
TER . . . .

The Minister of Rehabilita-

tion and Minority Affairs
(Shri Mehr Chand
Khanna) laid on the
Table a stazement on the.
Dandakaranya Deve-
lopment  Authority.

RELEASE OF MEMBER’
The Speaker informed Lok

MOTION RE:
CHINA RELATIONS

Further

Sabha that he had received
a telegram dated the 26th
Novembér, 1959, from the
Superintendent of Police,
Bhopal, intimating that
Shri Ramsingh Bhai Varma
was released on the 25th
November, 1959.

INDIA-

discussion on the
motion rs: India-China
Relations moved on
25-11-59 continued. The
Prime Minister and Minis-
ter of External Affairs
(Shri Jawsharlal Nchru)
eplied 1o the debate.

¢ substitute motions

Acharva Kripalani and
SYui Braj Raj Singh  were
negatived. The follow-
ing substitute motion by
Shri Kasliwal was adopt-
ed and the discussion was
concludeds

2314
CorLuMns

2178

2179~ 8$

2185

. 2_8§--2216

a copy each of the ““This House having con-
documents  referred sidered  the White Paper
to  at (viil) to (x) I1 on India-China rela-
sbove oould no tions laid on the Table
laid within the period of the House on Novem-
prescribed ber 16 1959, and the re-
the aaid sub-oec cent dcve pments on the
ton. frontier, and subsequent
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MOTION RE: INDIA CHINA
RELATIONS —contd.

correspondence bet-
ween  the Govern-
ments of India and
Chins laid on the
Table of the Houseon
November 20, 1959,
approves of and ene
dorses the policy of the
Government in this
regard.”

BILL UNDBR CONSI-
DERATION .

The Minister oz’ Smte in the
Ministry of Home Affairs
(Shri Datar) moved that
the Kerala State Legisla-
ture (Delegation of
Powers) Bill be taken into
congideration. The dis-
cussion was not concluded.

PRIVATE MEMBERS® BILLS
INTRODUCED .

(1) The Indian Railways
( Amendment ) Bill,
1959 (Amendment o}'
sections 1r and 12) by
Shri Hem Raj.

(@ The Delimitation Com-
mission (Amendment)
Bxu, 1959 (Amendment

ssction 2) by Shry
. M. Siddiah.

(3) The Hindu Marriage
( Amendment ) Bill,
1959 (Amandment of
sections and 24) by
Shri Mulchand Dube.

Corumns

2216—33

[DAny Diamst)

2233-34

PRIVATE MEMBER'S
BILL~~MOTION FOR
INTRODUCTION NEGA-
TIVED

The Restoﬂucm of Plnes

of Religious Worship Bill,

1959, by Shri Prahash Vw
hastri.

PRIVATE MEMBER'S BILL

PASSED . . . o

Further discussion on the
motion to consider the
Code of Criminal Proce-
dure (Amendment) Bill,
1959 (Amendment of sec-
tion 198) by Shrimati
Subhadra Joshi was con-
cluded, and the motion
was adoptcd. After clause-
by-clause  consideration
the Bill was passed as
amended.

PRIVATE MEMBER'S BILL
UNDER CONSIDERA-
TION . .

Shri Kanhziya Lal Balmiki
moved that the Minimum
Wages (Amendment) Bill,
1958 (Amendment of Sec-
rion 14) be taken into con-
sideration, The discussion
was not concluded.

AGENDA FOR MONDAY,
NOVEMBER 30, 1959/
AGRAHAYANA o9, 1881
(SAKA)—

Consideration and pnssm%
the Constitution (Eig
Amendment) Bill and the
Kerala State Legislature
(Dlellegation of Powers)
Bill.

2316

CoLuMNs

2235-36

223685

22892308
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